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LOK SABHA

Wednesday, May 2 1962/Vaisakha 12
1884 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

IAT AIM § AFAT T FT
wrRT

*330. ot WA TR : Fg7 Avforew
QT AW HAT 0 A, 8% & AT-
fFT we7 "e=gT 335 & I F qEIRY
% ag AT K1 FAT F4T fF IFT I3 H
qEAATY FTH FT FEAET =qfgT
FTT #1 fram 7 @A 7w I gafa gd
27

arforeq aqU IAT HaTAw § IO
A (st wED)  RA T W A
fafr @gam A1 oid qega A # &
AT F10 gg ¢ fF g gu faa
AN & TOHSA A AT F A F+T
F<q AT & & § TEATH §7 &7 q@ara
TG T F) ZfFaas A wifgs
AEATIAT T AFGT FT 73T 8 |

I shall also read
English,

The firm have not so far submitted
the foreign collaboration terms as
they are still studying, in consultation
with his foreign collaborator, the
technica] and economic feasibility of
manufacture of newsprint from bagas-
se as raw material.

W A § g AT wTEAT
g % $17 1 wrew w7 @ FTATR
1 wq1fg 77 TR £ A% ag e

48 (Ai) LSD—1.

the answer in

1948
fadat geaqr € fow & a7 § T
9T @8

Wt e q17 R
T TEHT FEATT @7 §, A g
fafade, «t T faew fafads 7T
fagen ifora fafade, o & s
R AT I 99T @ &

ot e = - F@T qTEAT 7AW
# g ¥ ag 919 qid) R fF IET R
8 =T WAT ST T TH ATAA FT OF TFTH
fear ar fF fasansr 9t R & OF aga
YT FEAT FTA FT FIAMT TFATA
% &% ¥ av oddry gARl & &7 X
wqifaq fegr s vy & 7 ¥ O &
FEMAT & oy arr # 39 e
fear & 7

WA ;7 ) FTEEAT 8,
#fFT a7 AR # @ A W
Tl

Unemployment in Goa
+4-

*338 J Shri Harish Chandra Mathur:
* 7\ Shri Rishang Keishing:

Will the Prime Minister be pleased
to state:

(a) whether since liberation of
Goa. a vast number of Goans have
been thrown out of employment;

(b) what is Government’s appraisal
of the situation and steps proposed to
be taken to improve the situation; and

(c) to what extent employment in the
mining sector has been stepped up?

The Minister of State in the Minis-
try of External Affairs (Shrimati
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Lakshmi Menon): (a) and (b). The
closure of certain Government and
semi-Government establishments
maintained by the Portuguese admi-
nistration, led to unemployment of
nearly 3000 persons. These inciuded
about 2000 Goan soldiers. Some of
these persons have since been re-
employed. An Employment Bureau
has also been opened in Goa. More-
over, steps are being taken for dus-
trial development of Goa, Damun and
Diu in order to provide aveniics of
employment.

(¢) There has been no significant
change in the employment of labour
in the mining industry.

Shri Harish Chandra Mathur: While
it is fully appreciated that finalisa-
tion of the developmental schemes
will take some time, may 1 know if
the hon. Prime Minister is in a posi-
tion to say that, in the meanwhile, the
position regarding employment in this
area will not be worse off than what
it was under Portuguese rule?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): As the hon. Member will
observe, unemployment is largely due
to the unemployment of Portuguese
soldiers. Out of 3000, 2000 were some
kind of soldiers. We can try to find
employment for them. But it is not
as if they were employed in industry
or something else. That is inevitable.
We try to find employment; some have
already been found.

Shri Harish Chandra Mathur: May
I know what interim measures have
already been taken in this respect and
what is the quantum of employment
that has been found in the circums-
tances”

Shrimati Lakshmi Menon: In many
cases, people have been fully employ-
ed. For instance, in the case of
Waval dockyard, 475 people were un-
employed. All of them have been re-
employed when the dock-yard was re-
organised. So also in the case of
other Savings banks and in the
Banco niacional altramarino etc.
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Wherever these people are found
eligible and wherever facilities for
resettling of these banks and estab-
lishments have been taken, they have
been employed.

Shri Hari Vishnu Kamath: Arising
out of the answer to part (c) of the
question, is it a fact that soon after
liberation, there were some difticul-
ties with regard to the export of iron
ore from Goa and if so, to what ex-
tent have the difficulties been over-
come?

Shrimati Lakshmi Menon: Ail the:e
difficulties were overcome soon after
liberation. In fact, even before
liberation, there had been a fall in
production as a result of the with-
drawal of explosives, etc. by the Por-
tuguese Government. But, there has
been some difficulty for one month or
so. Things are normal and eveiything
is going on as before.

Shri Hari Vishnu Kamath: Iron ore
or explosives? I did not quite hear.

Shrimati Lakshmi Menon: Before
the liberation, the explosives which
were used for blowing up the mining
area etc. had been withdrawn by the
Portuguese for blowing up the bridges,
and, naturally, there has been a fall
in production, and some difficulty
faced by labour. But all those things
have been restored now. Now, every-
thing is normal.

Shri Hem Barua: In view of the
fact that there is a disparity between
the pay scales that obtained under
Portuguese rule in Goa and the pay
scales that obtain in our country, may
I know how Government have re-
moved the disparity in the pay scales
now?

Shrimati Lakshmi Menon: For the
moment, I think that nothing will be
done and things will continue as they
obtained before; but gradually, every-
thing will be brought in line with the
conditions in India.

Shri Tyagi: Were there any Goans
employed in the Armed Forces of the
Portuguese, and if so, have they been
given re-employment in our Armed
Forces?
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Shri Jawaharlal Nehru: It has just
been stated that 2000 Goans, not Por-
tuguese but Goans, were in some form
or the other in the Armed Forces.
They suffered unemployment, o begin
with, but they are gradually being
taken in various ways.

Shrimati Savitri Nigam: May [ know
whether Government are intending to
chalk out some scheme to give imme-
diate relief to these unemployed peo-
ple and to provide them some work of
a test relief nature?

Shri Jawaharlal Nehru: I do not
know about any scheme for relief.
Relief has been given considerably,
where necessary, but I do not know
of any regular scheme. First, we have
given relief to people who had actual-
ly suffered during the Goa Operation;
their houses had been destroyed cither
by the Portuguese who dynamited the
bridges and other things, as a result
of which the nearby houses were
destroyed, or a few were destroyed
by some bombs thrown near an air-
port or something of that sort by our
Forces. They have been given relicf.

Shri Hem Barua: May 1 seck a
clarification?

Mr. Speaker: Shri Jaganatha Rao.

Shri Jaganatha Rao: Before the Gna
Operation, may I know whether Gov-
ernment had any plan to continue
the existing employed after Goa had
been taken over?

Shrimati Lakshmi Menon: All those
people who were employed in the
Goan Administration are screened, and
if they are found suitable for the
jobs, they are employed.

Shri Indrajit Gupta: May 1 know
whether Government are aware of an
inclination on the part of many Goans
who have been employed so long out-
side Goa to come back to Goa to seek
employment. and if so. what Govern-
ment’s reaction will be at least in the
case of those Goans who are technical-
ly qualified for particular jobs?

Shri Jawaharlal Nehru: I do not
quite know. There may be such cases.
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If they want to come out of Goa they
can come, and if they want to go back
to Goa, they can do so.

Shrimati Lakshmi Menon: The hon.
Member is asking about Goans outside

Goa.

Shri Jawaharlal Nehru: Outsiders
can go to Goa now. There wcre cer-
tain difficulties in the way of out-
siders going. Even then, Goans could
always go back to Goa, and it was
only non-Goans who were asked to
take permits. And permits were not
jssued for a little time, because it
was thought that all kinds of people
going there from outside may exploit
the situation there. But Goans were
always allowed. Now, even that res-
triction has been removed.

Shri Harish Chandra Mathur: I
understand that an employment ex-
change has also been opened there.
Mav I know the number of persons
registered there?

Shrimati Lakshmi Menon: I have no
figures with me here.

Mr. Speaker: Next question.

Shri Hem Barua: On a point of
order. The geply that was given to
my supplementary question confuses
us. So. I just wanted a clarification.
The pay scales that obtained under the
Portuguese rule in Goa were much
higher than the pay scales that obtain
in our country. I wanted to know
whether the pay scales that obtained
under Portuguese rule in Goa have
been maintained or whether new pay
scales have been introduced instead.
The reply to my supplementary ques-
tion was not clear.

Shrimati Lakshmi Menon: That was
exactlv what I answered.

Mr. Speaker: First, the hon. Mem-
ber said that he wanted an explana-
tion or a clarification. I did no¢* allow
him any opportunity. Then, he stood
up and said that there was a point of
order. Actually, there was no point
of order at all, but the hon. Member
got up and had another method to
ask the same question which he want-
ed to ask earlier. That is not fair.
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If there is really a point of order,
I would allow. But when the hon.
Member was asking for an explana-
tion, and he wanted to ask a further
supplementary question, if I did not
give him that opportunity, then, he
should not have asked the same ques-
tion in another manner through
another method.

Shri Hem Barua: When supple-
mentaries are put and we are not
satisfied with the replies given, we
want further clarification. But when
we are denied that opportunity, I think
a point of order arises. Here the re-
ply given by her was not of the
standard we expected. The point is
whether a Minister can give an evasive
reply like that.

Mr. Speaker: It is quite a different
thing which he is now saying. He did
not put it on these terms, that is,
whether a Minister can give an eva-
sive reply. Again, that is also to be
decided by the presiding officer. Does
the Minister want to give any reply
now?

Shri Jawaharlal Nehru: 1 submit
that the answer given was clear
enough, that normally the old high
scales of pay have been cdhtinued, but
with the intention of gradually biing-
ing them down to the normal Indian
scales.

Administrative set up of Goa, etc.

+
( Shri Rameshwar Tantia:
| Shri D. C. Sharma:
| Shri Harish Chandra
p Mathur:
339. % Shri Basappa:
| Shri Vidya Charan Shukla:
! Dr. L. M. Singhvi:
( Shri Bishan Chander Seth:

Will the Prime Minister be pleased
to state:

(a) whether the proposed new set
up for Goa, Daman, Diu, Dadra and
Nagar Haveli has since been finalized;

(b) if so, the details thereof; and

(c) the steps taken to develop
closer contacts between the adminis-
tration and the people there?
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The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). Goa,
Daman and Diu comprise one Union
Territory. Dadra and Nagar Haveli
comprise another Union Territory.
Both these territories are administer-
ed by the President through Adminis-
trators. The present Administrator of
Goa, Daman and Diu is the Military
Governor, who will be replaced by a
Lt. Governor shortly after the Portu-
guese detenues have left Goa. The
Lt. Governor will have a Chief Secre-
tary and other appropriate staff.

(¢) Group Panchayats and Varishta
Panchayats are already functioning in
Dadra and Nagar Haveli. The Presi-
dent has also nominated a Member to
represent this Union Territory in the
Lok Sabha. In regard to Goa, Daman
and Diu, the Administration are taking
steps to prepare electoral rolls su as
to hold elections for the Panchayats
in that Union Territory. There will
be two Members to be nominated by
the President to represent Goa. Da-
man and Diu in the Lok Sabha.

Shri Rameshwar Tantia: May I
know whether the attention of Gov-
ernment has been drawn to some press
statements to the effcct that the
Goanese people are complaining
against the present set-up of officials?

Shrimati Lakshmi Menon: We have
received memoranda, complainis and
statements by various Goan people
from Bombay and from Goa itself.

Shri Basappa: May I know whether
the opinion of the Goan people has
been ascertained as to the future set-
up? If so, by what method?

Shrimati Lakshmi Menon: We
are trying to prepare electoral volls;
there will be elections. By that time,
we will know what the Goans think
about this matter.

Shri Sham Nath: Is it a fact that
there were some serious and specific
complaints  against the bureaucratic
arrogance of senior officials in their
deadlings with the people there?

Shrimati Lakshmi Menon: We nave

never heard such complaints.
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Shri Basappa: May I know whether
any more officers of the Governinents
of Mysore or Maharashtra are still
there?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): There is one matter I should
like to point out to the House. There
are elements in Goa who are pro-
Portuguese. When the Portuguese
were there, they profited by their rule
there. They have complained about
everything that has happened. I do
not think they are very many. Also,
a number of things have happened
which have been somewhat upsetting,
obviously with all this changeover.
Many people do not quite know what
the future will be. We have assured
them about this matter. Most of the
complaints are  wholly unjustified.
Some of them are justified to some
extent. We look into them.

Shri D. C. Sharma: When the new
get-up is decided upon, will Goa, Da-
man and DRiu have a  Territorial
Council like Himachal Pradesh or a
Municipal Corporation like Delni?

Shri Jawaharlal Nehru: We have
promised a large measure of auto-
nomy. Details have not been work-
ed out.

Shri Harish Chandra Mathur: May
I know whether the hon. Prime Minis-
ter or, failing that, the Home Minis-
ter, has any programme to visit these
places in the near future to see things
for himself?

Shri Jawaharlal Nehru: Does he
mean Members of Parliament?

Shri Hari Vishnu Kamath: No. The
Prime Minister. §Tq &% %7 ATUR 7

Shri Jawaharlal Nehru: Certainly I
shall go to Goa, but I am not quite
sure when. Not very soon.

st TgATe fag : T 2R A
FAA ¥ AT AT aeqT 3H AT §
A a5, g AT Qa # A A
=g g, F ST TF g FFT H T
ST v § seT wenr @y ?
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it FEATETNT AFE ¢ WA qT AT
[T F I A | TF FT g SR
g g oW THET SEEAT AR
F TG grm | wfEe qiew @ aw
TG AW AN frar S

Shri Hem Barua: May I know whe-
ther the introduction of civil adminis-
tration in Goa is specifically linked
up with the withdrawal of Portuguese
detenus in Goa; if so, whether that
withdrawal of Portuguese detenus has
started by now?

Shri Jawaharlal Nehru: The with-
drawal of the Portuguese detenus is
likely to begin very soon, might begin
even today, I am not sure. The only
thing that was linked up with it was
the presence of some portions of the
Indian Army to look after these
detenus. That will not be necessary.
They will be withdrawn. Maybe, a
very small number might be left
there as they are left in other places,
but I do not think the civil adminis-
tration is very much affected. Of
course, the civil administration is
undergoing a change all the time.

Mr, Speaker: Next question.

Shri Nath Pai: May I ask a ques-
tion?

Mr. Speaker: I am extremely sorry
now.

wEE wETSER] Y W
*3¢o. ot fafa fmt @ @

afforeq @qU SO A1 Ug EAE AY
FaT w40 &

(%) 71 am @= & fr =Es
gFTIEEt # o ¥ A3 & fAw
Arawd & 5 a8 uF @ A aw e
gFTIesl #1 {4l &F 7 FH F1

(@) 7oy Wasdfew
yafy ¥ awafeaa =safFa &1 ®1g
7 g fear v §
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(7) Az A7 ¢ s gy afafza
Fat # FTET FTH F7AT TIATE ; AW

(w) afx &, @ aF< T7 A

Y 3T FIAT FGEI ] 7

arforsy aqr I HATRE § IAW
A (s wAAm) o (F) S a0

(@) s, g 1 @Er o Fe
& oemar, w1 fF 13T wwTIeRsl &
St 3 FHI 1A &, wea Afaegmiar
F AT TAGTHA K Kirs 797
qgt faear & )

Shri Tyagi: Could you ask him to
read it in Hindi? It is not Hindi. I
do not know what is a9 T af<er
After all Hindi must be understand-
able.

Shri Kanungo: I am sorry my pro-
nounciation is not correct.

Mr. Speaker: The hon. Member
should appreciate that if a question is
asked in Hindi and if the answer is
not given in Hindi, objection is raised;
and the Members do try to the best
of their ability, so far as they can
speak that Hindi. He is trying to
answer that.

Shri Tyagi: No, Sir. What I am
objecting to is the language.

Mr. Speaker: Otherwise, we should
allow him to answer in English.

Shri Tyagi: I take objection to the
type of Hindi that the Government of
India is perpetuating.

o Wfarg am : § =Wy Fg
aTgaT § f ot =t oot fafaee amgw
T W) @ g faegw O f) § Ak
WR @R A SR TG qHmT & @)
qg SR TN § 1 qW avg L S
T T2 § T AR ARG A AT
| ¥ waT |

o WEEW : wa AT gH Ag)
gAY &, I W Ffew F@ g .
qAAE {7 T Iu §, g 2 X0

MAY 2, 1962

Oral Answers 1958

=t s o (7) e afe §
a7 gy F
(a) fF o & &7 § #
FE I FART AT WA ATEAAT A
sfargor qvawyT AT £ sgEEqr AES
gFS=2zl o grafaa faawt gra Y
AT &, 3ACAT TH H ATETC FILT BIS
FTETE F74 FT T Z1 AGE T57T |
I shall also read the answer in
English. o
(a) Yes, Sir.

(b) Yes, except audit clerks who
are employees of the firms of Char-
tered Accountants, other trainees do
not ordinarily receive any salary
during the period of their training.

(c) Yes, if they take their training
seriously.

(d) Since these matters relating to
the training of articled clerks and
others are governed by the Chartered
Accountants Regulations, the question
of Government taking any steps does
not arise.

=t fasyfar faer @ F s e §
fF Fa1 TATT 37 AT F1 AL wAfy
fafem= #7247 f 397 f2q1 A% fear
®FH w7 qEA oz gz olen ¥ 93
g ?

ot FTTW : g7 w1 # ¥ oA
mifeswes aord AT 3 IHAT TC AR
& A3 AT X FT 3T fAATY &
T A gaER 795 g7 § IAR! A5 A
& FIg FoTa fAaAar &

st faifa few g fedl ow
FTH FIA & AT A TA IATN FT FG
Faq agt faaay &) #1 Aa@wR w8
o faswg w40 fo gqA7 "9t gasr
s faaty & fom fear srar #3 7

it IR T W g ang

faerely & &fea i mferae 94
¢ gfat & 3asy 7 aa7 7 frear
g afm s @ g I AT &
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=t wa fag : F11 ¥4 qGRT F
A & fF Jr IEAIEE F9 Fd €
I %1 §4 frar adi smar @ afes 7y w5
IR w17 far s & Aifs IA |
gfqm & g ?

St EITAm T FT AT A T
fear &1

Shri A. N. Vidyalankar: Does the
‘Government propose to start its own
classes for instruction?

Shri Kanungo: No; the training, all
the world over, is job training. And,
that is also adopted in our country
for a long time. It all depends upon
the amount of work which an articled
clerk does over the course of years.
The Institute of Chartered Accoun-
tants has rccently provided a train-
ing scheme on theory. But the prac-
tical work has got to be done in office
and on audit.

Shri K. R, Gupta: Is it a fact that
most of the trainces have to pay a
lump sum to the firms and that too
in a not legal way?

Shri Kanungo: That is what I said.
They have to pay a premium depend-
ing upon the firm they join.

Shri C. R. Pattabhi Raman: Is it
a fact that it is a statutory body with
rules and regulations?

Shri Kanungo: It has been answer-
ed. The Institute of Chartered
Accountants is formed by a statute of
Parliament.

st fanifa fewy g S oY
FFar fr gfrai # Garaf @A g
Ffar 1 g frw § A fergem
g o &1 At woTARY 2
WA FTH 1T § 99 # fod g A
SHaFT FT TOTT G FT FET
=fed ? 3T A T FEW &
7% W A &
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Report on Central Government Ser-
vants’ Strikes

*341. Shri S. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Shri R. L. Mehta’s re-
port on the Central Government Ser-
vants’ strike in 1960 has been fully
considered by Government;

(b) It so, their reactions; and

(c) steps taken to avoid the recur-
rence of strikes in future?

The Minister of Labour in the Mi-
nistry of Labour and Employment
(Shri Hathi): (a) The report has not
vet been submitted to Governraenl.

(b) and (c). Do not arise.

Shri S. M. Banerjee: This particular
officer, Shri R. L. Mehta was appoint-
ed for this purpose some time in 1960.
[ want to know when his report is
likely to be submitted.

Shri Hathi: It is not possible to
give a definite date; it may take some
time more.

Shri S. M. Banerjee: I want to know
whether Government have taken any
final decision regarding the appoint-
ment or the formation of Whitley
Council or the negotiating machinery
which is to be set up by the indus-
tries also.

The Minister of Planning and
Labour and Employment (Shri
Nanda): This does not arise out of
this question. But I may give this
answer. This is under active con-
sideration at the moment.

Shri Indrajit Gupta: With parti-
cular reference to part (c) of this
question, may I know whether it is a
fact that the various employing
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ministries of Government have refused
to accept this Code of Discipline or
arc rather asking for some modifica-
tions?

Shri Nanda: This does not arise
out of the question.
Mr. Speaker: That is quite different.

Shri Indrajit Gupta: It is relevant
because it is asked, what steps are
being taken......

Mr. Speaker: It is rather remotely
relevant and not directly.

Shri Nambiar: May I know whe-
ther the Government departments,
especially the railways, do not want
to come in any way near the Code of
Discipline or of any arrangement like
the Whitley Council?

Shri Nanda: It is again in the same
line. But this was answered only
the other day about the railways.
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Shri Tyagi: Temporarily.

Shri Nath Pai: What is temporary;
the recognition is permanent?

Shri S. M. Banerjee: In reply to a
previous supplementary the hon.
Minister stated that the formation of
the Whitley Council was under consi-
deration. I want to know whether
before taking any final decision the
tederations of the Central Govern-
ment employees will be consulted and:
if so, when?

Shri Nanda: Very full consultation
had been arranged earlier. If there
is any new issue it can be brought
up again for consultation.

Cable Factory in West Bengal
+

( Shri Vasudevan Nalr:
*312.{ Shri Warior:
Shri Yallamanda Reddy:

Will the Minister of Commerce and'
Industry be pleased to state:

(a) whether any agreement has
been signed for collaboration for set-
ting up of a Cable Factory in West
Bengal with any East German firm
by Messrs Aluminium Cables and
Conductors (Private) Ltd. Calcutta;
and

(b) if so, the details of the Agree-
ment?

The Minister of Industry in the
Ministry of Commerce and Industry:
(Shri Kanungo): (a) Yes, Sir.
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(b) As regards details of the agree-
ment, these are in the nature of a
contract between two parties and it is
not, therefore, considered appropriate

that the Government should make
them public.
Shri Vasudevan Nair: By what

time this project will begin function-
ing?

Shri Kanungo: They are now doing
the preliminary work. I suppose that
In the course of about eighteen
months they may go into production.

Shrimati Renu Chakravartty: What
is the capacity of this factory and
what is the capital which the East
German Government is going to in-
vest?

Shri Kanungo: The capacity will be
300 miles of cables per annum and
the capital investment will be of the
order of Rs. 13 lakhs.

Shri A. C. Guha: The hon. Minis-
ter stated that as this is a contract
between two parties it is not desir-
able to disclose the agreement in the
House. Previously I think this gues-
tion was raised in the Sabha. It
involves a question of our foreign
exchange also. The House is entitled
to know the broad outlines of the
agreement and the rate of royalty
and also whether the East German
firm’s contribution will exceed 49 per
cent or not?

Shri Kanungo: The broad outlines
of foreign collaboration, if asked for,
will be given, but not the individual
contracts.

Shri Sham Lal Saraf: May I know
if the raw materials that would be
utilised for the manufacture of rables
in this factory will be available with-
in the country and if sc io what ex-
tent?

Shri Kanungo: Yes, largely.

Shri Tyagi: On a point of order, Sir.
I submit it is for the Chair to decide
as to the extent this House can ask
for information. In matters pertain-
ing to public sector there is a lot of
investment and therefore, I seek your
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guidance on this matter. Wherever
there are any such agreements with
foreigners, where foreign exchange
and other things are involved is the
House entitled to seek intormation or
not?

Mr. Speaker: 1t would be difficult to
lay down hard and fast rules in gene-
ral terms. Probably occasions might
arise where we might require some
information but generally the scope
is very limited. As the question arises
in a particular case, I will bhe pre-
pared to go as far as I can but no
general rule can be laid down that it
would be disclosed or reveaied or
explained in whole or in part. That
would arise as the question arises and
I will give my decisions at that time.

Shri A. C. Guha: In this particular
question, we are entitled to know the
rate of royalty.

Mr. Speaker: He has asked a ques-
tion and it has been replied to.

Shri D. N. Tiwary: May I  know
if any proposal is made for foreign.
collaboration by an Indian firm end
whether that proposal is scrutinised by
the Government and by the Planning:
Commission?

Shri Kanungo: Yes, Sir.

Mr. Speaker: When ihe hon. Mem-
bers put questions they pay their at-
tention only to the Minister who is
to answer the question. Others can-
not hear them and myself also, I Lave
the same disability. They should iook
towards the Chair when putting the
questions.

Shri S. C. Samanta: May I know...

Mr. Speaker: I would request the
hon. Members again to address me
and put the question. Otherwise it
is not possible to follow what is said.

Shri S. C. Samanta: May I know
whether this factory will manufac-
ture the same quality of cables that
are being manufactured at Rupnarain-
pur and if not what sort of cables will
be manufactured?

Shri Kanungo: These will be based’
on aluminium wires,
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Shri Indrajit Gupta: May 1. know
the names of the directors of Messrs.
Aluminium Cables Ltd.

Shri Kanungo: 1 have not got the
information with me.

State Trading Corporation

+
3 J Shri Bhagwat Jha Azad:
"\, Shri E. Madhusudan Rao:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the State Trading Cor-
poration has decided to open its
branches abroad;

*34

(b) if so, at what places; and

(¢) how the work of the Corpora-
tion would be coordinated with the
agencies of the Commerce and indus-
try Minisry and Indian Foreign Ser-
vice Export Promotion Cuuncils which
are engaged in the same type of
works?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(¢). Yes, Sir. The State 'lrading
Corporation has decided to have its
own arrangements to represent its
interests in some of the European
countries.

So far two citiecs have been sclect-
ed and more are under consideration.

The functions of these offices will
be to promote export trade of India
especially where STC itself is parti-
cipating in such international trade.

The relations between the Irdian
Trade Commissions and the STC
-offices will be of very close coordina-
tion of the activities with reference to
promotion of foreign {rade.

Shri Bhagwat Jha Azad: Since there
will be close collaboration with the
State Trading Corporation and the
-agencies mentioned in part (¢) of the
.question, may I know what were the
difficulties of the State Trading Cor-
poration which led them to have
their separate agency instead of deal-
4ing with the agencies of the Ministry
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of Commerce and Industry and the
Indian Foreign Service Expori ¥’ro-
motion Councils?

Shri Manubhai Shah: The export
trade councils in the embassies are
concerned with various commodities
whereas the State Trading Corpora-
tion, under the charter approved by
this hon. House, has to do intensive
salesmanship. Therefore, representa-
tatives of the State Trading Corpora-
tion alone can really enter into long-
ferm arrangements and sell large
quantities.

Shri Bahgwat Jha Azad: Are we to
understand that the Government is
encouraging each and every separate
item to have its own agency outside
and not with the STC?

Shri Manubhai Shah: It is not each
and every item. The Stale Trading
Corporation is one of the major in-
struments for promoting foreign trade
of this country. We are seeking to
expand the activities of the STC if
necessary even by having some more
Corporations for specialised trades.
Therefore, it is but natural that we
should give the maximum freedom to
the STC to have its agency.

Shrimati Renu Chakravartty: What
has been the volume of trade as well
as the increase in the value or amount
between the trade in 1960-61 and 1961-
62 by the State Trading Corporation?

Shri Manubhai Shah: It has gong
up by about Rs. 25 crores last year.

Shri Hem Barua: May I know
whether it is a fact that the Mudaliar
Committee have recommended the
replacement of the present system of
ad hoc measures by a long-term ex-
port policy and, if so, whether the res-
ponsibility entrusted to the State
Trading Corporation is a step to-
wards the implementation of such
a policy?

Shri Manubhai Shah: Yes, Sir. The
Mudaliar Committee did recommend
that the State Trading Corporation
should be there, and it is our inten-
tion to go beyond even those recom-
mendations to make State trading as
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a principal instrument for the pro-
motion of export trade.

Shri Sham Lal Saraf: May 1 know
whether, since the formation of the
.State Trading Corporation, we have
been able to maintain our connection
‘with traditional markets, or, whether
there are now some non-traditional
items in our foreign trade which the
STC has taken up and, if so, with
what result?

Shri Manubhai Shah: The main pur-
pose or the objective in the short run
will be to promote non-traditional
items in countries where our non-
traditional goods are not going.

Survey of Unemployment in Kerala

+
J Shri A. K. Gopalan:
\ Shri P. Kunhan:

Will the Minister of Labour and
Employment hbe pleased (o state:

(a) whether any survey of un-
employment in Kerala has been made
in recent times; and

*344.

(b) if so, what are the findings of
the survey?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) No survey was
conducted by the Government of India.
However Kerala Government con-
<ducted a sample survey on unemploy-
ment in the State in January-
February, 1962.

(b) The report has not yet been
finalised.

Shri A, K. Gopalan: What was the
cmployment in the coir industry at
the beginning of the second Five Year
Plan and now, at the beginning of
the third Five Year Plan?

Shri Hathi: Unemployment in
Kerala....

Shri A. K. Gopalan: I am referring
to coir.

Shri Hathi: I have not got that
figure.

Shri Vasudevan Nair: May I know
whether the Government is aware of
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the fact that there is widespread and
large-scale unemployment in the coir
industry to the tune of nearly 30,000
workers—formerly, about 50,000 were
employed and now it is only about
15,000—and, if so, may I know the
steps, if any, that are taken by the
Government to give relief to these
unemployed?

Shri Hathi: The Government is
aware of that fact. But, as the Gov-
ernment have now conducted a sample
survey, we are awaiting the final
data—the latest figures—from the
Kerala Government.

Shri P. Kunhan: What is the total
number of educated persons registered
during the second Five Year Plan and
the total number of persons employed
permanently?

Shri Hathi: The number of persons
registered with the employment
exchanges, on the live register, as in
March, 1962, is 1,40,881.

Shri P. Kunhan: The second part
o? my question has not been answered.

Shri Hathi: About the number of
people employed, I have got the
figures up to September, 1961. It is
2.09 lakhs in the public sector and
1.61 lakhs'in the private sector.

Shri A. K. Gopalan: The Kerala
Government has got a scheme for
mechanising coir industry. When this
mechanisation starts, may I know how
many workers will be thrown out of
employment?

Shri Hathi: As I said we have not
got the latest figures; so, I cannot
Cive it.

Shri Maniyangadan: May I know
whether recently the National Insti-
tute of Applied Economic Research
made a techno-economic survey of
Kerala and in order to give employ-
ment to a large number of unemploy-
ed, suggested starting certain indus-
tries and some other measures? May
I know whether Government is taking
any steps to implement those recom-
mendations?
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The Minister of Planning and
Labour and Employment (Shri
Nanda): Such a survey has been
carried out for a number of States
and the conclusions are that the
investments in every State have to be
very much larger than what have
been already visualised for the third
Plan. Therefore, it depends on what-
ever is feasible.

Shri K. N, Pande: May I know
whether the Central Ministry also
has got some agency to make such
types of surveys or whether it has to
depend upon the reports of the
States?

Shri Nanda: Surveys have been
conducted regarding employment and
unemployment also through the cen-
tral agencies. The employment
market information gives us data
about increase of employment both in
the public sector and in the private
sector almost from quarter to quarter.

Shri A. K. Gopalan: As I said
before, the new scheme will throw
at least some workers out of employ-
ment. May I know whether there is
any scheme to absorb them in any
industry?

Shri Nanda: Certainly.- The ques-
tion of those who will be thrown out
of employment for one reason or
other will receive due consideration.

‘Land Locked’ States

*346. Shri Raghunath Singh: Will
the Prime Minister be pleased to state
whether the Indian proposal to safe-
guard the rights of land-locked
States like Afghanistan moved in the
United Nations Economic and Social
Council is getting support from other
nations?

The Minister of State in the Minis-
try of External Affairs (Shrimati
. Lakshmi Menon): The Indian delega-
tion to the current session of the Eco-
nomic and Social Council has moved an
amendment to the Draft Declara-

tion for Economic Cooperation put °

forward by the Soviet Delegation.
The amendment is as under:
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“In accordance with the funda-
mental principle of the freedom of
the high seas, every State without a
sea-coast (land-locked) should, in
conformity with the provisions of the
1958 Convention on the High Seas,
enjoy free access to the sea, and
should, by mutual agreement with
coastal States, receive freedom of
transit on a reciprocal basis and equal
treatment in ports”.

No information is yet available
regarding the support which may be
forthcoming to this amendment from
other members of the Council.

Shri Raghunath Singh: May I know
it Afghanistan has complained that
Pakistan has imposed restrictions on
the transit of overseas export and
export? May I know what is the
stand of India in that matter?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Tt is true that Afghanistan
has complained. Generally the Indian
stand is friendly and favourable
towards Afghanistan. But it is not a
matter for India to decide this
question.

Shri Raghunath Singh: In the UN,
Afghanistan has complained.

Shri Jawaharlal Nehru: This parti--
cular amendment moved by the
Indian Delegation itself would go a
long way, if it is accepted, to meet
Afghanistan’s complaint.

Dr. L. M. Singhvi: Are we to under-
stand that the Government is advocat-
ing the concept of a corridor for
land-locked States, i.e. that a corridor
should be made available to land-
locked States in order to give them
access to high seas? If so, what
would be the policy regarding Nepal?

Mr. Speaker: It is a different
question.

Shri Krishnapal Singh: I also
wanted to put the same question.

Mr. Speaker: I have disallowed that
question; that cannot be put again.
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Death of Workers in Explosion in
Gua

*347. Shrimati Renu Chakravartty:
‘Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether any enquiry has been
‘held into the accident and death of
‘five women and two male workers
preparing gunpowder for explosion
work under Messrs. N. M. Khan, con-
tractor of Indian Iron and Steel
Company, Gua; and

(b) if so, the result of the findings?

The Deputy Minister in the Ministry
of Works, Housing and Supply (Shri
P. S. Naskar): (a) and (b). A magis-
terial enquiry has been held. The
report has not been received yet.

Shrimati Renu Chakravartty: May
I know why the Chief Inspector of
Mines and the other officials have not
carried out an enquiry into this?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
An enquiry has been held by the
Inspector of Explosives over and
above the magisterial enquiry.

Shrimati Renu Chakravartty: It is
several months now since these deaths
have taken place. I would like to
know whether any enquiry is going
to be made into all the accidents
taking place in this area where the
safety rules are not being imple-
mented?

Shri Mehr Chand Khanna: Both
the factory and the magazine were
inspected in September 1960. Every-
thing was found to be in order then.
Unfortunately, the explosion took
place early in January, 1962. Since
then a magisterial enquiry has been
held. The Inspector of Explosives has
also looked into the matter. A com-
plaint was lodged with the police.
The owner and munshi have also been
arrested, and, I believe, they are on
bail. 1 am hoping that the report
will be with us very soon.

Shri S. M. Banerjee: May I know
whether the Labour Department
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officials also conducted any enquiry
into the working of this particular
mine where such accidents are the
order of the day?

Shri Mehr Chand Khanna: I do not
know anything about the Labour
Department, but my Inspector of
Fxplosives has looked into the matter
fully and has made certain recom-
mendations too.

Shri Jaipal Singh: May I know
whether any compensation or interim
relief has been given to the depen-
dants?

Shri Mehr Chand Khanna: I could
not answer that at all; I am very
sorry.

Shri S. M. Banerjee: Sir, such a
question should have been answered
by the Labour Ministry also. Here
1s a question about explosives. Merely
that portion of the question relating
toc explosives is being answered by
the Ministry of Works, Housing and
Supply. The main question concerns
the Labour Ministry. I would request
you, Sir, to ask the hon. Labour
Minister, who is here, to answer this
question and say if he has any
information.

Shri Mehr Chand Khanna: I would
refer the hon. questioner to the ques-
tion itself. The question has been
fully answered.

Shri S. M. Banerjee: What about
the compensation? The accident took
place in January, 1962.

Shri Mehr Chand Khanna: 1 will
have that matter looked into. I have
no idea about it at present.

Shri Nambiar: He should have
collected that information.

Mr. Speaker: Order, order. He says
that he will have that matter looked
into.

Shri S. M. Banerjee: This shows,
Sir, how lightly the Question Hour is
being treated.

Shrimati Renu Chakravartty: Sir,

these adivasis live in very very
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remote areas. That is why this ques-
tion is so very important, because
none of the labour laws or safety
rules is observed there.

Mr. Speaker: We do appreciate the
importance of that. But he has
said that a magisterial enquiry 1s
being carried on. About compensa-
tion also he has said that he will
have it looked into.

Shri Jaipal Singh: The question i$
very obvious. Information regarding
compensation or interim relief was
bound to be asked, and the hon.
Minister should have anticipated that.

Shri Mehr Chand Khanna: This is
an omnibus question, where if some
information was required from the
Labour Ministry I would have looked
into it. The question relates to an
unfortunate explosion (Interruption).
There was an unfortunate explosion.
This factory and the magazine were
both inspected by the Inspector of
Explosives, Calcutta, only a few
months before the unfortunate acci-
dent took place. After that every
possible action has been taken. The
police has taken up the case. The
persons concerned have been arrested
and, I believe, they are on bail. We
are looking into the matter. I assure
the House, about this question of
giving any compensation, I will refer
it to my colleague in the Labour
Ministry.

Wage Board for Working Journalists

+
*348 f Shri Indrajit Gupta:
"\ Shri Bhagwat Jha Azad:

Will the Minister of Labour and
Employment be pleased to state:

(a) when the decisions of the first
Wage Board for Working Journalists
are due to expire;

(b) whether the pay scales fixed
three years ago have become inade-
quate to meet the journalists’ present
requirements; and

(c) Government's reaction to the
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demand for appointment of a second
Wage Board?

The Minister of Labour in the
Ministry of Labour and Employment
(Shn Hathi): (a) to (c). Presumably
the hon. Member refers to the recom-
mendations of the Working Journalists
Wage Committee. Government order
fixing wage rates in terms of the
recommendations of that Committee
was issued on the 29th May, 1959.
Under the Working Journalists (Fixa-
tion of Rates of Wages) Act, 1958,
another Wage Board can be appointed
only after the expiry of three years
from that date. The demand for the
appointment of a second Wage Board
is being examined.

Shri Indrajit Gupta: According to
what the hon. Minister just now
stated, the previous award will expire
on the 29th of this month itself. T
would, therefore, like to know whe-
ther the question of appointing the
second Wage Board is under active
consideration and whether we can
cxpect an early decision?

Shri Hathi: Yes, Sir. The question
is under active consideration,

Shri S. M. Banerjee: May 1 know
whether the Ministry had any discus-
sion with the representatives of the
working journalists; if so, whether
they have also given their idea about
the appointment of a Wage Board or
Wage Committee?

Shri Hathi: 1 had discussions with
them and, of course, they suggested
that a second wage board should be
appointed.

Shri Bhagwat Jha Azad: Is it a
fact that after the decision of the
wage board there is a pronounced
boom in the industry which is not
reflected in the structure of the wage?
If so, what actions are being taken
by the Government to correct this
imbalance?

The Minister of Planning and
Labour and Employment (Shri
Nanda): These factors will be taken
into consideration while taking a
decision about the setting up a wage
board.
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Shri Hathi: No. In the beginning
there were some complaints about
non-implementation, but since then
we have not received any complaint.

Shri Ansar Harvani: Is the Govern-
ment aware that big newspaper
owners have devised various methods
to evade the recommendations of the
wage board? Do»s the Government
propcse to bring forward some
measures so that they might protect
the working journalists?

Shri Hathi: As I said in the begin-
ning, we received some complaints
earlier. Of late there has bcen no
complaint.

Mr, Speaker: Next question.

Shri P. R. Chakraverti: May I sug-
gest that Question Nos. 349 and 370
may be taken together, as they relate
to the same subject?

Mr. Speaker: All right, if the hon.
Minister has no objection.

Dandakaranya Scheme

*349. Shri P. R. Chakraverti: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) the progress so far achieved in
developing an integrated scheme of
rehabilitation in Dandakaranya;

(b) the extent of the area already
reclaimed and made ready for
accommodating displaced persons and
the additional area that is proposed
to be further reclaimed;

(c) the targets that have been
determined for rehabilitating dis-
placed persons from East Bengal in
Dandakaranya by the end of the
current year;
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(d) whether there has been any
demand from States other than West
Bengal, Madhya Pradesh and Orissa
to make this area available for
rehabilitation of their own people;
and

(e) if so, whether Government pro-
pose to comply with such demands
and under what conditions?

The Deputy Minister in the Ministry
of Works, Housing and Supply (Shri
P. S. Naskar): (a) The progress has
been satisfactory.

(b) Nearly 53,000 acres have been
fully reclaimed till 28th February,
1962. It is hoped to reclaim another
about 40,000 acres during the next
working secason.

(¢) Another about 3,000 families in
addition to 4.400 which have already
arrived in Dandakaranya,

(d) and (e). The State Govern-
ments of Assam, Kerala and Punjab
have made the suggestion for the-
settlement of families from those
States in Dandakaranya. For the pre-
sent, settlement in Dandakaranya is:
open only to those families who were:
in Camps in West Bengal.

Rehabilitation of East Bengal D.Ps. in
Dandakaranya

*370. Shri P. R. Chakraverti: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether any attempt has been
made to account for the slow move-
ment of the displaced persons from:
East Bengal to Dandakaranya despite
the facilities afforded by the Danda-
karanya Project for their hehabilita-
tien;

(b) if the answer to Part (a) above:
be in the affirmative, whether Gov-
ernment will give their findings; and

(c) whether Government propose
to set up a non-official Committee to
study the problem of rehabilitation of
the displaced persons from East
Bengal in all its phases?
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‘The Deputy Minister in the Minis-
‘try of Works, Housing and Supply
(Shri P. S. Nasker): (a) and (b). The
movement of displaced persons from
.camps in West Bengal to Danda-
‘karanya has been constantly under
review over the last two or three
years. According to the Government
-of West Bengal the two main reasons
for the movement having been slow
.and indeed disappointing until recently
were the misleading propaganda by
interested parties against their going
tc Dandakaranya and the aversion of
the displaced persons themselves to
settle in areas at some distance from
‘"West Bengal. Another major reason
-was that a large number of the fami-
lies who had remained in camps in
West Bengal for many years, had
taken to small avocations from which
they were in receipt of steady income
.and they were anxious to settle down
‘within West Bengal in these avoca-
tions rather than to start a new life
in Dandakaranya as agriculturists.

(¢) No.

Shri P. R. Chakraverti: Is it a fact
that the initial reluctance of the dis-
placed persons to go to Dandakaranya
is now diminishing and, if so, why?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): The reluctance is diminish-
ing and the reason is our achieve-
ments in Dandakaranya.

Shri P. R. Chakraverti: In con-
sideration of this increasing enthusia-
sitn of displaced persons to go to
Dandakaranya, will Government defer
taking any decision with respect to
the representations received from
‘States other than Madhya Pradesh,
Bengal and Orissa?

Shri Mehr Chand Khanna: That
question has already been answered.
One thing I will make very clear in
this House, and it is this. We are
spending huge sums of money on the
reclamation of land in Dandakaranya.
-Our expenditure up to date comes to
round about Rs. 12 crores. We cannot
allow lands which have been reclaim-
ed to go back into jungles. If my
friends from West Bengal come to
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Dandakaranya, they are welcome.
But a time may come when we may
have to take into consideration the
demands from other States if the
refugees will not go there.

Shri D. C. Sharma: May I know
how many persons from East Bengal
are still to be shifted to Dandakaranya
and by what time the process will
be complete?

Shri Mehr Chand Khanna: All the
camps have been closed. First we
gave them 60 days notice, extended
to 90 days, extended to 150 days and
then it came to nearly a year. My
idea is to show as much considera-
tion and sympathy to these unfortu-
nate people as it is possible. So, it
is not for me to say how many would
like to go there, but according to the
Government of West Bengal about
3,000 refugees might go there during
this season.

Shri Jaganatha Rao: May I know
if the Government of Orissa have
given about 38,000 acres of land in a
Malkangiri zone of Koraput District
and if this land has been reclaimed
by the DDA?

Shri Mehr Chand Khanna: It is
very near to my hon. friend’s con-
stituency. We are going to open up
this area very soon.

Shrimati Renu Chakravartty: He
has not answered the question. 38,000
acres of land has been given by
Orissa. How much of it has been
reclaimed?

Shri Mehr Chand Khanna: There
are three zones. One is near Kora-
put. It is calleq Umarkote. That is
in Orissa, That we have already
opened up and have reclaimed the
land there. Then we have gone to
Parelkote. That is in Madhya Pra-
desh. I am again going to Orissa.
Malkangiri is the third zone which
we propose to open up during the
monsoon.

Shri Jaipal Singh: I have asked
the question again and again when-
ever Dandakaranya has been on the
Floor. May I try to elicit more defi-
nite information from the hon.
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Minister as to whether, in the inte-
rest of emotional integration of dis-
placed Adivasis from that area, after
East Bengal refugees have had their
fill and Government fixes a deadline
after which whatever is left over will
be given to the displaced Adivasis of
that area apart from the 25 per cent
that he says has bcen earmarked?

Shri Mehr Chand Khanna: We are
giving 25 per cent of the reclaimed
land to Adivasis. Their interesis are
being fully protected. We are open-
ing up roads for them.

Shri Jaipa! Singh: 100 per cent
has heen taken and 25 per cent is
being given!

Shri Mehr Chand Khanna: May 1
further add that all the discussed
tanks are also being excavated?
Now as to the question as to what its
complexion is going to be after the
schcme becomes from a refugee
scheme to a sort of a national scheme,
it is very difficult for me to say
because no decision can be taken by
the Government of India without
taking into consideration the demands
of the State Governments concerned,
that is, Orissa and Madhya Pradesh.

Shri Surendranath Dwivedy: Before
taking into consideration the ques-
tion of bringing in non-camp refugees
or others from other States would
the Government consider the neces-
sity of permitting the population 1n
some over-populated areas in the
Stat>s of Madhya Pradesh and Orissa?

Shri Mehr Chand Khanna: There
is a 10 per cent quota for non-
campers from West Bengal. That 1s
the present position When that
situation no longer arises, that is, the
rehabilitation of displaced persons in
that area, the interests of all the State
Governments shall be taken into con-
sideration. But one thing I might
add for the information of the House
and that is that every penny for the
development of this area is being
given by the Government of India
and nothing is being subscribed to
by the Government of either Madhya

348 (Ai) LSD—2.

VAISAKHA 12, 1884 (SAKA)

Oral Answers 1980

Pradesh or Orissa except for giving
me those lands.

Shrimati Renu Chakravartty: What
1s the total amount of land which has
peen harrowed, hoed and actually
made ready for cultivation? Have
all the refugees who have been living
in the transit camps now been moved
to take possession of the lands, if not,
how many still remain in the camps?

Shri Mehr Chand Khanna: The
tota] area which has been fully
reciaimed is about 53,000 acres as has
been stated in the reply to the ques-
tion. The total area which has been
tree-felled is about 60,000 acres—I
om speaking from memory. I am
going to circulate a detailed report on
Dandakaranya to the House in a day
or two. As regards the number of
displaced persons who are there, bar-
ring a few hundred who arrived late
and who may be in camps, the rest
have all been taken either to the
village sites or to the lands.

Shri Jaganatha Rao: May I know
if the DDA has any scheme for indus-
trialisation of this area?

Shri Mehr Chand Khanna: Yes,
Sir. we have already sct up a couple
of industries. The RIC is looking
into the matter. They have got a
large amount of funds at their dis-
posal and if anything can be done to
Industrialise this area, every possible
effort shall be made.

Seminar on Planning

+
f Shri Oza:

p
351'1 Shri Shree Narayan Das:

Will the Minister of Planning be
pleased to state:

(a) whether Government are aware
of the proceedings of the Seminar on
Planning held from 1st April, 1962
onwards at Delhi Institute of Econo-
mic Growth; and

(b) whether Government propose to
reorient its Third Five Year Plan in
the light of the discussions?
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The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) Yes.

(b) No.

Shri Oza: May I know whether
this seminar has appointed a sub-com-
mittee to go into the question of defi-
ning the minimum living standards
and the time during which they are
to be achieved?

Shri Nanda: Yes, Sir.

Shri Oza: May I know whether
the decisions of this sub-committee
will be binding to the Government
because members of the Government
are also represented on this com-
mittee?

Shri Nanda: No, Sir.

Shri Thirumala Rao: With regard
to the hon. Minister’s reply to part
(b) of the question, may I know
whether in the opinion of Govern-
ment nothing useful has ccme out of
this seminar to make them alter
their opinion about planning?

Shri Nanda: No, Sir, that is not
8¢, because the Seminar has appointed
a committee. The committee’s report
is to come within a few months.
When it comes certainly it will be
looked into and we can up our mind
as to what to do about it.

Shri Morarka: What are the main
modifications, if any, suggested by the
Seminar in our Third Five Year
Plan?

Shri Nanda: As I indicated, they
thought there was not enough mate-
rial available with them to suggest
any change. So they have appointed
a committee which will go into this
question.

Prices of Jute

( Shri Yallamanda Reddy:
. | Shri Indrajit Gupta:
*353. J Shri Dinen Bhattacharya:
] Dr. Saradish Roy:
| Shri Sarkar Murmu:
| Shri Karjee:

Will the Minister of Commerce and
Industry be pleased to state:
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(a) whether there is any proposal
with the Government to fix minimum
prices for jute;

(b) if so, from when; and
(c) if not, the reasons therefor?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). No, Sir. But ail cure is being
exercised to cnsure reasonable prices
to the growers.

(c) the objective of assuring a fair
economic price for jute to the growers
is sought to be achicved through
bufler stock operations conducted by
the Jute Buffer Stock Associaticn.

Shri Indrajit Gupta: Since the sow-
ing season is now well under way, has
the Governmznt any intention of mak-
ing any official announcement about
the minimum pricc which can be ex-
pected by the growers, so that there
may be no diversion of th: jute
acreage?

Shri Manubhai Shah: As the hon.
Member knows, the ruling priccs are
quite conducive to a larger crop in
the future.

Shri Surendranath Dwivedy: Is it
not a fact that in spite of the butfer
stock scheme, the growers have not
got even reasonable prices?

Shri Manubhai Shah: That is not
so in the last season

Shri Mohammad Tahir: May 1 know
whether it is a fact that the Central
Jute Comrmittec at its meeting unani-
mously decided that minimum prices
for jute be fixed and, if so, why Gov-
ernment has not taken any action on
that?

Shri Manubhai Shah: This matter
has be:n dcbated several times. What
I want to assure the House is that
all steps are being taken to see that
not only reasonable prices but rather
higher prices are being given to the
growers, so that we get more and
more bumper crops. The House will
appreciate that the ruling price is bet-
ween Rs. 30 to Rs. 32.
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Shri P. R. Patel: In view of the
fact that an assurance was given in
the Third Plan to fix remunerative
minimum prices at the time of sow-
ing, may I know whether Government
are thinking of fixing remuneraiive
prices?

Shri Manubhai Shah: Without
naming a paticular price, as long as
the ruling price is what is more than
remuncrative in the opinion of Gov-
ernment, I would suggest to the hon.
Mcmber that there is no reason for
fixing a minimum price,

Shri Rameshwar Tantia;: May I
know whether Government is aware
of the bumper crop of juie and mesta
and, if so, whether they will allow
the jute mills to work for longer
hours, so as to produce more jute for
which there is demand from abroad?

Shri Manubhai Shah: I am glad
the hon. Member has raised this point.
We have already issued instructions
to the IJMA to allow spindies to work
to full capacity to cover the 12} per
cent looms which had so far been
sealed.

Shri H. P. Chatterjee: Is the hon.
Minister aware that the cultivators
in West Bengal have been hard hit
because they did not get the parity
price of jute in relation to paddy—
‘parity price’ means that i1t will be at
least three times?

Shri Manubhai Shah: Ther: is no
question of parity. Those lands which
are fit for jute growing are gotiing a
better return now than at any time
in the past. And the proof of it is
that last year's crop was about 6.2
million bales.

Shrimati Renu Chakravartty: In
view of the fact that in 1960 the
prices were ruling very high there
was a big crop in 1961. May I know
whether it is the policy of the Gov-
ernment in a planned economy to put
forward the minimum price for the
cultivator—not the price at Caleutta
but minimum price for the cultivator
in the field—and whether that price
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for the cultivator in the fleld—and
whether that price will not be an-
nounced at the time of the sowing
season in order to kecp the acreage
and the production at a steady stable
level?

Shri Manubhai Snah: We are on
common ground. The aim of the hon.
Member is the same which we are
trying to secure through the buffer
stock agency. And I can assure the
House that if this agency does mot
work well, Government will not hesi-
tate to build buffer stocks of their
own.

Shri Indrajit Gupta: Has the hon.
Minister’s attention been drawn to
the fact that the Chairman of the la:t
Indian Central Jute Committee’s :r-
nual meeting has stated that since
July last the prices of raw jute have
been below, what ‘may be considered,
a reasonable level?

Shri Manubhai Shah. That is not
so. The present price, by all accounts,
is very fair and conducive to larger
and larger crops.

Shri Dasaratha Deb: May I know
whether Government has received
any representation from the cuiltiva-
tors of West Bengal, Tripura and
Assam to fix minimum price for jute
at Rs. 40 and, if so, what are the
reactions of the Government?

Shri Manubhai Shah: Currently we
have received no representation. But,
in the past it is true that when prices
were slumping, we continued to re-
ceive so many rcpresentations. The
very fact that prices today are rea-
sonable has ensured them a fair re-
turn.

Shri H. P. Chatterjee: Is the Minis-
ter aware that the T. C. Krishna-
machari Report has definitely recom-
mended that the rock bottom prices
of all commodities should be fixed?

Shri Manubhai Shah: I am not con-
testing so many reports that have
gone into this matter. As a matter
of fact, the Government fully believe
and it-is written in the Third Plan
Chapter on Prices that reasonable
prices to the grower should be en-
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sured by stock-piling, buffer stocks and
various other devices in the hands of
the Government to see that the grow-
ers get a fair return.

WRITTEN ANSWERS TO QUESTIONS

Small Scale Industries in  Under-
developed Regions
*345. Shri Vidya Charan Shukla:

Will the Minister of Commerce and
Industry be pleased o state:

(a) whether Government have de-
cided to grant special concessions and
privileges to small scale industrial
units in under-developed regions;

(b) what are thesc special conces-
sions and privileges;

(c) the basis on which the eligibi-
lity of the areas to be called back-
ward for this purpose would be deter-
mined; and

(d) whether any list of such back-
ward areas has been made?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). A state-
ment is laid on the Table of the
House.

STATEMENT

(a) With a view to promoting the
dispersal of small scale industries to
hitherto undcveloped and underdeve-
lop=d areas, the Small Scale Indus-
tries Board set up a Committee to
examine the question of industrialisa-
tion of rural areas and industrially
under-developed areas through small
and medium scale industries. The
recommendations of the Committee
are now under the consideration of
Government.

(b) to (d). These particulars are in
the report of the Committee copies of
which have been placed in the Libra-
ry of Parliament.

Khadi Clothes

*350. Shri E. Madhusudan Rao: Will
the Minister of C ce and Ind

try be pleased to state:
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(a) whether it is a fact that Gov-
ernment have reduced the rebatc on
the Khadi Woollen clothes and Khadi
Silk from 19 nP. to 10 nP. with effect
from 1st April, 1962;

(b) if so, the reasons therefor;

(c) whether Government have re-
ceived any representation on the same;
and

(d) the action taken thereon?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The Khadi and
Village Industries Commission has re-
duced the rebate on Silken and Wool-
len Khadi from 19 nP. to 10 nP. with
effect from 1st April, 1962.

(b) Unlike Cotton Khadi, Woollen
and Silken Khadi are luxury items
which are usually purchased by the
economically well placed section of
the community, who can afford to
purchase them without the incentive
of the rebate. It was, therefore, felt
that thc rebate on these items of
Khadi should be gradually reduced.

(c) Yes, Sir.

(d) Since the decision of the Khadi
and Village Industries Commission to
reduce the rebate on Silken and Wool-
len Khadi was a step in the right
direction, no action has been taken by
the Government on the representation
against this reduction.

Extension of Kerala Agrarian Relations
Act to Mahe

*352. Shri A. V. Raghavan: Will the
Prime Minister be pleased to state:

(a) whether any representation was
received to extend the Kerala Agra-
rian Relations Act to the former
French territory in Mahe; and

(b) what action the Government of
India is taking to carry out agrarian
reforms in Mahe as envisaged by the
Planning Commission

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.
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(b) In pursuance of the recommen-
dations of the Planning Commission,
the Malabar Tenancy Act, 1929 was
extended to Mahe in 1958. As the
Malabar Tenancy Act has since been
repealed in Kerala and replaced by
the Kerala Agrarian Relations Act,
the Government of India are taking
steps to extend the Kerala Agrarian
Relations Act to Mahe.

Industria] Estates at Nangal Dam

*354, Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that an in-
dustrial estate was proposed to be set
up at Nangal Dam where the construc-
tion of Dams is about to be completed;
and

(b) if so, what steps are being taken
for its finalisation?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
Government have approved of a pro-
posal for the establishment of an in-
dustrial estate with 50 units at the
Nangal Dam during 1964-65. The
selection of site and acquisition of
land would be made during 1963.

Oil Mills in U.P.

#355. Shri S. N. Chaturvedi: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that pro-
duction of oil in mills in Uttar Pra-
desh has fallen and certain units have
either closed or are partially working
since the introduction of Forward
Trading in mustard oil seeds;

(b) whether this led to steep fluctu-
ationg in prices; and

(c) if so, what Government propose
to do about it?

The Minister of International Trade
{n the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Forward Trading in mustard seed
commenced at Agra, Uttar Pradesh in

December 1957 and in Kanpur in
July 1959. From statistics availabla
with Government, the quantity of
mustard seed crushed in Uttar Pra-
desh has risen from 432,000 tons in
1957-58 to 600,000 tons in 1959-60
Government are not aware of any
closure of oil mills in Uttar Pradesh.

(b) No, Sir.

(c) Does not arise.

Import of Santonine Drug

f‘3.56. Shri Sham Lal Saraf: Will the
Minister of Commerce and Industry
be pleased to state:

) (a) whether Government are issu-
ing Import Licences for the import of
tS::mt.omne Drug from foreign coun-
ries;

(b) whether Government are aware
that there is a Government owned fac-
tory at Baramullah in Kashmir manu-
facturing this drug;

(c) whether this hag also been
brought to the notice of Government
that the drug manufactured in this
factory which is of standard quality is
not being sold at the moment and
there is a stock of its produce piling
up over a year and half because of
unrestricted imports; ang

(d) whether Government would re-
vise their import policy in this behalf
80 as to enable this factory to sell its
products in a smooth sailing manner?

o

The Minister of Industry in the

Ministry of Commerce and Industry

(Shri Kanungo): (a) to (d). A state-

ment is placed on the Table of the
House.

STATEMENT

Government are not issuing import
licences for the import of Santoning as
this item has already been included in
banned list for import. Government
are aware that there is a Government
owned factory in Kashtmir and that
they have accumulated stocks. Bug
the accumulation is not due to unres-
tricted imports.
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The qutstion of revision of import
policy in regard to this item does not
arise as it is already on the banned
list.

Vigilance over the Air Space on
India-China Border

( Shri Hari Vishnu Kamath:
*357.{ Shri D. N. Tiwary:
_ Shri A. S. Saigal:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that the
Chinese Government have suggested
a plan for maintaining vigilance over
the airspace on the India-China bor-
der;

(b) if so, the details of the Chinese
proposal; and

(c) the reaction of Government

thereto?

* The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon); (a) No, Sir. The
Chinese Government have not p:o-
posed any plan for joint vigilance over
the air space on the India-China bor-
der, In their note dated 20th March
1962 having denied responsibility for

«some recent intrusions into Indian air
space by Chinese aircraft, they claim-
ed that aircraft of the United States
of America and Formosa were engag-
ing in flights over the Sino-Indian
and Sino-Burmese borders, and ex-
pressed the hope that China, India
and Burma would maintain a common
vigilance.

(b) and (c). Copies of the Chinese
note dated ZJ'h March, 1962 and the
Government of India’s reply thereto
dated 23rd April 1962, which are
relevant in this connection, are plac-
ed on the table of the House, [See
Appendix I, annexure No. 56].
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State Trading Corporation in Kerala

( Shri Maniyangadan:

| Shri A. K. Gopalan:

J Shri P. Kunhan:
*358. 1 Shri Warior:

| Shri Vasudevan Nair:

[ Shri M. K. Kumaran:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Government of
Kerala had moved the Union Govern-
ment for establishing a State Tracing
Corporation for cash crop in the
State; and

(b) if so, what is the reaction of the
Union Government to the proposal?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah). (a)
Yes, Sir.

(b) The proposal has been kept in
abeyance by the State Government in
consultation with the Government of
India.

Building of Defence Secretariat

*359. Shri Sham Nath: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether Government are
aware that the Defence Ministry has
formulated a propasal to put up a
Defence Secretariat as a counterpart
of Parliament House; and

(b) whether it is also a fact that the
Institutions of Architects and of Town
Planners have protested against this
proposal.

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). Government have decid-
ed to construct an office building on a
plot behind the South Block. ¥or the
sake of symmetry, this building will
be circular and similar to the Farlia-
ment House in external appearance.
The Defence Headquarters is proposed
to be accommodated in it. The Insti-
tute of Town Planners, India‘ have
urged reconsideration of the proposal
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mainly on the ground that no building
similar to or higher than the Parlia-
ment House should be constructed
near the Central Vista. The proposed
building will not be higher than the
Parliament House, nor will it have a
Central dome. Government have
accepted the plan of the building that
has been prepared by the Central
Public Works Department.

Coir Fibre Yarn

*360. Shri Morarka: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government are consi-
dering to give incentives to the pro-
ducers of Coir fibre and yarn in join-
ing Co-cneratives;

(b) if =0, what decision has heen
taken in the matter; and

(c) 1"¢ nature of incentives propos-
ed to be given?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): ‘a) to
(c). A statement is laid on the Table
of the House.

STATEMENT

(a) Government are already giving
incentives to producers of coir fibre
and yarn for joining Co-operatives.

(b) and (c). The {following incen-
tives are given for joining these Co-
operatives:

(i) Central Government coutribu-
tes 759, of the share capital
of coir co-operative socielies
as a two year loan at 249,
rate of interest the balance
being found by the State
Government and/or the mem-
bers of the Society.

(ii) 509 of the loans for working
capital requirements of the
societies is met by the Central
Government and 509% by the
State Government. The
amount is to be recovered
within 10 years with interest
at 23%.
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(iii) Central Government also
meets 509, of the salary of a
full-time paid Secretary Zor
each coir co-operative society
for a period of 3 years, the
balance being met by the
State Government.

Cotton Spinning Mill in Alwar

*361. Shri K. R. Gupta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether any license has been
given for a cotton spinning mill in
Alwar (Rajasthan);

(b) if so, what is the number of
spindles allocated and the name of the
company or firm to which permission
has been given;

(c) when the work of erection of
the mills is going to be startetd and
expected to be completed; and

(d) what shall be the capacity of
the total labour employment of the
Mill?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) 12,000 spindles to Shri Beharilal
Beni Prasad.

(c) Licence No. I]23|(1)|236/62|Tex
(B) dated 4-4-1962 has been issued
and the mill is expected to go into
production within a period of 18
months from this date. )

(d) Approximately 600 workers.
Dam on Mahanadi

f Shri Surendranath Dwivedy:

*362. { Shri Jena:

Will .the Minister of Planning be
pleased to state:

(a) whether a member of the Plan-
ning Commission visiteq Orissa re-
cently;
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(b) whether he had discussions
with State Government particularly
about the construction of a dam at
Tikkerpara on Mahanadi;

(c) whether he has submitted any
report about the project; and

(d) whether there is any possibility
of the construction of the dam being
started before the completion of the
Third Five Year Plan?

The Minister of Planning and
Labour and Employmecat (Shri Nanda):
(a) Yes, on 30th and 31st March, and
1st April, 1962.

(b) Yes.
(c) No.

(d) The project is still under inves-
tigation and a view regarding its cons-
truction can be taken only when the
project report is received.

Situation in Nagaland

( Shri Hem Barua:
*365. { Shri Prakash Vir Shastri:
_ Shri P. C, Borooah:

Wil]l the Prime Minister be pleased
to state:

(a) the latest law and order situa-
tion in the Naga Hills, and whether it
is @ fact that the Naga hostiles have
of late concentrated their attention on
the border areas; and

(b) if so, the number of incidents
committed in these areas during 1961-
62 and whether adequate steps are
taken to protect these areas from de-
predations?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi M-non): (a) The intensifi-
cation of the operations against the
hostile Nagas has led them to break
into small groups. The senior rebel
leaders seem to have lost effective
control over the rebels whose move-
ments are becoming increasingly unco-
ordinated. Reports of some of these
small groups finding their way into
border areas under pressure from the
Security Forces have been received in
the recent weeks.
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(b) The number of incidents in the
border areas of Nagaland during the
year 1961-62 is estimated to be about
72. Most of these incidents were of
very minor nature,

Government have taken adequate
steps for the protection of the border
areas. Security Forces have been
located in these areas for the mainte-
nance of law and order. Adequate
powers have been delegated to the
civil authorities and the members of
the Armed Forces to deal with sub-
versive activities.

Indian Forces in Congo

#3G4. Shri Inder J, Malhotra: Will
the Prime Minister be pleased to
state:

(a) whether the Unitel Nations
have communicated any date to the
Government of India uptpo which the
Indian force will be reguired im
Congo; and

(b) whether any approach. has
been made by the United Nations to
increase the sirength of men required
for UN. work in Congo?

The Minister of Sfate in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) No, Sir.

(b) No, Sir.

Ctilisaton of Human Labour
In Villages

*365. Shvi  S. Swamy: Will the
Minister of Plapning be plcascd to
state:

(a) whether any scheme has been
adopted to utilise the idle human
labour in villages;

(b) if so, what ig the nature of
such scheme;

(c) what steps Commission has
proposed to mobilise that force for
productive purposes;

(d) how much amount has been set
apart for such purposes; and

(e) how many agencies are now
working to utilise that labour and
what are they?



1995 Written Answers VAISAKHA 12, 1884 (SAKA) Written Answers

The Minister of Planning and
Labour & Employment (Shri Nanda):
(a) to (e). A statement is laid on
the Table of the House,

With a view to providing employ-
ment to those workers in  the rural
areas who remain unemployed and
under-employed during slack agricul-
tural season, specially in the areas
with heavy pressure of population
and high incidence of unemployment,
a scheme called ‘Pilot Projects for
Utilising Rural Manpower’ was in-
itiated towards the end of 1960. Un-
der the first series, 34 pilot projects
were taken up in different  States.
Each project was allotted a sum of
Rs. 2 lakhs and the schemes taken up
included such labour-intensive works
as land reclamation, soil conserva-
tion, minor jrrigation, roads, etc. De-
tailed recommendations on pilot pro-
jects for utilising rural manpower
were included in section IV of Chap-
ter X on “Employment and Man-
power” of the final report of the
Third Five Year Plan (page 163). A
larger programme consisting of 195
projects has becen started since Feb-
ruary, 1962 in the various States
under the sccond series. The allot-
ments made for the first 34 projects
were treated as outright grant from
the Centre. It has now been dccided
that the projects under the first series
will be entitled to a further allotment
of Rs. 1 lakh cach during 1962-63 and
the projects undertaken under the
second series will be allotted Rs. 2
lakhs each, 50 per cent of which will
be grant from the Centre and 50 per
cent loan. The schemes included
under the pilot projects are being
executed by the Block Development
agency assisted by the Panchayats.

Nepa Mills

*366. Shri Mahesh Dutta  Misra:
Will the Minister of Commerce and
Industry be pleased to state:

1996

(a) whether a notice has been given
io. the Ministry by Shri Kitkul Ustad,
Vice-President of the Workers’ Union
and also a share-holder to the effect
that he will go on fast on the 20th
April, 1962 if an Inquiry Committee
to investigate intp the affairs of the
Nepa Mills, Nepanagar, Madhya Pra-
desh is not appointed; and

(b) if so, what action has been
taken by Govennment or by the
management?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). A state-
ment is placed on the Table of the
House.

or

J
STATEMENT

Shri Kitkul Ustad, Vice President
of the Employees Union, Nepa Mills
gave notice to the Nepa Mills autho-
rities on the 3rd April 1962 announc-
ing his intcntion to go on fast on the
20th April 1962 if a high level In-
quiry Committee to investigate the
affairs of Nepa Mills is not appointed.
The management considered this not
justified and Shri Kitkul Ustad ac-
cordingly went on fast on the 20th
April, 1962, At the intervention of
the Chief Minisier of Madhya Pra-
desh Shri Kitkul Ustad gave up the
fast on the morning of the 25th April,
1962.

The Nepa Mills authorities are exa-
mining the notice given by Shri
Kitkul Ustad anq action will be taken
where necessary.

Export Promotion
*367. Shri Rameshwar Tantia: Will

the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government have as-
sessed the actual contribution made
so far by the various export promo-
tion bodies to the export trade;

(b) if so, the result thereof; and
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(c) whether Government feel the
‘need of reorientation thereof?

The Minister of International Trade
“in the Ministry of Commerce and In-
- dustry (Shri Manubhai Shah): (a) to

(c). An assessment is being made of

‘the work done by these bodies and
appropriate action is being taken for
their re-orientation.

Accident at Kolar Fields

*368. Shri Indrajit Gupta: Will the
Minister of Labour ang Empioyment
_be pleased to state:

(a) whether a rock-burst occurred
at the Champion Reef Mine, Kolar
' Gold Fields on 24th March, 1962, re-
sulting in death of 4 workers; and

(b) whether an enquiry has bcen
held into the accident and, if so, the
. findings thereof?

The Minister of Labour in the
Ministry of Labour and Employment
-(Shri Hathi): (a) Yes.

(b) The enquiry is still in progress.

. Accident in Indian Iron and Steel Co.
Gua

*369. Shrimati Renu Chakravartty:
“Will the Minister of Labour and Em-
-ployment be pleased to state:

(a) what is the finding of the Chief
Inspector of Mines on the accident
and death of four blasters of Indian
Iron ad Steel Co., Gua on 26th June,
1961; and

(b) whether there was any in-
‘fringement of Mines Rules?

The Minister of Labour in the
"Ministry of Labour and Employment
- (Shri Hathi): (a). A 35-feet deep hole
in a quarry was being loaded with
liquid oxygen cartridges when the
third cartridge got stuck about 15
feet below the collar of the hole.
“'While it was being dislodged, the cart-
ridge exploded prematurely killing
‘three persons instantaneously and
: seriously injuring two others. One of
- them succumbed to his injuries after
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two hours. No one could be held res-
ponsible for this accident which has
been classified as a case of ‘Misad-
venture’,

(b) No.

Lustrous Wool

*371, Shri Sham Lal Saraf: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the demand for lust-
rous wools is increasing day by day
for our shawl and carpet industries
mainly; and

(b) what steps have been taken to
make supplies of the requisite quali-
ties of lustrous wool available for the
said industries?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) The Special Export Promotion
Scheme for Woollen Gnods, Carpets
etc. provides for the import of raw
wool against export of wocllen tex-
tiles, garments, carpets etc. and it is
open to the manufacturer-exporter of
finer varieties of carpets to import
special quality lustrous wool against
his entitlements,

Hindustan Housing Factory Ltd.

*372. Shri Hari Vishnu Kamath:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the date on which the Hindus-
tan Housing Factory Ltd., New Delhi
was established;

(b) the name or names and des-
cripton which it bore before its meta-
morphosis into the present name and
form; and

(c) the date on which 1t first went
into production; and

(d) what exactly the products are
that are being manufactured by the
factory at present?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
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(a) 27th January, 1953.

(b) From 1950 to 1953 it was cal-
led the Govenrnment Housing Factory.

(¢) The Hindustan Housing Factory
Limited went into production in the
year 1953-54.

(d) A statement is laid on the
Table of the House. [See Appendix I,
annexure No, 57].

Export of Tiles

*373. Shri Maniyangadan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the countries to whi-" {iles are
exported from Feroke and Calicut in
Kerala anq the quantity exporled to
each such country during the last
three years;

(b) whether any restrictions hrve
been imposed in the exposrt of tilcs
by any of these countries;

(c) what steps are being taken to
step up export of tiles; and

(d) whether the thign shipping
freight has adversely affected export
of tiles to Malaya?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a).
Tiles are primarily exported to Cey-
lon, Singapore, Malaya, Tanganyika,
Maldive and Muscat. The exact
quantity and value of the tiles exported
from Feroke and Calicut is not avail-
able.

(b) Some restrictions have been
imposed on the import of tiles from
Ceylon.

(¢) and (d). Shipping freight has
been reduced and the question of
granting railway freight rebates is
under consideration.

Woollen Spinning Section

*374. Shri Harish Chandra Mathur:

Will the Minister of Commerce and
Industry be pleased to state:

(a) how many licences have been
granted for the establishment of units
in the woollen spinning secticn dur-
ing the last two years;

(b) the names of the parties and
places for which these have been
granted; and

(¢) the names of the parties and
places for which applications have
been rejected?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a).
No licence has been granted for fresh
capacity in the woollen yarn spinning
sector.

(b) Does not arise.

(c) All applications from practical-
ly every State excepting a small ex-
pansion in the Jammu and Kashmir
State-owned woollen mills.

Wage Boards For Plantation Industry

J shri A. K. Gopalan:
*375.9 Shri P. Kunhan:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Plantation Wage
Board have submitted their reports;
and

(b) if so, whether Government
have taken any decision on the

‘reports?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) The Wage Boards
for tea and Rubber Plantations have
so far made recommendations for
grant of interim wage increase only.

(b) The recommendations for
interim wage increase in rubber
estates and in tea estates of South
India have been accepted by Gov-
ernment. The Tea Wage Board has
been advised to hear the parties
again in regard its recommendations
for grant of interim wage increase in
Assam and West Bengai, as carly as
possible.
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Newspaper Circulation Figures

*376. Shri A, V. Raghavan: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of newspapers
proved to have given palpably false
statistics about their circulation in
the year 1960;

(b) whether Government will
cause their names to be published;

(c) what action Government have
taken against them for misusing the
newsprint; and

(d) the amount of foreign exchange
involved as a result of the misuse of
newsprint?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
(a) In the case of 61 newspapers,
discrepancies of a major nature were
noticed in respect of circulation
figures given by them for the year
1960.

(b) Their names are being given
by the Registrar of Newspapers in
his Report for the year 1962 which is
due to appear shortly.

(¢) The results of the investiga-
tions undertaken by the Press Regis-
trar were brought to the notice of
the Ministry of Commerce and Indus-
try for reducing the newsprint quota
according to the verified circulation
and for such other action as consi-
dered appropriate by them.

(d) Rs. 11 lakhs,

Censorship of Films

*377. Shri Hem Barua: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that differ-
ent Criteria are applied in the matter
of censorship of Indian pictures and
foreign pictures; and

(b) if so, what are the reasons for
the same?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
(a) No, Sir.

(b) Does not arise,
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Jute Buffer Stock Association

( Shri Indrajit Gupta:
| Shri Surendranath Dwivedy:
*378. { Shrimati Renu Chakravartty:
Shri P. C. Borooah:
| Shri P. G. Sen:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
9227 on the 27th March, 1962 and
state:

(a) whether the Jute Buffer Stock
Association has commenced its opera-
tions;

(b) the quantity of raw jute pur-
chased up-to-date;

(c) the purchase price of
Bottoms;

(d) how much jute is likely to be
purchased before the next coming
season;

(e) whether this agency has set up
or intends to set up its buying
centres directly in the villages and
to purchase jule dircctly from pea-
sants; and

Assam

(f) if so, how much of its present
purchases have becen bought directly
from peasants and how much from
middelmen selling at Calcutta?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) 2,50,000 maunds of low grade
mesta have been purchased.

(¢) Assam bottom variety has not
been purchased on this occasion.

(d) Another 2,50,000 maunds will
be purchased shortly. Thereafter
further purchases will continue
depending upon jute supply position,
price trend and similar factors.

(e) and (f). Purchases are made by
mills in the membership of the Buffer
Stock Association. Many of these
mills have purchasing organisations
in the jute growing districts and have
bought jute there. The proportion of
jute bought upcountry and in Calcutta
is not known,
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Unemployment in India

379  Shri Hari Vishnu Kamath:
‘7 Shri P. R, Chakraverti:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether statistics, accurate or
approximate, are available with
regard to the volume of unemploy-
ment and underemployment, separate-
ly in India as on (i) 1-4-1961 and on
(ii) 1-4-1962; and

(b) the possibilities and prospects
of alleviation in the near future?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) Rough estimates
of (i) unemployment and underemp-
loyment are mentioned at page 156
of the Third Five Year Plan docu-
ment..

(ii) No.

(b) Implementation of the Third
Plan programmes with larger outlays
from year to year is expected to alle-
viate the employment situation.

Exporters

452. Shri D. R. Chavan: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Quecstion No. 71 on the
20th November, 1961 and state:

(a) the nature of cases in which
the Exporters are not eligible for
incentives; and

(b) whether all exporters other
than those referred to in para (a)
above are eligible for incentives
under the Export Promotion Scheme
for Engincering goods?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Exporters who are not manufacturer,
are not eligible for incentives in the

case of the following items: Stainless
steel products; Non-Ferrous products;
Woollen goods, including textiles,
yarns and hosiery; Books; Aggar-
batties; papers and allied products
excluding goods exported in paper
containers; Vanaspati; Coir products
and Coir yarn; and also certain items
of engineering goods excluding those
specified in the Engineering goods
Special Export Promotion Scheme.

(b) Merchant-exporters of &
engineering goods mentioned in the
list are eligible for import entitlement
[See Appendix I, annexure No. 59].
Import licences against the import
entitlement are, however, issued to
the manufacturers nominated by the
merchant-exporters,

Exports

453. Shri D. R. Chavan: Will the
Minister of Commerce anq Industry
be pleased to state:

(a) whether Government are aware
that large number of businessmen do
not come forward for exports as the
exports are not profitable and the
Government’s incentives not attrac-
tive; and

(b) if so, what steps Government
propose to take to induce the export-
ers to shift their activities towards
exports in view of the great need of
foreign exchange in the country?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). It is true that over a range
of commodities, the profit margins in
the domestic market are higher than
in the export market; and in conse-
quence exports suTer. Governmemt
have already provided certain incen-
tives in the matter of import of raw
materials, components, consumable
stores and machinery for replace-
ment; reduction in railway freights;
rebate of excise duties; drawback of
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import duties; supply of certain indi-
genous materials at concessional prices
etc. Reduction in the export duty on
tea; and income tax rebate on earn-
ings from exports are the further
steps recently taken by the Govern-
ment to encourage exports.

Sikh Pilgrims to Punja Sahib

f Shri E. Madhusudan Rao:

454’1 Shri Raghunath Singh:

Will the Prime Minister be pleased
4o 'state:

(a) the total number of Sikh pil-
grims who have gone to Pakistan to
visit Punja Sahib during Baisakhi
festival; and

(b) whether necessary facilities
were provided to them by the Gov-
ernment of Pakistan for the purpose?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). The necessary
information is being collected and as
soon as it becomes available, it will
be placed on the Table of the House.

Allotment of Spindles to Mysore

455. Shri Siddiah: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the total number of new spind-
les allotted to Mysore State for the
Third Five Year Plan period;

(b) whether licences have been
issued for all the spindles;

(c) if so, how many;

(d) which are the parties who had
applied for licences;

(e) the names of parties who have
been granted licences;

(f) the places where the spinning
units will be located; and

spindlage has
public  sector

(g) whether any
been removed for
spinning mill?
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The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
1,00,000 spindles.

(b) No, Sir. No licences have so
far been issued.

(c) Does not arise.

(d) A large number of applications
have been received.

(e) and (f). Do not arise.

(g) The Government of India are
not aware of any earmarking of
spindles by the Mysore Government
for any public sector spinning mill.

Industrial Estates in Mysore

456. Shri Siddiah: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the number of rural Industrial
Estates sanctioned to be set up in
Mysore during the Third Five Year
Plan;

(b) the places in which they were
started in the year 1961-62 so far; and

(c) the names of the places where
they will be started in the year
1962-63?

The Minister of Industry in the
Ministry of Commerce anq Industry
(Shri Kanungo): (a) to (c). The
information is being collected and
will be laid on the Table of the
House.

.Sericulture Industry in Mysore

457. Shri’ Siddiah: Will the Minister
of Commerce and Industry be pleased
to state:

(a) what is the allotment of funds
made by the Centre for each of the
schemes for the development of
sericulture industry in Mysore State
during the ycars 1960-61 and 1961-62;

(b) what is the amount utilised by
the State under each of the schemes
in these years;

(¢) whether the allotment has beem
fully utilised; and
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(d) if not, the reasons therefor?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). Accord-
ing to the procedure effective from

1958-59 onwards, outlays for State
Governments’ schemes are fixed
industrywise and not schemewise.

The following table shows the outlay
and the amount utilised during 1960-61
and 1961-62 for the development of
sericulture industry in Mysore State:

Year Outlay - iXmount utilised
(Rs. in lakhs)
1960-61 21.00 18.65
1961-62 23.30

(¢) No, Sir.

(Actual)

(d) Declay in construction of build-
ings, acquisition of land and issue of
administrative sanctions at Stiate
level.

All India Sericulture Institute
Building in Mysore

458. Shri Siddiah: Will the Minis~

ter of Commerce and Industry be
pleased to state:

(a) whether the site has been
selected for the construction of a
building to accommodate the All
India Sericulture Training Institute,
Mysore; and

(b) if so, when the construction
will be taken up?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No proposal for
the construction of a building for the
All India Sericultural Training Insti-
tute, Mysore, is under consideration
at present.

(b) Does not arise.

Development of Sericulture Industry
in Mysore

459. Shri Siddiah: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government is aware

that there is scope and necessity for

developing the sericulture farms in
Chamarajanagar, Horalahalli and
Mugur in Mysore District, Mysore -
State;

(b) if so, whether the Central Gov-
ernment have given financial help to -
develop them; and

(c) whether any recommendation.
has been received from the State
Government in this behalf?

The Minister of Industry in the -
Minister of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir,

(b) and (c¢). Yes, Sir. Central.
assistance was given for develop-
ment of the two farms at Chamara-
janagar and Horalahalli, The State -
Government has not so far approached -
for the farm at Mugur.

Export of Handloom Fabrics

460, Shri Sivasankaran: Will the
Ministry of Commerce and Industry -
be pleased to state:

(a) the quantity and value of hand-
loom fabrics exported yearly since
1959 upto January, 1962, showing the -
countries to which exports were
made;

(b) what steps, if any, Government
have taken through trade representa-
tives abroad to popularise handloom -
fabrics; and

(c) what kind of handloom fabrics
arc in greater demand in foreign
countries?

The Minister of International Trade
in the Ministry of Commerce and”
Industry (Shri Manubhai Shah): (a)
to (c). A statement is laid on the
Table of the Lok Sabha.

(a) Quantities and value of hand-
loom fabrics exported yearly from:
1959 to 1961 are given below:—

Value

Year Quantity

" (in million yds) (in millian Rs.)

1959 35:57 65.91
1960 28.86 50.70
1961 28.8 48.56
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The exports were mainly to the
US.A, Ceylon, Malaya, Nigeria,
Singapore, Aden and a few countries
in Africa.

(b) Government have instructed
their Consuls and Trade Representa-
tives abroad to popularise handloom
fabrics by organising fashion shows,
opening of show rooms, and assessing
consumer tastes and keeping the
[Indian exporters informed of the
market trends.

(c) The variety known as ‘Bleed-
ing Madras’ fabrics is popular in the
U.S.A, handloom lungies and sarongs
are in demand in Ceylon, Burma and
:Singapore; Madras handkerchiefs are
in demand in Nigeria.

Liquid Gold

461. Shri S. N. Chaturvedi: Will
the Minister of Commerce and Indus-
try be pleased to state whether
Government propose to introduce
quality marketing for liquid gold
being manufactured in this country
to prevent sale of spurious stuff in the
market?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
‘There is no such proposal so far.
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Paper Mill at Panipat

466. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be p.eased to state:

(a) the latest position with regard
to the setting up of a paper mill at
Panipat (Punjab) in collaboration
with an American firm; and

(b) the details thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
foreign collaborations terms submit-
ted by the Indian firm are under
consideration of Government. They
have also been asked to submit
through Central Government a loan
application to the Export-Import
Bank of US.A. to cover the cost of
imported part of plant and machinery
from the U.S.A.

348 (Ai) LSD—3.

Export Scheme of Pakistan

467. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be pleased to s.ate:

(a) whether Government of India
have studied the export credits
guarantee scheme of Pakistan which
has been introduced to step up Pakis-
tan export; and

(b) it so, whether Indian export
will be affected in foreign market?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) The exports from India are
unlikely to be affected by the Export
Credits Guarantee Scheme of Pakis-
tan as the Indian exporters can also
avail of similar facilities provided
by the Export Risks Insurance Cor-
poration of India.

Prices of House Building Materials

468 f Shri Shree Narayan Das:
* 7\ Shri Nath Pai:

Will the Minister of Works Hous-
ing and Supply be pleased to state:

(a) whether it has been found that
prices of house building materials
have been steadily rising and the
same are growing scarcer in the
ocountry,

(b) it so, what steps have so far
been taken or, are proposed to be
taken to meet the situation;

(¢) whether any study in this res-
pect has been made; and

(d) it so, whether a statement
would be laid on the Table showing
trends of prices of important mate-
rials during the last five years?

The Minister of Works, Housing
and Supply (Shri Mebhr Chand
Khanna): (a) Prices of building
materials have risen to a certain ex-
tent and some of them are in short
supply.
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(b) and (d). The position in res-
pect of four of the important build-
ing materials viz., bricks, cement,
steel and timber is indicated below:

(i) Bricks: Control on the prices
of bricks exists in Punjab,
U.P. and Delhi. Other States
have also been advised to im-
pose similar controls,

Temporary shortage, of bricks
may occur at times due to
non-availability of coal for
burning bricks. Steps are
already being taken by Gov-
ernment to speed up the sup-
ply of coal to various parts
of the country.

(ii) Cement. The distribution and
price of cement are being re-
gulated since 1956 under the
Cement Control Order. The
price of cement has through-
out been more or less steady;
only recently on account of
increased cost of production
etc, the price has been revis-
ed from Rs. 81 per ton to Rs.
84 per ton (unpacked). Due
to the rapid industrial deve-
lopment of the country, the
present demand for cement
has outstripped indigenous
production and as such there
is shortage of cement in some
parts of the country. How-
ever, to meet this shortage,
every attempt is being made
to increase production by ex-
panding the existing capacity
and by establishing new
units.

(ili) Steel: Since 1957 the control-
led prices of re-inforcing bars
and rods, joists and G.C.
Sheets—Steel materials which
are used for house building—
have remained more or less
stationery. Reinforcing bars
and rods and joists are now
available easily. Due to the
easy supply position, the sys-
tem of quota certificates and
allocation has been withdrawn
in respect of these categories.
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Galvanised corrugated sheets,
however, continue to be scarce
and their distribution is still
controlled.

(iv) Timber: Timber is becoming
scarce and expensive, There
is no control over the price
or distribution of timber. In
view of the increasing de-
mands for timber in the coun-
try (for constructional as well
as other purposes) extensive
plantation of trees, supple-
menting the normal planting
programmes, is being under-
taken by the Forest Depart-
ments of States and Union
Territories. With a view to
conserving supplies of teak-
wood and other primary spe-
cies of timber, the State Gov-
ernments have been urged to
to utilise the secondary spe-
cies of timber (soft woods)
after proper seasoning and
preservation treatment. Fin-
ancial assistance is made
available by the Government
of India to States for sctting
up plants for seasoning and
preservation treatment of
secondary species of timber.

(¢) No organised study has been
undertaken so far.

Holi Mela

469. Shri Shree Narayan Das: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether the Government of
India were in any way associated with
the Holi Mela organised by the Lok
Kala Manch at Parade Ground, Delhi,
in the month of March last; and

(b) it so, the nature of such parti<
cipation?

The Minister of Information and
8roadcasting (Dr. B. Gopala Reddi):
{a) and (b). Government participa-
tion was limited to:

(i) distribution of unpriced pub-
licity literature on Plan and
National Integration.
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(ii) setting up of a book-stall for
the display and sale of Gov-
ernment publications and

((iii) holding of film shows, music
concert and drama perform-
ances,

Accommodation for Class IV
Employees

470. Shri D. C. Sharma: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the number of Class IV ser-
vants of the Central Government with
a service of more than 3 years who
are still residing in Jhuggis and
Jhonpris in Delhi and New Delhi; and

(b) the steps taken or proposed to
be taken to provide them with suit-
able accommodation?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) This information is not available.

(b) If an application i3 received
from any Class IV employee living in
a Jhugee-Jhonpri, the case will be
considered on merits.
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Central Board of Film Censors

472. Shri Raghunath Singh: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether the Central Board of
Film Censors which censors 83
Hindi films, has a panel consisting of
Jess than 25 members proficient in
the Hindi language; and

(b) if so, steps proposed to be taken
in the matter?

The Minister of Information and
Broadcasting (Dr. B. Gopala Reddi):
(a) The Central Board of Film Cen-
sors is a policy making body and does
not itself censor films. Films are ac-
tually censored by comimtitees con-
stituted from members of Advisory
Panels, The reference is probably to
Hindi films censored at Bombay. Out
of 28 members of the Advisory Panel
at Bombay, as many as 18 are profi-
eient in the Hindi language.

(b) Does not arise.
Ashoka Hotels Ltd.

( Shri 8. C. Samanta:
473. .( Shri Subodh Hansda:
 Shri M. L. Dwivedi:

Will the Minister of Works, Hous-
tog and Supply be pleased to state:

(a) whether a Library has becn
oepened in the Ashoka Hotels Ltd. in
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New Delhi for the use of the board-

ers;

(b) if so, when;

(c¢) what sort of books are kept im
the Library; and

(d) how many of them are compli-
mentary?

The Minister of Works, Housing and
Supply (Shri Mehr Chang Khanna):
(a) No, Sir.

(b) to (d). Do not arise.

Laos

474. Shri Shree Narayan Das: Will
the Prime Minister be pleased to
state:

(a) whether the Conference of
fourteen countries on Laos in which
India was also participating has been
able to evolve any formula for the
peaceful settlement of the T.aos prob-
lem;

(b) if so, what; and

(c) if not, whether any progress has
been made in that direction?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) to (c). The Geneva Conference
on Laos has discussed the Laos ques-
tion and has arrived at certain tenta-
tive agreements on various issues. No
final conclusion, however, can be
reached without the participation ia
the Conference of a new Lacotin
Government of national unity, This
tas not been possible as the negotia-
tions for the formation of such a
Government are still in progre:s.
Pending the formation of such a
Government the Conference has still
rot concluded.

Rural Industrial Projects

Shri Shree Narayan Das:
475. { Shri Subodh Hansda:
| Shri 8. C. Samanta:

Will the Minister of Planning be
pleased to state:
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(a) whether any economic survey
teams have been constituted to tour
the country with a view to select loca-
tions for rural industrial projects to
be set up during the Third Five Year
Plan;

(b) if so, the number ani the na-
ture of such teams formed so far;
and :

(c) whether any time-limit has
been set for submission of their re-
ports?

The Minister for Planning and
Labour and Employment (Shri
Nanda): (a) No, Sir.

(b) and (¢). Do not arise,
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Price Control of Cotton

[ Shri Rameshwar Tantia:
o, ) Shri Shree Narayan Das:
° Shrimati Maimoona Sultan:
L S.hri Chandak:
Will the Minister of Commerce
and Industry be pleased to state:

(a) whether cotton-growers of
Vidarbha have submitted a memo-
randum mainly against the price con-
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trol of cotton;

(b) if so, whether they hsve de-
manded the appointment of a cot~
ton commission also;

(c) it so, the main points put
forward in the memorandum; and

(d) the reaction of Governirent
thereto?
The Minister of International

Trade in the Ministry of Cominerce
and Industry (Shri Manubhai Stah):
(a) to (c). Yes, Sir. It bas been
urged in the memorandum that:

(i) the ceiiings on the prices
of Indian cotton should be re-
moved;

(ii) the existing floor prices
should be allowed to remain; and

(iii) a cotton commission should
be appointed in order to promote
production of cotton in the country.

(d) The decisions of Government
on the matter will be announced
soon,
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Public Sector Projects

479. Shri S. M. Banerjee: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether a final decision has
since been taken to bring all the
public sector projects ' under Cen-
tral labour legislation to bring uni-
formity and industrial narmony;

(b) if not, the reasons for this
delay;

(c) whether State
have agreed to this;

(d) if not, the names of those
who have not agreed; and

(e) the
same?

Governments

reasons given for the

The Deputy Minister of Labour in
the Ministry of Labour and Employ-
ment (Shri Hathi): (a) and (b). No. It
is intended to discuss this matter
with the State Labour Minister as
soon as possible.

(c) Some of the State Govern-
ments have agreed.

(d) Assam, Bihar, Madhya Pra-
desh, Mysore, Orissa and West Ben-
gal.

(e) Industrial relations have a
direct bearing on the law and order
problems and the State Adminis‘ra-
tions with their intimate knowledge
of local conditions consider them-
selves better equipped to regulate
employee-empioyer relationships in
the undertakings; the Central pub-
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lic sector undertakings would create
a large number o. subsidiary indus-
tries in the surrounding neighbour-
hood in respect of which the State
Governments would be the “appro-
priate” Governments; and Govern-
ment jurisdiction in industrial re-
lations has hitherto been deteimined
industry-wise and not according to
ownership or contribution towards
share capital.
African Common Market

480. Shri Raghunath Singh: Wil
the Minister of Commerce and fn-
dustry be pleased to state:

(a) whether Government are aware
of the fact that the Economic Coun-
cil of the Casablanca countries has
decided to establish an African Com-
mon Market and to abolish all cus-
toms barriers between  member
countries; and

(b) it so, its effect on Indian Trade
with member countries?

The Minister of International Trade
in the Ministry of Commeice and
Industry (Shri Manubhai Shab): (a)
Yes, Sir.

(b) As the text of the Agreement
is not yet available, it is not fcasible
to assess its impact on India’s trade
with the members of thce Market.
Our imports from and exports to the
Market constituted 1'7 cnd 24%
respectively of our tota] imports and
exports during 1961.

Indian Doctor Practising in England
without the knowledge of English
Language
481. Shrl Raghunath Singh: Win
the Prime Minister be pleased to
state whether it is a fact that “Timcs
of London” has refused to print the
letter from Indian House which has
pointed out that no one could be a
doctor in India without the know-
ledge of English as “Times” had
alleged that an Indian doctor s
practising in London with no know-

ledge of English?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Yes. The report was ori-
ginally published in the ‘Times’ on
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the 29th January, 1962 saying that
an Indian doctor in charge of the
casualty department of a provincial
hospital was untable to speak a word
of English and had to use a nurse as
an interpreter. Our Mission in
London wrote a letter to the Editor of
the ‘Times’ pointing out that this
report was wholly incomprehensible
as the medical education in India
was entirely and solely in the Eng-
lish language.

2. The ‘Times’ did not publish this
letter, but in reply marked ‘private’
said that the comments in the article
were made after most careful in-
vestigation.

3. Our Acting High Commissioner
in London had taken, up the matter
with the British Minister of Health,
and suggested that his Ministry
could arrange to have the publica-
tion corrected after checking the
report, as the matter was of im-
portance to us in view of the num-
ber of Indian doctors employed in
the hospitals in the United Kingdom.
Our High Commissioner understands
informally that the British Ministry
of Health have, after investigation,
come to the same conclusion as the
Indian High Commission, and have
taken necessary steps to remove the
wrong impression created by the
‘Times’ report.
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Khadi and Village Industries in
Kerala

483. Shri P. Kunhan: Will ihe
Minister of Commerce and Industry
be pleased to state:

(a) the amount of money sanction-
ed for the development of Khadi and
Village Industries in Kerala during
the Second Five Year Plan;

(b) how much of it has been uti-
lised; and

(c) what is the record of physica!l
achievements?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Rs. 83:28 lakhs
as grant and Rs. 105-53 lakhs as loans
were disbursed for the development
of khadi and village industries in
Kerala during the Second Five Year
Plan period.

(b) and (c). The information is
being collected and will ve laid on
the Table of the House.

Trade Marks

484. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
International Chambers of Com-
merce have asked Indian businessinen
to detail the extent of infringement
of Trade Marks and the legal pro-
vision against such malpractices in
this country with a view to decide
the constitution of an international
working party to devise measures
to eradicate the evil;

(b) if so, whether Government
are looking to the collecltion of the
correct information as required by
the International Chambers; and

(c) it so, what steps are being
taken by Government?

The Minister of International
Trade in the Ministry of Commerce
and Industry (Shri Manubhai Shah):

(a) The Government of India have
no information whether any such

steps ‘have taken‘ by the Internatio-
nal Chambers of Commierce.

(b) and (¢). Do not arise.

Tibetan Refugees in Mysore

485. Shri Basappa: Will the Prime
Minister be pleased to state:

(a) whether the Tibetan Refugee
Camp maintained at Perigapatna fin
Mysore State is going on well; and

(b) whether Dalai Lama who visit-
ed this Camp recently has given any
suggestions for improvement?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) No, Sir, no particular sugges-
tions were made by him. The Dalai
Lama was on the whole pleased
with the camp.

0. and M. Division

486. Shri Basappa: Will the Prime
Minister be pleased to state:

(a) whether the activities of
Organisation & Methods Division in
the Secretariat will be extended; and

(b) whether there is sufficient
training for the personnel of Organi-
sation & methods Division?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) The O & M programme
has recently been reoriented to
cover the entire fleld of administra-
tive analysis designed to improve
procedures, relationships arnong con-
stituent elements, skills for manage-
ment and programming, communi-
cation and organisational compe-
tence, conditions of work and other
aspects of the machinery of Gov-
ernment including the development
of civil servants.

(b) The O & M Division conducts
periodical courses of training in
work-study techniques designed pri-
marily for the benefit of officers and
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staff engaged on O & M work, both
in the Division and in the Depart-
mental O & M Cells. Full use is also
made of the facilities of training
abroad of personnel employed on
O & M work under the various train-
ing schemes, e.g, the Point-Four
Programme, the T.C.M. and the
Colombo Paln.

Imports and Exports

487. Shri Ramanathan Chettiar:
Will the Minister of Comimerce uand
Industry be pleased to state:

(a) whether the overal! import and
export position has shown any im-
provement during the financial years
ending 31st March, 1961 and 1962;

(b) whether tea and jute manu-
factured goods had marked any im-
provement during the above period;
and

(c) it so, to what extent?

The Minister of International
Trade in thte Ministry of Commerce
and Industry (Shri Manubhai Shah):
(a) to (c). A statement is laid on
the Table of the Lok Sabha. [See Ap-
pendix I, annexure No. 59].

Land Reforms in Goa

488. Shri M. R. Krishna: *ill the
Prime Minister he pleasel to state:

(a) whether Governmment have
constituted a Commission to enquire
into the structure of land reforms in
Goa; and

(b) If so, who are the members
of the Commission, if already ap-
pointed, and- what interests do they
represent?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). The Goa Admin-
istration are preparing a factual re-
port on the land tenure system, the
tax structure and the land laws pre-
vailing th Goa. It is expected that
thig report will be available ghortly.
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The Government will cunsider the
question of measures to be taken in
these matters, including appointment
o. a Commission, if necessary, on
receipt of the report.

Indian Traders in Tibet

489. Shrimati Maimoona Sultan:
Wil] the Prime Minister be pleased
to state:

(a) whether a number of Indian
traders have come to Indian recently
after having wound up their business
in Tibet:

(b) if so, how many; and

(c) how many Indian traders still
remain in Tibet?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). As far as Gov-
ernment are aware five Indian
firms have wound up their business
in Tibet and returned to India in
recent montns.

(c) There are 45 Indian traders in-
cluding those who returned after
having earlicr wound up business in
Tibet. However of this number only
22 are at present allowed to carry
on business by the Chinese authori-
ties,

Study of Expansion of Indian Exports
by U.N. Council

 Shrimati Maimoona Sultan:

490. 2\ Shri Shree Narayan Das:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that India’s
permanent representative at the U.N.
urged the World Bank at a meeting
of the UN. Economic and Social
Council recently to undertake a study
of international trade in the specific
context of long-term expansion of ex-
ports of developing countries; and
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(b) if so, with what response?

The Prime Minister and Minister of
Exteinal Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). Yes. This sug-
gestion was made on the 6th of April,
1962. No information is yet available
about the response of other members
of the Council.

Tea Industry

491. Shri P, C. Borooah: Will the
Minister of Commeice and Industry
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the latest
Fosd and Agriculture  Organisation
report published in the beginning of
April to the effect that “present trends
in production and trade of tea are
likely to upset the delicate balance
of the world market with serious re-
percussions on prices”; and

(b) if so, what steps Government
propose to take to save the tea in-
dustry from tho crisis as pointed out
by the Food and Agriculture Organi-
sation?

The Minister of International Trade
in the Ministcy of Commerce and
Indus‘ry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) Judging from the present trends
In production and consumption, parti-
eu arly the latter in the producing
countries—production in 1961 increased
by about 7 per cent whereas exports
showad a rise of about 8 per cent
compared with the previous year—
Government do not consider that the
present outlook can be termed as bad.
However, to offset the possibility
envisaged in the Report, the Tea Pro-
motion campaigns are being intensified
for increasing the consumption in
foreign markets.

Textile Industry

J Shri Surendranath Dwivedy:
" \_ Shri P. C. Borooah:

Will the Minister of Commerce and
Industry be pleased to state:

492

(a) whether it is a fact that the
cotton textile industry has exceeded
the limit in spending the foreign ex-
change;

(b) how much foreign exchange
has been spent by the cotton textile
industry over and above the foreign
exchange it has earned during the
five years ended 1961; and

(c) if the answer to (a) be in affir-
mative, what steps Government pro-
pose to take to limit the use of
foreign exchange by the cotton tex-
tile industry?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
No, Sir.

(b) The results of a comparison of
the foreign exchange earnings and
expenditure of the cotton textile in-
dustry would depend on the assump-
tions made. A study can be found
in the Reserve Bank of India's Bulle-
tin for March 1962.

(c) The Plan provides for increased
output of raw cotton, textile machinery
and other items required by the cot-
ton textile industry, with a view to
reducing import requirements and
promoting exports.

Indian Cultivator Kidnapped by
Pakistanis in West Bengal

493. Sari Mohammad Elias: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that 3 Pa-
kistanis entered into Indian territory
at the village of Chotahadapara of
Jalpaiguri and kidnapped an Indian
peasant who was cultivating land there
on the 7th April, 1962; and

(b) if so, what steps have been
taken by the Government?

The Prime Minister and Minister of
External Affairs and Minister of
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Atomic Energy (Shri Jawaharia
Nehru): (a) and (b). On Apri] 6, 1962
three Pakistani nationals entered
Indian territory at village Chotabada-
para, P. S. Kotwali, district Jalpaiguri
and forcibly kidnapped an Indian
peasant who was cultivating his land.
A telegraphic protest was lodged by
the Government of West Bengal with
the Government of East Pakistan on
the 11th April, 1962, requesting imme-
.diate enquiry and release of the
Indian national and his safe return
to India. The reply from the Gov-
.ernment of East Pakistan is still
.awaited,

Export Incentives for Tea

494, Shri P, C. Borooah: Will the
‘Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that in view
.0of the past experience that with in-
crease in production the prices in-
variably steep down, the Indian Tea
Planters, Association at their annual
meeting in the beginning of Apri}
1962 demands export incentives;

(b) it so, what gpecific demands
.were made by the Association; and

(c) the decision taken thereon?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
.and (b). Past experience dees mnot
bear out that invariably prices fall
with increase in production. Various
factors connected with the world
supply and demand position besides
production in a country | influence
the level of prices. The Chairman of
the Indian Tea Planters’ Association,
in his address at the Annual Ge¢ne-
ral Meeting of the Association on
the 7th April, 1962, demanded cer-
tain export incentives, viz:—
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Industry should be
assisted to bring down the
cost of production by the
abolition of the export duty
and grant of drawback of
Central Excise Duty on teas
exported;

mportant  tea producing
countries should be induced
to join in an International
Tea Agreement with India;

effective steps should be
taken to promote internal
consumption so that at least
50% of the industry’s out-
put may have a stable mar-
ket; and

should
export

an intensive drive
be launched for the
promotion of tea;

(¢) (1) The Finance Bill 1962, pro-

vides for a reduction of Ex-
port Duty from 44 np. to
25 n.p. per kg. as well as a
drawback of excise duty on
all teas exported to the ex-
tent of 15 n.p. per kg accom-
panied by a slight increase
in the excise duty from
5 to 10 np. per kg These
measures should improve the
competitive ability of Indlan
teas in world markets;

(ii) In the context of severe

(iii)

(iv)

competition;

other countries and
rising internal consumpt:on,
Government consider  that
emphasis should be on inc-
reasing production to achieve
higher exports rather than
restricting production by Lhe
revival of International Tea
Agreement; and

from

Tea Promotion Campaigns of
the Tea Board are being in-
tensified in foreign markets.
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Rayon Pulp
496. Shri  Anjanappa: Will the
Minister of Commerce and Industry

be pleased to state:

(a) whether India is self-sufficient
in regard to production of Rayon
Pulp; and

(b) if not, how much Rayon Pulp
is imported into India?

The Minister of Industry in the
Ministry of Commerce and Industry
{Shri Kanungo): (a) No, Sir.

(b) The {following imports were
made during the last three years.

r
¥5y.{
L

Year Quantity Value
Tons Rs.
1959-60 . 42,000 425 lakhs
1960-61 . . 48,000 492 lakhs
1961-62 . 65,000 660 lakhs

Nuclear Power Station at Tarapore

497. Shri Morarka: Will the Prime
Minister be pleased to state:

(a) what is the estimated cost of
the 300,000 KW nuclear power station
at Tarapore in Maharashira which
Government has decided to set up;
and

(b) what is the progress made so
far?

The Prime Minister and Minigter
of Extern2l Affairs and Minister of

Atomic Energy (Shri Jawaharlal
Nehru): (a) Information regarding
the cost of the project car, only be
furnished when the decision regard-
ing the selection of the tender is
taken.

(b) The evaluation of the tenders
received for the construction of the
atomic power station has been com-
pleted and a decision on the choice
of the tendor will be taken very soon
Meanwhile, preparatory work such
as construction of the access road,
temporary and permanent water sup-
ply arrangements, supply of construc-
tion power, planning of the township
etc. is under way.

Loans and Grants to East and West
Pakistan D.Ps.

498. Shri Sezhiyan: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) the total amounts of (i) grants
and (ii) loans granted by the Central
Government upto the 31st March,
1962 to the displaced persons from
East and West Pakistan;

(b) the total amount of loans
recovered upto the 31st March, 1963;
and

(c) the amounts written off and the
grounds for the same?

The Minister of Works, Housing and
Supply (Shri Mehr Chang Khanna):
(a).

(Rs. in crores)
East Wess Total
Loens 80-34 63:76 14410
Grants 8423 94" 61 17884
Total 16457 158-37 322°94

Rs. 38.75 crores upto the 31st March,
1961 as under:

Amount % of
Repaid recovery
Rs. crores
Bast . 206 2:56
West . . 3669 57°5S

Information upto the 31st March,
1962, is not yet available.
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(c) Rs. 69.64 lakhs so far. The
amounts have been written off on
the following grounds:—

(i) General remission sanctioned
for the non-claimant small
loanees.

(ii) Inability of the State Govern-
ments to make recoveries
from the displaced persons
who have since died or whose
whereabouts could not be
traced or who had no
resources to repay the loans.

Bon Hooghly Colony, Baranagar

499. Shrimati Renu Chakravarity:
Will the Minister of Works, Hous-
ing and Supply be pleasel to state:

(a) how many of the tenements of
Bon Hooghly Colony, Buranagar, 24
Parganas have been complet:d;

(b) when did the scheme start;

(c) how many have been tenanted;

(d) whether it is a fact that the
level of the land has Leen raised in
such a manner that surrounding colo-
nies will be submerged due to inzde-
quatz drainage arrang2ments; and

(e) what is the proposad rent and
how it has been calculaied?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) The construction of all the 784
tenements of tha Bon Hooghly Scheme
has almsot been compleied. The other
items of work such as construction of
sewerage and sewage dispusal plant
mtalling and processing of roads and
construction of water réservoir are
still in progress.

(b) The work has started in May
1957,

(c) None.

(d) The level of the land has been
raised so that it docs not get sub-
merged during the monsocn. Drain-
age arrangements for the scheme area
as well as the adjoining area have
already been approved.

MAY 2, 1962
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(e) The rent to be charged from
the tenants has not yet been fixed.

Coir Industry

("Shri M. K. Kumaran:
500. { Shri Vasudevan Nair:
| Shri Warior:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a meeting to discuss
the problems of coir Industry was
held reccntly in Delhi; and

(b) if so, what subjects were dis-
cussed and conclusions reached at
the meeting?

The Minister of Internationa]l Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). A meeting of an informal
character was recently held in Delhi
to discuss the problems confronting
the coir industry. The subjects dis-
caused were inter-alia, promouon of
exports of coir products, development
of industry on co-operative lines, ac-
celeration in mechanization and re-
search programmes,

Export of Indian Tea to Persian Gulf

501. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that ex-
ports of Indian Tea to th: Pers.an
Gulf declined during the first two
months of the current year;

(b) if so, to what extent exports
declined as compared to export figures
for th: corresponding period in 1961;
and

(¢) what were the main reasons for
the decline?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) No,
Sir.

(b) and (c). Do not arise.

Export of Indian Tea to U.S.SR.

502, Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:
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(a) whether it is a fact that exports
of Indian Tea to the U.S.S.R. de-
clined during the first two months of
:the current year;

(b) it so, how the figures relating
to this period compare with those
‘for the corresponding period in 1961;
and

The Minister of International Trade
‘in the Ministry of Commerce and In-
-dustry (Shri Manubhai Shah): (a)
‘Yes, Sir. .

(b) 29 million lbs. during January
and February 1962 as against 4.1 mil-
lion 1lbs. during the corresponding
-period in 1961.

(c) the decline is probably due to
the heavy exports during the year
1961.

Air Dropping of Food in NEFA

503. Shri Rishang Keishing: Wil
the Prime Minister be pleased to
state:

(a) the quantities of food stuffs air-
dropped in NEFA in 1961;

(b) the annual deficit of food stuffs
in that area; and

(c) the permanent measures unaer-
‘taken to overcome this deficiency?

The Prime MiniSter and Minister of
External Affairs and Minister of Ato-
-mic Energy (Shri Jawaharla] Nebru):
(a) 3217.32 tons.

(b) The present annual deficit of
food-stuffs is estimated to be appro-
ximately 4,000 tons.

(¢) The deficit is planned to be
‘met substantially by the end of the
‘Third Five Year Plan period by,

(i) extension of permanent cul-
tivation,

(ii) improved irrigation facilities,

(iii) introduction of better farm-
ing techniques,

(iv) use of better seeds, improvea

agricultural tools and bullock-
power,
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(v) upgrading of cattle, and

(vi) inereased production of sub-
sidiary food.

With the object of improving agri-
cultural production and livestock,
agricultural and animal husbandry
schemes worth Rs. 2'55 lakh were
sanctioned during 1961-62. With the
implem:ntation of these schemes, 469
acres of forest land was reclaimed for
permanent cultivation; 2,500 maunds
of potato, maize and other seeds of
improved varieties and 2,300 improv-
ed implements were distributed for
agricultural programmes during 1961;
17,000 fruit grafts and 500 grape seed-
lings were purchased from Sikkim
and Almorah and distributed. Live-
stock was supplied to the people on
return basis. Government cattle, pig
and poultry farms were opened in
selected places and Sindhi bulls from
Jabalpur Government Farm and Na-
tional Dairy, Karnal, were imported
for upgrading the local stock.

Text Books in NEFA

504. Shri Rishang Keishing: Will
the Prime Minister be pleased to
state:

(a) whether text books have been
written in tribal dialects in NEFA;

(b) if so, names of the tribes and
the standard or class upto which
tribal text books are used; and

(c) in what way Government tries
to develop the tribal dialects more
rapidly?

The Prime Minister and Minister of
External Affairs and Ministry of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) Yes.

(b) Text books in tribal languages
are in use in classes A, B and L

The tribal languages, Division-wise
in which text books have been pre-
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pared are as follows:
1 2 3
Kameng Frontier Division -
Bihar 158-88 213
Tawang Monpa, Dirang Monpa and Bombay . 115 10 95
Bangni . o Kerala 102-33 148
Subansiri Frontier Division Madhya Pradesh 129-99 2§
Bangni and Apatani Madras 76-00 114
Siang Fron'ier Division M’_"°‘° : 35900 132
Adi and Gallong Orissa 4750 35
Lohit Frontier Divisi Punjab . 18903 ss
it r?n ier tmsu.:m Rajasthan 35-15 Is
Idu, Digaru and Singpho Uttar Pradesh. 345-85 324
Tirap Frontier Division ‘West Bengal . 173-60 23r
Singpho, Wanchoo, Tangsa and Jammu & Kashmir . 120°15 115
Nocte.

(c) A separate Philological Depart-
ment has b_en functioning for several
years with the object of studying and
development tribal languages. Lan-
guage Officers have been appointed
for the preparation of text books and
supplementary reading material. Offi-
cials serving in the Agency are en-
couraged to study the language of the
area to which they are posted. Stu-
dents are encouraged to write articles
in their mother tongue.

Public Sector Industries

505. Shri Yalamanda Reddy: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) the amount allottedq for indus-
tries under public sector in the Second
Plan period in each State; and

(b) how much has been spent in
each State in that period?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Nityanand Kanungo): (a) and
(b). A statement giving the requisite
information is given below:

STATEMENT

Nume of State Outlay  Bstimated
expenditure

(Rs. in (Rs. in

lakhs) lakhs)

1 2 3

Andhra Pradesh 277 72 167
Assam 133-00 160

Educated Unemployed in Gujarat

506. Shri P. R. Patel: Will the
Minister of Labour and Employment.
be pleased to state:

(a) the number of persons register-
ed with employment exchanges in
Gujarat and who are not yet
employed;

(b) how many of them are matri-
culates and how many of them are
degree or diploma holders; and

(c) how many of the persons
registered with Employment Ex-
changes have not been employed
within six months of their registra-
tion?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) and (b). Available
information is given below:

Category No. of ap-
plicarions
on Line
Register

as on

31-3-62

0] (2)

Matriculates  (including inter-

mediates). 20,606
Graduates* . . . 1,593
Others 43,353
TorAL . . . . 65,552

*Information regarding diploma holders
is not available.

(¢) 29,800.
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Local Development Works in Kerala

507. Shri P. Kunhan: Will the Min-
tster of Planning be pleased to state:

(a) whether the Government of
Kerala have requested the Govern-
ment of India to continue the scheme
of grants to local development works
for some more years; and

(b) it so, what is the decision of
the Government of India on this re-
quest?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) No specific request was
received for continuance of the pro-
gramme during the 3rd Five Year
Plan.

(b) However, the programme has
been included in the 3rd Five Year
Plan, and is being continued.

Persons Registered in Employment

Exchanges in Punjab

508. Shri Daljit Singh: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number df‘persons re-
gistered during the year 1961-62 in
the various employment exchanges in

Punjab; and .

(b) the number of such persons
in all the categories who were pro-
vided with jobs?

The Minister of Labour in the Min-
stry of Labour and Employment
(Shri Hathi): (a) 2,35,047.

(b) 43,559.
Monazite

609. Shri N. Sreekantan Nair: Will
the Prime Minister be pleased to
slate:

(a) how much Monazite is now
being utilised every year by Indian
Rare Earths Ltd.;

.

2040

(b) whether Monazite is being uti-
lised regularly by any other industry
or firm in India;

(c) whether any quantity of the
same is expected, and if so, how much
per annum;

(d) what is the total quantity of
Monazite which can normally be pro-
duced in India, if and when, there is-
a ready market for it; and

N

(e) the present market price of one
ton of Monazite in foreign count-
riee?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) 1361 metric tons of
monazite were processed by Indian
Rare Earths Limited in 1960-61 and
1797 metric tons in 1961-62.

Consumption of monazite is likely
to be 3000 metric tons in the current
year.

(b) No.
(c) No.

(d) It is possible to produce appro-
ximately 4000 tons of monazi'e per
annum with the existing capacity of
the plants. But if a demand arises
for more, there should be no diffi-
culty in increasing production fur-
ther by enlarging the plants,

(e) Monazite is not quoted in the
world market and no official quota-
tions are available. Prices depend
generally on availability, urgency of
demand, the quality of the mineral
and the prevailing market. Prices
vary from £31 per long ton f.o.b. in
the case of Malaya to $90 per long
ton c.i.f. Yokohama for monazite from
Korea for isolated purchases of small
quantities.

Export of Ilmenite

510. Shri N. Sreekantan Nair: Will
the Prime Minister be pleased to
state:

(a) the total quantity of Ilmenite
that has been exported from the
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Koilthottam Harbour, during the cur-
rent shipping season beginning with
November 1961 and ending with 15th
April, 1962;

(b) what was the corresponding
figare exported during the previous
shipping seasons; and

(¢) whether there has been a con-
siderable fall in export, ang if so,
%vhat are the reasons for this fall?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Approximately 1,01,500
long tons,

(b) Approximately
‘tons.

1,43,000 long

(c¢) Yes, the main reasons for the
fall in exports are:

(i) the high price of Indian ilme-
nite,

(ii) the emergence of new sour-
ces of supply of ilmenite at
competitive prices, and

(iii) the changes in the manu-
facturing process introduced
by some of the major pro-
ducers of pigments.

Unemployed in Rajasthan

511. Dr. L. M. Singhvi: Will the
Minister of Labour and Employment
ibe pleased to state:

(a) the number of persons
(graduates and non-graduates) regis-
tered during the year 1961-62 in the
various Employment Exchanges in
Rajasthan; and

(b) the number of persons who
were provided with employment
during the above-mentioned period?

The Minister of Labour in the
‘Ministry of Labour and Employment

MAY 2, 1962
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(Shri Hathi): (a) and (b). The infor-
mation is given below:

Registrations Place-

Category effected ments
during effected
1961-62 during
1961-62
(D €]
Gaduates . . 4,518 1,282

Maitriculates (including 48, o91 10,747
interm*Jiates)

Below Matriculation
standard (including
illiterates) . . 70,392 7,179

TotAL . . . 1,23,001 19,208

Unauthorised Power-looms

512. Shri Natarajan: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) how many unauthorised power-
looms were in existence in India
during 1961-62 andi how many have
been regularised by registering the
same State-wise;

(b) how many unauthorisedq looms
were in Kerala during this period;

(c) under the scheme ‘introduction
of power-looms in the handloom
sector’ how many looms were allotted
to the various States and how many
have been installed up to the end of
1961 State-wise;

(d) whether any change of policv
to discourage the introduction of
more power-looms in the handloom
sector has been adopted;

(e) whether any enquiry was con-
ducted before deciding this change of
policy;

(f) whether Government of Kerala
requested to continue the scheme
during the Third Five Year Plan
period;

(g) what was the nature of power-
looms allotted to Kerala and how
many have been installed; and

(h) whether the balance will be
allowed to be installed during the
Third Plan period?
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The Minister of International Trade
in the Ministry of Commerce an-
Industry (Shrj Manubhai Shah): (a)
to (h). A statement is laid on the
Table of the Lok Sabha. [See Appen-
dix I, annexure No. 60].

Rehabilitation of Refugees in M.P.

513. Shrl J. P, Jyotishi: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the number of refugees and
their families rehabilitated in Madhya
Pradesh so far;

(b) how many of them have bce:
shifted to permanent houses and how
many are still putting up in tempo:
ary huts in the camps;

(c) whether Government give any
priority in granting loans to such re-
fugees who are very poor under the
Low-income Housing Scheme; and

(d) how much loan has becn
granteq to them so far?

The Minister of Works, Housing
and  Supply (Shri Mehr Chand
Khanna): (a) to (d). A sum of about
Rs. 584.23 lakhs as loan and another
Rs. 9.81 crores has been given as
compensation to displaced persons
from West Pakistan settled in Mad-
hya Pradesh, The Rchabilitation
work in the Western Zone has prac-
tically come to an end and no fresh
proposals for any loans or for the
construction of houses are being en-
tertained.

(c) Loans under the Low-income
Housing Scheme are granted by the
State Governments, The displaced
persons are now a normal part of the
local population and as such there
can be no question of giving them any
preference or priority.

Industrial Estates
514. Shri J. P. Jyotishi: Will the

Minister of Commerce and Industry
‘be pleased to state:

(a) the number of Industrial Estates
and their locality established in the
Madhya Pradesh so far;

348 (Ai) LSD—4.

(b) what are the industrieg started
therein;

(¢) the investment and the target of
production; and

(d) the production of the different
estates so far?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Seven Industrial
Estates at Indore, Gwalior, Bhopal,
Sagar, Jabalpur, Burhanpur and Rai-"
pur have been established so far.

(b) to (d). The information is being
collected and will be laid on the Table
of the House.

Industrial Estate at Agra

515. Shri S. N. Chaturvedi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Industrial Estate at
Agra has developed and prcgressed
satisfactorily; and

(b) if not, the reascns therefor and
the action Government have taken or
propose to take to remove the impedi-
ments?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo); (a) Yes, Sir,

(b) Difficulties relating to provision
of power and water supply are being
got over.

Unemployed in J. & K.

6 [ Shri Abdul Ghani Goni:
‘7 Bakshi Abdul Rashid:

Will the Minister of Labour and
Employment be pleased to state:

51

(a) the number of persons (matri-
culates and non-matriculates) regis-
tered during the year 1961-62 in the
various employment exchanges in
Jammu and Kashmir State; and

(b) the number of such persons im
both the categories who were provid-
ed with employment assistance during
the same period?
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The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) and (b). The infor-
mation is given below:

No. of No. of
registrations  place-

MAY 2. 1962

Category cifected ments .
during .
1961-62 during
1961-62
1) (2) 3
Matriculate: and above 3,451 424
Below Matriculation
standard (includin,
illiterates) . . 7,380 567
Total . . . 10,831 1,081

Setting up of a Sheet Glass Plant in
Kerala

517. Shri P. Kunhan: Will the
Minister of Commerce and Iundustry
be pleased to state:

(a) whether the Central Govern-
ment have received any scheme from
the Kerala Government for setting up
of a Sheet Glass Plant in Kerala dur-
ing the Third Plan period;

(b) if so, details thereof; and
(c) the action taken thereon?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir.

(b) and (c). Do not arise.

Slum Clearance in Kerala

518. Shri P. Kunhan: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the total financial assistance
given to Kerala Government by Cen-
tre for slum clearance in the State
during the years 1960-61 and 1961-62;

(b) whether the amount sanctioned
has been fully utilised; and

(¢) the amount allocated for slum
clearance during the Third Five Year
Plan?
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The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). A statement giving the
required information is laid on the
Table of the Lok Sabha, [See Appen-
dix I, annexure No. 61].

(c) A sum of Rs. 30 lakhs has been
allocated as Central assistance to the
Kcrala State for the implementation
of the Slum Clearance Scheme during
the Third Five Year Plan. In accord-
ance with the patiern of financing
prescribed for the Scheme, the State
Government are required to contri-
bute another Rs. 10 lakhs for the
Scheme from their own resources.

Ambar Charkha Training Courses

519. Shri P, Kunhan: Will the
Minister of Commerce anq Industry
be pleased to state:

(a) the number of Ambar Charkha
training courses conducted during the
Second Five Year Plan period in
Kerala State;

(b) the total number of trainees
whko took part; and

(c¢) the total expenditure incurred?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). The
information regarding number of
Ambar Charkha training courses con-
ducted during the Second Five Year
Plan period in Kerala is not available.
14,695 spinners were trained during
that period.

(c) Rs. 11,88 454/-.
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Export of Hides and Skins

521. Shri D. C. Sharma: Will the
Minister ¢f Commerce and Industry
be pleased to state:

(a) whether il ig a fact that there
has been a sharp decline in foreign
cff-take in hides and skins during
1961;

(b) if sc. the recasons therefor; and

(¢) the steps taken or proposed to
be taken to incrcasc the export in
hides and skins?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
There has been a decline in the earn-
ings from export of raw hides and
skins.

(b) and (c¢). The export of raw
hides is completely banned. Quanti-
tative restrictions on the export of raw
sknis were imposed in 1960.  These
measures were adopted in order to
mect the requirements of our {anning
industry and to promote exports of
finished and semi-finished products as
against raw hides and skins.

Labour Welfare Centres in Andhra
Pradesh

522. Shri E, Madhusudan Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the number of labour welfare
centres working in Andhra Pradesh
at present;

(b) the names of the places; and

(¢) the grant given, if any, by Gov-
ernment tc each of them?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) to (¢). As the
subject matter concerns the State
Government, the required information
is not available.
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CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE

NEED TO RECONSTITUTE THE CALCUTTA
Dock LABOUR BoARD

Shri Indrajit Gupta (Cacutta South-
West): Under Rule 197, I beg to call
the attention of the Minister of Lab-
our and Employment to the following
matter of urgent public importance
and I request that he may make a
statement thereon:—

The need to reconstitute the
Calcutta Dock Labour Board in
view of the cancellation of regis-
tration of two out of the three
trade unions.

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): The Calcutta Dock
Labour Board is a tripartite statutory
body set up under clause 4 of the
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of Employment) Scheme, 1956. The
Board consists of 15 members and in-
cludes an ecqual number of members
representing:

(a) the Central Goverament,
(b) the dock workers, and

(¢) the employers of dock workers

and shipping companies.

Under the Scheme, persons repre-
senting thte dock workers and  the
employers are to be appointed after
consulting such Associations of persons
as appear to the Central Government
to be representative of such workers
and such employers.

The Board was last reconstituted on
the 2nd June 1960. Thc term of office
of a non-official member of the Board
is for a period of thrce years and the
Board will be due for re-constitution
in June, 1963.

There are 5 labour scats on the
Board, which have been  distributed
among the following labour Unions
on the basis of their verificd member-
ship amongst the dock labour covered
by the Scheme:—

National Union of dock labour 2
seats;

Dock Mazdoor Union, 2 seats;
Calcutta Dockers’ Union, 1 seat.

The registration of the Dock Maz-
door Union was cancelled by the
Registrar of Trade Unions on the 4th
January 1962 for non-submission: of
annual returns. The Union made an
application under Article 226 of the
Constitution in  the Calcutta High
Court and has obtained an interim
order directing the Registrar of Trade
Unions not to communicate and/or
publish in the Gazette his order of
cancellation of the registration of
the Union till the disposal of the
application by the Court. The Union
has also filed appeal in the High
Court against the order of cancella-
tion of registration. Thus the regis-
tration of the Union does not yet
stand cancelled and the matter is
sub-judice.

served with a show-cause notice by the
Registrar of Trade Unions as to why
registration of the Union should not
be cancelled for failure to submit
annual returns. The Union fiied an
application under Article 226 of the
Constitution in the Calcutta High
Court, praying for an issue of a rule
on the Registrar restraining him from
taking any action with regard to can-
cellation of the Union’s registration.
The application has been rejacted by
the Court, on the ground that the
cause of action has not yet arisen.
No orders have becn issued so  far
regarding cancellation of the Union's
registration by the Registrar.
-

I may state in this connection, that
the Scheme does not debar represen-
tation on the Board of a non-register-
ed Union.

Shri Indrajit Gupta: Am 1 to take
it that these unions which are consi-
dered representative of workmen for
purposcs of  representation on the
Dock Labour Board may also include
unions whose registration prima facie
is subject to cancellalion because they
do not even submit annual returns?

Shri Hathi: Recgistration  has not
yet been cancelled in both the cases.

Shri Indrajit Gupta: Am I to take it
thay if the registrations are  finally
cancelled, the Government will consi-
der giving this representation to other

registered unions?

Shri Hathi: That would be consi-
dered when the registrations are
cancelled.

REQUISITIONING oF Raw CoTTON 1IN
GUJARAT

Shri Yajnik (Ahmedabad): Under
rule 197, I beg to call the attention of
the Minister of Commerce and Indus-
try to the following matter of urgent
public importance and I request that
he may make a statement thereon:—

“The attachment of Ilarge
quantities of high grade cotton in
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Gujarat by the Textile Commis-
sioner for sale al the present ceil-
ing prices.”,

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): As
the House is aware, a system of price
control on raw cotton has been in
existence for the last many years and
as usual at the commencement of the
1961-62 cotton season, floor and ceil-
ing prices were announced by the
Government for different varieties ot
cotton grown in the country. Although
the original expectation of the 1961-
62 crop was fairly good, the crop
proved to be much smaller, due to
adverse weather conditions.

According to the present estimates
only about 43 lakhs of bales are avai-
lable from this season’s  crop.

In order to ensure that raw cotton
is available to the textile mills at
prices which are within the ceilings,
various control measures have been
adopted by the Textile Commissioner
under the instructions of the Govern-
ment of India. Quotas have been
allotted to mills with reference to
their past consumption. Raw cotton
has also been requisitioned on request
from mills which are unable to obtain
their requirements. Whoaever cotton
is thus requisitioned, prices have been
paid at the ceiling prices fixed by the
Government.

Requisitioning of cotton is not con-
fined to any one region, In fact, the
Textile Commissioner has been re-
quisitioning cotton from all the cotton
growing States including Rajasthan,
Punjab, Gujarat, Madhya Pradesh and
Maharashtra. The total quantity
which was requisitioned up to the last
week of March was only 15,437 bales
out of a crop of 4'3 million bales, of
which only 4.700 bales were from
Gujarat. Compared to the total crop
of 43 lakhs of bales, it is only a very
small fraction that is thus requisition-
ed. The rest of the cotton is sold in
the normal manmner to the mills.

In a period of acute shortage, control

measures cannot be given up without
affecting prices, That is the reason

VAISAKHA 12, 1884 (SAKA)

Attention to 2052

Matter of Urgent
Public Importance
why requisitioning is still being con-
tinued.

Government have examined the
question of revising the prices of raw
cotton for the 1962-63 season’s crop
onwards. The requisitioning which is,
therefore, still being undertaken in
various parts of the country can only
be on the basis of existing prices as
the revised ceilings are to be applied
only tn the crop of season 1962-63
and onwards.

I wish also to inform the House
that Government has now decided to
raise the ceiling prices for the basic
quality Mugllai Jarilla 25/32" staple
length by Rs. 35 per quintal or
Rs. 125 per candy according to the old
description of weight units, The floor
prices which were raised last year by
Rs. 105 per candy remain unchanged.
Corresponding to the rise in ceilings
for the basic quality, there will be
corresponding rises for other varieties
of cotton. Government hope that as a
result of this decision growers will be
able to raise a much higher crop of
cotton in the assurance of a larger
return per unit. We also want the
yields per acre to increase appreciab-
ly by application of fertilisers, use of
better seeds and utilising better farm-
ing techniques. Government will try
to provide the full requirements of
fertilisers for the cotton crop.

The announcement of the rise in
ceiling prices is being made before
the sowing scason so as to encourage
growers to increase the acreage and
to cnsure that the benefit of higher
prices as may be justified by the size
of the crop and other factors will, in
fact, go to the grower when he mar-
kets the crop. Today, that is not the
conditicn,

I would also add that if, in fact, as
we all hope, the cotton crop is really
large. Government will also arrange
to build a buffer stock and not let
cotton prices be unduly depressed
because of the large size of the crop.
Thus, in all respects, I would appeal
to the growers to do their best for
substantially increasing the yield and
the crop both in quantity and quality.
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Governmen: will do their best in
every respeet to give their assistance
to the growers and to ensure e
growers a fair ana reasonable price.

The textile industry and the cotton
trade have been representing that
they have, in fact, been paying high
prices for cotton for some time. Under
the revised ceiling prices, coming into
force for the crop of season 1962-63
onwards, Government are clearly of
the view that the conditions for the
manufacture of cloth will continue to
be as heretobefore. The House is
aware that the textile industry after
discussions with Government has in-
treduced a price stamping and price
control  scheme. Government  is
appreciative of the co-operation c¢x-
tended by the textile industry in
maintaining this structure in close
conswltation and approval of Govern-
ment from time to time. Government
is comfident that industry and trade
will continue to show the same aware-
ness and keep the prices down in the
interest of the consumer in line with
the existing arrangements.

Governmen! see no reason in the
vevised ceiling prices of cotton for the
ex-mill cloth prices to go up at all
any higher than at present on this
account. I am counting on the co-
operation of the textile industry and
cotton trade to ensure this. The re-
tailers’ margins will continue as
hitherto.

Shri Yajnik: In view of the steep
rise in the prices of cotton cloth in
spite of the stamping of prices since
1959, would Government consider the
desirability of giving the new increase
in ceiling prices for the cotton stock
that has already been commandeered
or frozen or attached, because the
cotton growers have incurred very
serious loss in getting less cotton dur-
ing the last season due to various
reasons?

Shri Manubhai Shah: No. As a
matter of fact, if the hon. Member's
suggestion is adopted, the entire bene-
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fit will go to the middlemen and not
to the growers.
RE: Ri1oTs IN DAcca AND RAJSHAHI IN
EAst PAKISTAN

Mr, Speaker: I have got notice of
another calling attention motion from
Shrimati Renu  Chakravartly, Shri
S. M. Bancrjee, Shri Nath Pai, Shri
P. C. Borooah, Shri D. C. Sharma and
Shri Bibhuti Mishra regarding the
‘alarming news about riots in Dacca
and Rajshahi in East Pukistan result-
ing in the killing of 14 persons and
widespread arson and looting’. Has
the hon. Prime Minister any informa-
tion about this?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Perhaps I might menion it
in the course of my reply to the
debate on the Address.

Mr. Speaker: All right.

12.12 hrs.
PAPERS LAID ON THE TABLE
INDIA-CHINA CORRESPONDENCE

The Minister of State in the Minis-
try of External Affairs (Shrimati Lak-
shmi Menon): On behalf of Shri
Jawaharlal Nehru, I beg to lay on the
Table a copy each of the following
papers: —

(i) Government of India’s protest
dated the 24th March, 1962 re-
garding violation of air space
over Bhutan by Chinese;

(ii) Chinese note dated the T7th
March, 1962 regarding viola-
ticn of air space by Chinese
aircraft over  Sherathang,
Sikkim;

(iii) Government of India’s reply
dated the 4th April, 1962 re-
jecting the Chinese note of
the 7th March, 1962;

(iv) Chinese note dated the 14th
March, 1962 alleging violation
of their air space and air-
dropping of supplies omn
Chinese camp;
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(v) Government of India’s reply
thereto (dated the 17th April,
1962);

(vi) Government of India’s pro-
test dated the 18th April,
1962 regarding violalion of
territory by Chinese near
Lengju in January, 1962;

(vii) Chinesc protest dated the
20th Marcn, 1962, alleging
violation of their air space by
Indian aircraft;

(viii) Government of India’s reply
dated the 19th April, 1962 re-
jecting the Chinese note
above;

(ix) Chinese note dated the 20th
March, 1962 regarding viola-
tion of Indian air space by the
Chinese aircraft;

(x) Government of India’s reply
dated the 23rd April, 1962;
(xi) Chinese note dated the 22nd
March, 1962 regarding India-
China boundary question;
[Placed in Library, See No. LT-
59/62].
(xii) Government of India’s reply
dated the 30th April, 1962.
NOTIFICATION UNDER ESSENTIAL
CoMMODITIES ACT

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): I
beg to lay on the Table a copy of the
Woollen Textiles (Production and
Distribution Control) (Amendment)
Order, 1962 published in Notification
No. S.O. 1052, dated the Tth April,
1962, under sub-section (6) of section
3 of the Essential Commodities Act,
1955. [Placed in Library. See No.
LT-60/62].

NOTIFICATIONS UNDER CENTRAL SILK
Boarp Act AND COFFEE ACT, ANNUAL
REPORT OF HINDUSTAN INSECTICIDES AND
ReviEw ofF Its WORKING

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): I beg to lay on the
Table a copy each of the following

papers: —
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(i) The Central Silk Board
(Amendment) Rules, 1962
published in Notification No.
G.S.R. 472, dated the 1l4th
April, 1962, under sub-section
(3) of section 13 of the Cen-
tral Silk Board Act, 1948.
[Placed in Library. See No.
LT-61/62],

(ii) The Coffee (Amendment)
Rules, 1962 published in Noti-
fication No. G.S.R. 498, dated
the 19th April, 1962, under
sub-section (3) of section 48
of the Coffee Act, 1942.
[Placed in Library. See No.

LT-65/62].
(iii) (a) Annual Report of the
Hindustan Insecticides

Ltd., New Delhi, for the
year 1960-61 lang with
the Audited Accounts and
the comments of the
Comptroller and Auditor-
General thereon, under
sub-section (1) of section
619A of the Companies
Act, 1956.

(b) Review by the Govern-
ment on the working of
the above Company.

[Placed in Library. See No.

LT-63/62].
NOTIFICATION UNDER MINTMUM WAGES
Act

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): I beg to lay on the
Table a copy of Notification No. S.O.
280, dated the 27th January, 1962
making certain amendment to S.0. No.
2838, dated the 16th November, 1960,
under section 30A of the Minimum
Wages Act, 1948. [Placed in Library
See No, LT-64/62].

NOTIFICATIONS UNDER DISPLACED PER-
sONS (COMPENSATION AND REHABILITA-
TION) AcCT
The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri P. S. Na skar): I beg to lay on
the Table a copy each of the following
Notifications making certain further
amendments to the Displaced Persons
(Compensation and Rehabilitation)
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Rules, 1955, under sub-section (3) of
section 40 of the Displaced Persons
(Compensation and Rehabilitation)
Act, 1954: —
(i) G.SR. No. 1454, dated the
9th December, 1961.

(ii) G.S.R. No. 1480, dated the
16th December, 1961.

(iii) G.S.R. No. 1538, dated the
30th December, 1961.

(iv) G.S.R. No. 96, dated the 20th
January, 1962.

Wages Act, 1948. [Placed in Library.
See No. LT-64/62].

PARLIAMENTARY COMMITTEES—SUM-
MARY OF WORK

Secretary: Sir, I lay on the Table a
copy of the Parliamentary Committees
—Summary of Work pertaining to the
period 1st June 1961 to 31st March
1962.

12.13 hrs.

BUSINESS ADVISORY COMMITTEE
FIrsT REPORT

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with
the First Report of the Business
Advisory Committee presented 1o
the House on the 1st May 1962”,

Mr. Speaker: The question is:

“That this House agrees with the
First Report of the Business
Advisory Committee presented to
the House on the 1st May 1962".

The motion was adopted.

12.14 hrs,

MOTION ON ADDRESS BY THE
PRESIDENT—contd.

Mr. Speaker: The House will now
proceed with further consideration of
the following motion moved by Shri
Harish Chandra Mathur and seconded
by Shri Bhagwat Jha Azad on the
26th April 1962, namely:—
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“That an Address be presented
to the President in the following
terms:—

‘That the Members of Lok
Sabha assembled in this session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to
both the Houses of Parliament
assembled together on the 18th
April 1962”.

and amendments moved thereon.

The dcbate was concluded yester-
day. I will now request the hon.
Prime Minister to reply.

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Mr. Speaker, Sir, on many
occasions we have considered  such
motions of thanks to the President for
the Addresses which he has been
pleased to deliver to the joint sessions
of both Houscs of Parliament. This
present occasion has a special signi-
ficance and a certain element of sad-
ness about it, because this is the Jlast
Address that the President has deliver-
ed to this Parliament. Many hon.
Members have drawn attention to it,
and I should also like to add a sen-
tence or two in tribute and homage
to our President for his high dignity
and simplicity and his keeping up of
the traditions of his high office and
of our Constitution during the 12 or
13 years that he has presided over
this nation. It is no small matter for
any one, however able he might be,
to discharge the functions of the
President of India. People may think
that he is a constitutional President
which, of course, he is. Nevertheless,
it is a matter of great importance how
even a constitutional head of a State
discharges his functions. It adds to
the dignity of the nation, or takes
away from it. In India where we
have been during the last 13 years or
more than that passing through this
big period of change, it is all the
more fimportant what kind of Presi-
dent we had, and it was our extreme
good fortune that we could have a
President who combineq in himself the
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virtues not only of a good President,
but of a good leader of the ration
and a leader in the fight for indepen-
dence. So, this Motion of Thanks
that we send him is not a formal
affair, but something more than that.

I regret, Sir, that I was not present
here during the greater part of the
debate on this Motion. I have, how-
ever, sought to find out what hon.
Members said by the copious notes
which my colleagues took, and by
reading some of the speeches which
have been reported. Many things
have been said in the course of the
debate by Members either on this
side or the other side, many criticisms
have beern made, with which, I might
as well say frankly, I am in certain
sympathy. I am not here to defend
everything that Government has done,
or everything that has happened in
India, although undoubtedly the res-
ponsibility for everything is the Gov-
ernment’s, but while I recognise that
—many of the criticisms, many of the
errors that we might have committed
or not coming up to the mark that we
have Jaid down ourselves—I do sub-
mit that if one judges of what has
happened in India and what is happen-
ing, it is not good enough to repeat
old charges of corruption and this and
that, to make a list of failures on the
part of Government or the adminis-
tration, but also to have a look at the
success of the administration, of the
Government. Only then can you have
a balanced view.

It is well known, and every one
realises here and elsewhere, ihat the
tasks in India are stupendous, colossal
in their extent, and the real difficulty
is not so much in the extent of India,
in the vastness of our population,
which is there of course, but in the
fact that we are trying to jump over
a few centuries in our country. As it
is, as has been often said, we repre-
sent today almost every century in
India from primitive times in some
parts of India, primitive people—and
I use the word “primitive” in no bad
sense, but the fact is that they are
using primitive methods of produc-
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tion etc,—to the most modern
methods. We are fairly advanced in
atomic energy, which is the latest ex-
hibition of thc modern age. So, we
represent all these centuries and we
are trying to pull ourselves up and
bring hundreds of millions of people
to what might be called the modern
age, at the same time not pulling them
out of their own roots of thinking, be-
cause I think that is important. Be-
cause India has been in the past, and,
1 believe, in spite of her numerous
failings, still continues to be, in some
ways, rather unique, rather special,
having something of her own, an indi-
viduality. 1 would not have that
individuality go in search even  of
some material advantage, although I
am all for the material advantages.
And, T do not think we can go far
without achieving a certlain material
standard of life. So, material advant-
ages are important. But, at the same
time, what I call the uniqueness and
individuality of India, her way of
thinking, if I may say so, her general
philosophy of life, are also important;
and it would be a great pity if we
were uprooted from those in the search
merely for material advantage. In
fact, we want both to continue. And,
the great problem of today is to find
a synthesis between what India has
been and what India hopes to be. I
hope we shall achieve success in find-
ing that synthesis. But, no man can
say; and only subsequent history will
tell you of our success.

Broadly speaking, therefore, today,
we have, keeping in view these old
roots of India, to modernise India,
modernise her way of thinking, her
way of production, her way of doing
things, just as in agriculture. The
first thing that strikes me and the
first question I ask of an agriculturist
when I meet him is, “What is the kind
of plough you use?’, because that is
the test: it suggests in what century
he lives. So, this question of the
modernisation of a people, rooted in
the ancient past, every century of
the past, of a people whose numbers
g0 up to 440 millions, is a tremendous
question. It is not a question of some
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statistical analysis. Of course, statis-
tics help us. It is a question of the
human being changing; and how do
we change the human being?

There are complaints made here,
and, I can make many such complaints
myself, in regard to thc elections of
people still functioning in the nar-
rowest grooves of caste, and some-
times on feudal lines, sometimes on
caste lines, sometimes on other nar-
rowing lines and grooves which make
-one sad because they represent a men-
tality, a mentality, I should like to
say, not confined to the so-called un-
privileged people but to the most
privileged people in this country, a
mentality which has no business to
be flaunted in this age.

People talk about the privileged
and unprivileged and unemployed.
There are two kinds of unemployed
always; the unemployed who connot
get work and the other who need not
work because they are too privileged.
But both kind of unemployed are bad
for the country, because both are a
burden to the country. They produce
nothing; only they consume.

So, we have to change all this. We
are still in a semi-feudal age in parts,
in bits; and we have to change the
millions of our people in their think-
ing and their actions. In fact, nor-
mally speaking, political groups and
parties are formed having some kind
of ideal of change. Some do not want
any change. But, even so, it is the
methods that differ. Methods may
differ, and may differ from time to
time. Anyhow, the ideals must be
there.

Now, so far as our ideals are con-
cerned, broadly speaking, our Five
Year Plans give them. We may not
live up to them; we may not be able
to solve all our problems because of
the defect of the human material we
have. Of course, we have our own
failings; that mav be. But we must
be clear about those ideals: where we
are going to. Most of the criticisms
made here may be justified from some
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point of view but they must be mea-
sured up to the problem we have to
face. What are the ways of doing it?

We stand for a socialist order of
society. There are many criticisms.
What have we done in regard to social-
ism? How are we advancing towards
it?  We sce disparities of income
all over the place and they are grow-
ing. All these criticisms are justified,
I say, to a large extent. And yet,
cven though they are justified what
exactly is the way to deal with that
situation? I do not know what idea
of socialism people have. But social-
ism in my view is not a spreading out
of poverty so that everybody should
be poor; it is not a  dispersal of
poverty. There can be no socialism
with wide-spread poverty, lack of pro-
duction and primitive methods of pro-
duction. Yet most people seem to
think that socialism means somehow
equalisation at the lowest level. That
is not my idea of socialism. Soeial-
ism involves higher grades of pro-
duction, more production, and more
wealth being produced and equitable
distribution. There can be no equit-
able distribution when there is noth-
ing or next to nothing to distri-
bute but only poverty to distribute.
That fact has to be remembered.
Therefore, production is of the essence
of socialism as in any other ism be-
cause nobody, whatever be his fism
wants to base it on poverty except
perhaps some people in India. But
normally nobody wants to base his
ideals, his objectives and his policy on
the fact that a country is poor and
is going to remain poor. Therefore,
you must base it on production, pro-
duction of wealth plus equal distribu-
tion. That is why our Constitution
itself says that there shouid be no
monopolies and no concentration of
wealth. That is all right. But when
you produce wealth to some extent
there is an inevitable tendency for
wealth to be concentrated. The more
competent man, that is to say, in our
present stage of society—maybe in
another stage it may not be neces-
sary—inevitably makes more money.
A hardwoarker, a competent peasant
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will make more of his land than an
incompetent or a less working pea-
sant. An abler person is in a position
to earn more and he grows. If you
blame him for being competent, for be-
ing more hardworking, then you put a
premium on lack of work, on being
stupid. That is not right. Surely,
you must encourage hard worker, an
abler person, the man with the ideas
and all that. But you must not allow
him to profit so much by that as to
become harmful to society. The
whole thing depends on what kind of
society you build up. Acquisitive
society which is more or less the
society we have is a bad ideal. »
does not mean that a person should
not have incentives; of course, he
should have incentives. It does not
mean that you make everybody
equal; people are not equal. But you
can give opportunities to all, equal
opportunities to all and make a
society in which they have equal cp-
portunities and the acquisilive cle-
ment is less and less. However, 1 do
not wish to take the time of the House
in genecral disquisitions of this kind.
[ merely pointed this out that T would
have liked this. But I am grateful to
the hon. Members for the criticisms
because criticisms are good for us,
for any Government. Certainly there
is always a tendency for us to see
the good side of things, for our offi-
cers to report the good side of things
and not the bad side. It is, necessary,
therefore for criticism to be made,
and a Government which cannot pro-
fit by criticism or is deaf to criticism
has lost the main-springs of action. I
am not in the slightest complaining
of criticism, but I would submit that
criticism should first of all be rclated
to the thing done and not to the thing
not done only. Then you get a balanc-
ed picture and it should be related to
the task in hand. Only then vou can
judge what 'has been donc¢ and what
has not been done and what the de-
ficiencies are; not the kind of criticism
as, for instance, when {requently
everybody gets up and says—it is so
easy to make—“Oh, there is corrup-
tion; everything is done.” I do say that
India is one of the least corrupt coun-
tries in the world—in administration.
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I say that with some knowledge of
other countries as well as of India. I
do not pretend to say that there is
no corruption. There is plenty of
corruption in India, thuogh I do think
that always in a poor country corrup-
tion in the lowest scales is always
greater. In Europe it is an ordinary
thing for the milkman to come and
leave a bottle of milk in front of the
door and walk away. Anybody might
come and walk away with it, but no-
body walks away with the milk because
it is so cheap. Not that Europeans «re
more honest or incorrupt, but it is
not worth-while walking away with
a bottle of milk. It is so cheap. Here
in front of every house, if a bottle of
milk is left, it is possible that some
bottles may disappear, so that in a
poverty-stricken country there is a
greater tendency in the lower ranks
for petty acts of that kind.

In the richer countries you will see
that public theft is on a larger scale
and a vaster scale and the rich people
do it. May be in the poor countries
too that may happen, but, by and
large, 1 do think that while there is
petty theft, larceny or petty corruption,
which is undersirable and should be
put an end to undoubdtely, broadly
speaking, our administration is one of
the least corrupt of the administra-
tions of the world.

An Hon. Member: Question.

Shri Jawaharlal Nehru: Maybe the
hon. Member who questions this may
have greater knowledge of the world
than I have, I have some knowledge
of it and I have studied this particu-
lar problem and others who have st\.l-
died it have also said so. But fdus
comparison is not much good. For ins-
tance, the richest country in the w.'orld
[ do not wish to name the countrxes—.—
is the United States. Now, in public
administration, I do not think . ?he
United States occupies a high position
from that point of view. It. may be
very good in achieveing things, l?ut
from the point of view of integrity
of public administration, it is not sup-
posed to be exceedingly high. Of
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course, that does not mean that most
people are like that, but there are
cases occurring there; in spite of the
hig grade of life that they have, still
even there they have this.

But I do submit it is no good com-
paring countries with India, consider-
ing the vastness of the work we do;
because since Independence, I suppose
public administration is—I do not
know how much, but I should say—
hundred times bigger than it was
before Independence, It is vast, and
all kinds of people have been thrown
into it— good people, indifferent peo-
ple, bad people—and undoubtedly
many of them misbehave. All that is
admitted, but let us have—again to
use the word—a balanced picture,
balanced in India and balanced with
other countries. I say if you take a
picture like that, all this talk, conti-
nuous talk of corruption is not justi-
fied. Indeed, it actually adds to that
corruption, because it creates an at-
mosphere in which people think,
“Everybody is doing it; why should
not I do it?” It does not purify the
atmosphere.

Other criticisms are made, which
may be good themselves, but in the
way only a certain number of criti-
cisms are piled up, they give a very
foolish picture ,a vrey wrong picture,
of India as it is today, because India
today is a working countr. It is a
flourishing country; it is a country
which has stood all kinds of dangers.
It is a country, almost the sole coun-
try. In Asia, which has stood out
against the various failings, inner and
outer, that have afflicted the count-
ries of Asia. It is no small thing. I
should like hon. Members to remem-
ber it; and, it is a thing that is re-
cognised all over the world—the fact
that India is progressing, progressing
not merely because of plants, facto-
ries, this and that, but progressing in
some inner sense. It is crossing the
centuries and crossing them fairly fast
and the probability is, if one grave
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danger does not overwhelm us and the
world—that danger is world war—
we will succeed fairly rapidly. When
we talk about countries, “fairly rapi-
dly” does not mean in a year or so,
but I do think the next ten years or
even less will bring achievements to
our country in a large measure; not
full achievement, but it is a continuous
process.

I just made one exception. I said,
unless world war comes, because if
unhappily world war descends upon
us, we will not be partners, I hope
and belicve, in any war, but that
does not matter much. If war comes,
it will destroy the world. I am not
quite sure if we, who arc addicted to
pecace—we talk about peace so much
and belicve we are very peaccful—
attach cnough importance to this mat-
ter, because the fact of the matter is,
we have not experienced war and its
horrors. We have experienced some-
thing worse than war; that is true.
After partition, our experience was
infinitely worse than any war-killing
of innocent people —but we have not
that experience of war. It may be that
some people, some active, energetic,
acquisitive people, may think of war
as a time for profils and therefore, not
so undesirable after all. But the new
type of war that may come, the
nuclear war, will not leave much room
for profits or profiteers, I think al-
though we are inclined peacefully, we
do not think so much actively of it.
There is some active thought given
to it in European countries, because
they realise what the effect of war
would be. They will be destroyed,
some of them completely and utterly.
Therefore, there is active feeling about
it.

At the present moment, there is a
conference on disarmament function-
ing in Geneva, which, I think, is con-
sidering the most important thing in
the world today, because disarmament
is the only way to put an end to this
fear of war. Everybody recognises 1t
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and I am quite sure that sometime or
other disarmament will come, unless
by mischance the whole thing breaks
up and we drift to war. In Geneva,
there is also a small committee, a part
of this conference, dealing with this
question of banning of nuclear tests.
It surprises one that in regard to such
a vital matter, on which the differcnces
are not so great after all, yet the dif-
ferences prevent agreement. Perhaps
the House knows that the neutral
countries represented in the disarma-
ment confcrence—I do not like the
word ‘“neutral”, but I use it for the
sake of simplicity and facility—India
is one of them and a number of other
countrics—I do not remember what
the others are for the moment—some
European countries like Sweden, some
African countrics, some Asian coun-
tries—have made a proposal to the
conference about this test bans and,
fortunately, both the main protago-
nists, the Soviet Union and the United
States of America, have said that it is
worthy of consideration. They have
not agreed to it, but they have not
rejected it That itself is a great gain.

Now, while this is happening and a
search is heing made for some way
to put an cnd to this horror of nuclear
tests and piling up of armaments, we
have again the beginning of further
nuclear tests. I should like to read
out to you what this ‘nuclear test’
means. This is a letter from a very
eminent professor and a Nobel Prize
winner—Professor Pauling, who is
Professor of Chemistry at the Califor-
nia Institute of Technology. He has
sent this letter to the New York Times,
which has published it. It says:

“Prof. Pouling mentioned ‘two
principal reasons for objecting’ to
the present atmospheric test series.
One, this act would ‘decrcase the
chance of success of the 17-nation
disarmament  conference and
would hence increase war danger
through increasing the probability
of a devastating nuclear war. The
ether is that the tests themselves
would do damage to human beings
not yet born’,”,
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We associate damage with some
frightful thing happening before our
eyes, a house falling and all that.
The kind of damage that nuclear tests
do, apart from in actual war where of
course there will be cities destroyed,
is this radio-activity which damages
millions of human beings not yet born.
Here it says:

“According to a ‘rough estimate’
by him, the total toll of the current
atmospheric tests in terms of
‘genctic damage’ will be ‘about 3
million’ deaths. He added: ‘I have
estimated that the recent Soviet
atmospheric  tests  will if  the
human racc survives, reap a toll
approaching 20,000,000 grossly
defective children and embryonic
and nco-natal deaths, President
Kenncdy's statement assures us
that the number of children sacri-
fised to the proposed American
tests would not be so great. But
should we not be concerned about
polluting the atmosphere with ad-
ditional radio-activity materials in
such a way as to cause even a few
tens of thousands or hundreds
of thousands of defective children
and of embryonic and neo-natal
dcaths’.”

1 do not know enough to say whe-
ther this wil! happen or not. But here
is a man who is a very cminent sci-
entist, a Nobel Prize winner and a
specialist in the subject. Even if there
is a chance of this happening, it is a
terrible chance, And, this is when
tests are undertaken, If there is war,
you can multiply that by any figure
you like because the whole surface of
the carth will be affected by it.

Therefore, it has become of the most
vital importance that disarmament
should take place, and the first part
of disarmament is for these tests to
stop because they are actually doing
injury, and the biggest injury they do
is to make disarmament itself more
difficult of achievement. Of course,
everyone knows that anything that
comes in the way of disarmament is
fear, is apprehension, that the other
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party may go ahead and if these tests
continue, this fear and apprehension
will grow.

Hon. Members may perhaps know—
it was mentioned in the press—that I
received a message from Mr. Ber-
trand Russel (now Lord Russel) some
days ago, suggesting that we should
do something here, nui only to protest
against these tests but, to some ex-
tent, to try to prevent them, He
suggested thai we should send a ship
to Christmas Island where the tests
are likely to take place as our very
presence will deter the country con-
cerned from continuing these tests.
And, please remember, it has Dbeen
quite clearly stated that if the United
States Government carries on  these
tests, there is no doubt at all that the
Soviet Union will also carry them.
So, we will have a double dose of
them in various parts of the world,
and each will be an incentive to the
other to do more. I cannot understand,
I do not understand the military
significance of them It is said that
they increase the military power of a
country, new weapons are forged and
new methods of using old weapons.
Anyhow, Mr. Bertrand Russel sug-
gested that I should send a ship to the
Christmas Island. I am a great admirer
of Mr. Bertrand Russel ever since my
boyhood; I might say that when his
books came out, they affected me
very much and many people of my
generation. I admire particularly his
crusading zeal in this matter. But the
more I thought of his suggestion,
the less I understood how I could send
a ship to Christmas Island. It is ob-
vious I could not send officially one
of our warships. Mr Bertrand Russel
himself realises that. He suggested
as an altermative that we may send
a tramp or some other ship with some
people in it. T have not yet been able
to understand how I can do it. Who
will be the tramp crew? Will they be
volunteers? Who will engage them
or send them? So, I find myself unable
to act up to this suggestion, even
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though I entirely agree with the urge
that he has.

I have appealed previously here in
this House, and I would appeal again
to the great powers—the United
States of America and the Soviet
Union—to desist from nuclear tests,
even if we are not certain of the say-
ing of 2 man of high knowledge like
Professor  Pauling that it is a crime
against humanity, it is a crime against
the survival of human race. So, 1 do
submit that cven though we are deal-
ing with our national problems this
matter js more important than any
national problem. because it will come
in the way of cvery national  pro-
blem, national growth, national ad-
vancement elc.

Coming to somc other problems
which are national and international I
come to our difficulties in our borders
which was referred to by some hon.
Members, T believe there is an amend-
ment (oo, saying that the President
has said nothing about our border
problems. Hon. Members will remem-
ber that only a month ago the Presi-
dent delivered another address to a
joint session of Parliament when he
spoke about these border problems.
The fact that he did not refer to that
again in this address a month later
did not mean that he did not attach,
or the Government did not attach, any
importance to that; only, he did not
wish to repeat what he had said re-
cently,

Our border problems are in the
main two; Pakistan and China, both
of them. So far as Pakistan is con-
cerncd, we have almost learnt to live
with it and the problem in the hope
that some time or other it will solve
itself because we have not seen at any
time any effort to solve it on the part
of Pakistan To us it almost appears
that they wish to keep it alive for
such reasong as they might have,
Even now when I speak here the
matter is being considered—the ques-
tion of Kashmir has been raised by
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Pakistan in the Security Council and
is going to be discussed in the next
few dayg again. I am not going to
talk about Kashmir herc because it is
not fitting that we should discuss it
here just when the Security Council
is discussing it. But fcw international
problems can be based on such lack
of truth asg Pakistan’s case is ‘1 re-
gard to Kashmir right from the beguwi-
ning. It is truc that, even as Hitler
said, go on repeating an untruth or a
lie repeatedly and it will produce
some cffect on people. It may producc
some effect. 1 do not pretend that we
are terribly virtuous, but we do avoid
te!ling patent lies and we do avoid
shouting at the top of our voice all
the time hecause we consider it rather
indecent. It is a little difficult for us
to catch up with Pakistan in this kind
of behaviour becausc fundamentally
we think that in the long run that
behaviour does not do much good and
it is so. India’s patience and India’s
more courteous behaviour has produc-
ed an effect in other countries.

At the present moment apart from
Kashmir we have had further com-
munal troubles in East Pakistan and
in West Bengal. I do not wish to say
much about them. Many hon. Mem-
bers have wanted to know what has
happened in Dacca and Rajshahi. I
could give a few facts as to how many
people are supposed to have been
killed—cannot be positive; we do not
know—how many houses have bcen
burnt and all that. But unfortunately
all this business only incites com-
munal passions on this side or that.
In Malda this happened. It was grossly
exaggerated, as I said, by the Pakis-
tan authorities. There is a reaction to
that, Communal passions were excited
in Rajshahi and Dacca and some
people were killed or stabbed and
many houses were burnt.

Shrimati Renu Chakravartty
(Barrackpore): Has our High Com-
missioner gone to Rajshahi?

Shri Jawaharlal Nehru: No. Our
High Commissioner has gone to Dacca.
He is in Dacca now. He has not gone
to Rajshahi.
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It is easy to blame each other for
these things but not profitable and it
does not produce the atmosphere
which we would like to produce. We
cannot deal with these matters by
shooting too much or by cursing each
other. But it is unfortuante that
the whole policy of Pakistan
appears to be to keep this tension
up, and in a sense we play into its
hands if we help in keeping up this
tension. It is a very frustrating expe-
rience, not today but for the last four-
teen years. We had hoped when par-
tition took place that two neighbour-
ing countries with so much in common
—in fact not so much in common, we
arc of the samc blood, same bone and
blood and flesh—would be friendly to
cach other, would help each other and
co-operate with each other. Instead
of that, we have had to face the
cnmity of Pakistan throughout. All
over the world their chief activity, of
their diplomats, appears to be to run
down India. We cannot compete with
that and go about running down Pakis-
tan, because we do not think that that
is right. And in their own country
too, instead of talking as we do about
our Five Year Plans, about economic
progress and about other matters, the
main topic that is raised there is fear
and hatred of India. How a country
can progresg basing itg policy on fear
and hatred, I do not know.

Then there is China. Well, I must
frankly say that there has been no
improvement in the situation in our
border. I think it would be correct
to say that since October last there
has been no material change in the
pborder situation. A patrol may come
a little this way or that way; that is
no material change. This House some-
times learns about our protests to
China about what they have done;
they do not often get the larg- num-
ber of protests that we have re-
reived from China about what we do
on the border. The fact is that we
also take many steps to strengthen
ourselves, to make fresh posts. If
you start thinking ag the Chinese do—
they start on the assumption that the
territory in Ladakh, specially in the
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Aksai Chin area, is theirs and has
been theirs—well, everything thaf we
do there is an offence to them. But
if we start on the basis of thinking
of that territory as ours, as it is, then
everything that the Chinese do is an
offernce. It depends on with what
presumpion you have started.

So far as our case is concerned, it is
fairly well, given in the Report of the
Officials which hon. Members probably
‘have seen. I am glad that at last this
Report has been published in China
-after a year, and people read it.

We are, of course, chicfly concerned
about our own internal condition, but
‘China is at present also afflicted by
many things, chiefly by repeated bad
‘harvests, And il is a trible thing.
with such a huge population, for
harvests to fail, And with a growing
population, each Jear the growth of
Chinesc population requires an addi-
tional—I believe—3 million tons of
foodgrains, just for the additional
part. Now you can imagine how this
goes on piling up every year—three
million plus three million  that is six
million, then nine million and so on.
And unless foodgrains arc grown ade-
quately there is cuatinuously a very
grave difficulty, an explosive situation.
Now, in spite of our strained relations
with China nobody wants the Chinese
people to starve and not to have
enough to eat ang thus create
these explosive situations. Broadly
speaking, we do not want, we
Adislike exceedingly, a war with China.
But, that is not within our control.
Therefore, we have to prepare for all
contingencies. Many questions are
asked here and I find it difficult to
answer them, because, the answers I
@ive are really or may be helpful to
the other party. It is not my desire
to keep an information from the
Mouse. In fact, we have given practi-
cally everything. But, it hag-so hap-
pened that the information we give in
the House has been used against us
by the Chinese Government and the
Chinese authorities. One has to balance
.these things. I do believe that rela-
tive to the position, we are stronger
today than we were and we are
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growing stronger to face it. What-
ever action we may take we have to
have behind that a certain strength.
That we have built up.

13 hrs.

I come back, now, to our internal
position which ig really the question
which concerns us most from every
point of view, if we have to play an
important part in external affairs.
Because, we can only do so if we are
internally strong. It is because we
have been internally stable, internally
progressive, internally advancing that
our reputation in the world has gone
up greatly. It is a good exercise
somctiimes to compare India during
the last dozen years or more with
other countries in Asia, any country,
our neighbours distant or near, and
fing out how we have functioned and
they have functioned. The mere fact
of stability during these years, the
mere fact of our working along for
our Five Year Plans—we may fail
here and therc; we may not rcach our
targets—but the mere fact of doing
that is of great importancc. It shows
a certain running in a particular direc-
tion, in a direction of our choice. It
may not go fast. Whirlpools and
eddies may be left behind.

Take the question of unemployment
on which, rightly, hon, Members have
laid so much stress. How is employ-
ment created? How has it been
created in other countries? How at
leasty has unemployment ceased to be
in many countries? You will find
that unemployment hag been met only
by technological progress, industrial
progress. There is no other way. That
is, by the growth of wealth, by the
growth of the ways of producing
wealth, We come back to the same
thing. By technological progress, by
modern methods, we can meet it. We
may temporarily help the unemploy-
ed by some dole. That ig a different
matter. We may help them by giving
—it is really a dole—some old methods
of work, something which does not
produce wealth, but which helps them.
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That is a different matter. That is not
a permanent method. The only per-
manent method is by industrialisation,
including big industry, middle and
small and village industries. That is the
only method, and that method exer-
cised through the latest techniques.

How is that to be done? Some indi-
cation has been given in our Third
Plan report. You cannot solve these
problems which are scores of years
old,—hundreds of years—by some
magic wand, In India, today, un-
employment figures are increased by
another factor. Women have come
into the field. It is a good thing. They
are also unemployed. They did not
use {0 be, because they did not work
at all in this way. They worked in
other ways. So, you get a higher
percentage of unemployment because
women are also in the field of em-
ployment

Shri Tyagi (Dehra Dun): That is
the worst,

Sh-i Jawaharlal Nehru: Among the
educated, there are large numbers of
women who scck employment,

Shri Tyagi: And contest the elec-
tions also.

Shri Jawaharlal Nehru: It is 3 very
good thing, What I am venturing to
point out is, when you see the figures
of unemployment apart from the
growth in population, which is tre-
mendous, of course, you have a tre-
mendous growth in people coming out
of the Universities and High Schools
and seeking employment. All these
people were there unemployed pre-
viously, but somehow carrying on in
their villages. Now, they are not.
They seek employment. It is a change
in the social structure that is taking
place that is bringing out the question
of unempolyment more and more to
the fore, That is right. It is not
something new.

Look at the other aspect of how
many additional people have been
employed in the last few years, both
in the mass and the so-called enducat-
ed people. I think you will be amaz-
ed at jt. Take the educated people
which is more easy to grasp: how
many opportunities of employment an
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educateq man has—by educated, I
mean a person who has gone
though the Universities, etc.—compar-
ed to what he had before Indepen-
dence. It is enormous. It rung into
milions. But, at the same time, we
produce educated people by the ten
million. Therefore, there is a gap. It
is very difficult to measure all these
things. We want to have education
free and compulsory for every one,
which is essential, apart from every-
thing clse, for our industrial advance.
I would beg you to consider, with free
and compulsory education, we will
produce apparent unemployment than
ever before, because, every one who
hag gone through the University will
call himself unemployed. So, the
problem becomes not only a big one,
but an increasing one. In a sense, it
is becoming more and more apparent.
The people were there before.

The only way we can solve it is By
greater  industrialisation and by
modernisation. There is no other way.
The only countries that have solved
the problem of unemployment are the
countries which are industrially
advanced. No other country has
solved it, especially with these huge
populations. I think we have done
rather well in this business of employ-
ment. That does not mean that there
is no unemployment. There is very
heavy unemployment. Within the
Third Plan period, the labour force is
expected to increase by 17 million.
The programmeg included in the Third
Plan are estimated to provide 14 mil-
lion additional jobs. Taking the aim
of providing work for all the new
entrants during the Plan period as the
minimum, rural works programme cal-
culated to provide work for 24 million
during the slack agricultural season is
being taken up. That is, 16} million
are going to be provided out of a pos-
sible 17 million. Of course, all
these calculations can never
be accurate because of all kinds
of subsidiary employment that unem-
ployment gives rise to. It may be that
the subsidiary employment actually
covers all thig unemployment figure.
Take the small industries in the Pun-
jab, in Madras and elsewhere, Growth
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of small industries,—which, mind you,
do not come into the statistical figures,
in the Punjab has been phenomenal.
This is the word which, I think, the
World Bank used. It ig extraordinary.
Once you get this machine moving,
then, the results are fairly quick. In
order to get it moving, you have to
put in all your energy and it takes
some time,

Shrimati Renu Chakravartty: What
ubout rising prices?

Shri Jawaharlal Nehru: As regards

the rise in the cost of living or the’
rise in prices, 1 think the prices have ~

risen, but on the whole, it is remark-
able how they have not risen, not
that they have risen.

Shrimati Renu Chakravartty: From
when? Only from August. What about
1959, 1960 and 1961? If you compare
the prices only from August to De-
cember, then you may say that thc
prices have remained stable. But
compare fhe figures from 1960, 1959
and 1958, in respect of foodgrains and
all those other commodities; then you
will see that the rise is there.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Progressive rise.

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
The price level is lower than last
year, during the twelve months.

Shrimati Renu Chakravartty: In
January? The hon. Deputy Minister
is mistaken.

Shri B. R. Bhagat: It is lower than
last year.

Shrimati Renu Chakravartty: Be-
tween January, 1962 and January,
1961, there is difference in the food-

grain prices.

Shri Indrajit Gupta (Calcutta
South-West): I think the Labour
Minister said something the other day
to some organisation of manufacturers,
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Shri Jawaharlal Nehru: I am sorry;
I am just trying to find out some
figures which 1 aad.

Shrimati Renu Chakravartty: O
has to juggle with them. That is the
difficulty.

Shri Jawaharlal Nehru: In March,
1961, the general index of wholesale
prices was 30 per cent higher than
in March, 1956. In March, 1962, it
was 3 per cent lower than in March,

H 1961.

Shrimati Renu Chakravartty: What
about foodgrains?

Shri Jawaharlal Nehru: There is no
doubt that some prices have risen, but
in the last year, the prices had actu-
ally gone down a little.

Shrimati Renu Chakravartty: Is
that so In regard to foodgrains, or is
it in regard to the general consumer
index or price index?

' Shri Jawaharlal Nehru: That is the
gencral price index.

Shrimati Renu Chakravartty: But
kindly see the position in regard to
foodgrains.

Shri  Jawaharlal Nehru: Thus,
broadly, the rise in prices has been
arrested, and the price level has been
more or less stable for the last three
months of 1962, the first year of the
Third Plan.

You must remember that the tend-
ency for prices to rise in a develop-
ing economy is always there. To
check it is a difficult proces. In spite
of that, it has been checked during
the last year, and that is a fairly
comforting phenomenon.

Shrimati Renu Chakravartty: In
three months, again you will find the
prices going up.

Shri S. M. Banerjee: (Kanpur): It
will be better if we do not develop
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for some time; then, the prices will
go down,

Shri Jawaharlal Nehru: In fact,
the policy of Government is broadly
laid down in the Third Five Year
Plan. That may, of course, be cri-
ticised, improved etc. Government
may occasionally do something with-
in that framework, but it is the Plan
that should be looked at.

There are one or two small matters
that I shoulg like to mention. The
frst is about the committee on distri-
bution of income and wealth, This
was formed, because there has been,
[ believe, a disparity, and it has
grown. That does not mean that the
great majority of the people have not
improved or advanced materially
somewhat; there is no doubt about
that in my mind_ There are pockets
where thev have not imoproved per-
hans. or not improved enough. But
it is true that the disparities have
grown among some wealthv classes
anq in the maioritv. Tt was because
of that. that we annointed a3 com-
mittee with Professor Mahalanohic ~
think. as chairman. Tt was entirely a
trchnical commiltee of economists.

Among the studies which the com-
mittee ha- undertaken are the fol-
lowing:— (i) Size and composition of
the national income and their varia-
tion over time; (ii) examination of
consumer expenditure data collected
bv the National Samnla Survey: (iii)
Data concerning levels of living, in-
cluding erowth of various social ser-
vices; (iv) sample survev of income-
tax assessees over several years; (V)
Studv of earnings of wage-earners or
salaried emplovees in relation to con-

sumer prices: (vi) certain selected
studies relating to concentration of
shareholdings and of management

control andq pattern of finance bv con-
trolline oreanications; (vii) distribu-
tion of landholdings etc. So, it is a
romnlicated subiect: it is not so easy.
Anvhow. we hope to have. within a
fairly reasonable time, their report.
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One hon, Member, 1 understand,
Shri Manoharana, a leader of the
DMK of Madras, took exception to
some circular issueq from here, mak-
ing the learning of Hindi compulsory
for Central Government employees in
Madras, He seemed to think that
this was opposed to some assurance
that we had given. He is entirely
mistaken. It is esential for Central
Government employees who have to
serve anywhere in India, or who may
have to, to learn various languages,
If they have to serve in Madras, we
have to insist on their learning—it
depends on what they are doing—
Tamil. This is not a new thing. It
is an old practice. Even in the Bri-
tish times, a person who had to serve
in a special province had to learn the
laneuage of that province, I ar:
talking about the Central Government
employees.

The assurance that we had given
was that the knowledge of Hindi will
no+ come in the way of a person be-
ing emploved, that is, in any exami-
nation or any test, the lack of know-
ledge of Hindi will not prevent him
from getting in: but once he has got
in, he should pass a test in Hindi. That
is a different matter entirely. because
he has to serve anywhere in India;
and he may have to learn something
else, apart from Hindi; he mav have
to learn Guiarati or Marathi or
Bengali; that is a different matter.
But we do thing that a eertain stand-
ard in Hindi is desirable. And this
annlies to Central Government em-
ployees.

Then. he also wanted that the Gov-
ernment of India should interfere in
Cevlon in regard to people of Indian
descent, who are chiefly Tamilians. 1
do not aquite know how he wants us
‘n interfere.

Shri Manoharan (Madras South): 7
did mot sav that the Government of
India should interfere into the affairs
of Cevion. T only said that the First
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(Shri Manoharan)

Secretary at the High Commission
there should be a person conversant
with the Tamil language.

Shri Jawaharlal Nehru: I am glad
that the hon, Member did not say so.
But my point is that hon, Members
must know that the conditions in
Ceylon have been rather difficult to
face for any Government there, and
it becomes very difficult for us to
bring pressure to bear repeatedly, and
it might have even the contrary re-
sult, As it is, broadly speaking, many
Tamilians there, who run into several
hundreq thousands, are carrying on
their avocations. It is really the mer-
chant class which has had to leave
Ceylon, because their visas etc. cx-
pired. The estate labourers who are
the persons who require our help
chiefly are unfortunately in the posi-
tion of not being either Indian na-
tionals or Ceylon nationals. Our case
is that many of them have been born
there or anyhow, they have lived
there for a large number of years,
and they should be considered as
Ceylon nationals.

So, in spite of the fact that the
Ceylon Government is very friendly
to us, ang we are friendly to them,
I do not think it will be advisable
for us to press them, to bring pres-
sure to bear upon them in regard to
these matters. Whenever an op-
portunity occurs, we talk to them
about it.

Shri Hem Barua (Gauhati): Will
you be discussing this matter, when
you visit Ceylon next?

Shri Jawaharlal Nehru: Well, I do
not know; I might.

There is one other thing I should
like to mention—one hon. Member
raises that question frequently, In
East Pakistan, there is a mill, the
Chittaranjan Cotton Mills. I must
say that the way the East Pakistan
Government have treated this mill
has been most extraordinary. And
looking at it from their point of view,
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they are running a great profit-mak-
ing organisation, from whcih the Gov-
ernment, apart from others, profit,
simply because many of the share-
holders live in West Bengal in Cal-
cutta. First of all, they took charge of
it on the ground that it was not being
run properly. As a matter of fact, it
was running very well and making a
good dcal of profit. Now, it was fear-
ed that they would take other steps
to deprive all the shareholders in
India of their interest in it. This is
very unfortunate,

I do not think I neeq take up the
time of the House any more in re-
gard to the many criticisms which
have ben made. As I have said right
at the beginning, many of those mat-
ters deserve criticism, For instance,
coal and transport and power have
given us a lot of trouble, May be it
was bad planning. We are trying to
recmedy that as fast as we can. We
cannot easily produce a railway track
or increase our power quickly. In
fact, most of our troubles are due to
the fact that we are progressing faster
than our capacity. Power angd steel
are required more and more. It is a
sign of our progress. Anyhow, I am
grateful for the criticisms made and
we shall profit by them.

Shri H., N. Mukerjee (Calcutta
Central): I would make a sugestion
in regarq to procedure because the
Prime Minister, almost necessarily,
gave a rather general reply and only
towards the latter part of his speech
he referred to certain specific matters.
But I am afraid he was not very
carefully briefed. The fact of the
matter is that many Members have
made both specific allegations as well
as certain formulations which require
to be corrected or at least decided in
the light of the facts in the possession
of Government. Coulg I suggest that
the Minister of Parliamentary Affairs
who has now got a more elevated
statug processes these questions which
are implicit in the speeches made
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and answers are supplied by Govern-
ment and laid on t1he Table of the
House? Otherwise, so much mate-
rial which the country has a right to
know something different about js
not really finalised. Certain things
are said. For instance, one hon.
Member said that the Prime Minis-
ter went to Bhopal and he was hood-
winked because inaugurated some-
thing supposed to be indigenously
produceqd but jt was produced in
England or Japan or somewhere else.
It may be true or it may not be true.
I want that you give a direction to
the Minisier of Parliamen.ary Affairs
to see that these things are answered
properly and the information laid on
the Table of the House.

Shri Raghunath Singh (Varanasi):
These might be taken up during the
discussion of Demands for Grants,

Shri Jawaharlal Nehru: I canno!
take it upon myself generally, but if
any hon, Membecr sends any question
like that, I shall certainly send a
reply,

Mr. Speaker: Any particular mat-
ters can be pursued further. There
are so many forms in which they can
be pursued. Ii can be done very
easily by Members if they have speci-
fic issues to be raised. Then again,
generally the same things would be
«aken up by Members when we have
the general discussion on the Gene-
ral Budgel; most of the points would
be taken up there also and they
would be replieq to then. But if ans-
wer is required to a specific issue,
that might perhaps be addressed in
the form of a quesiion or other way
andg that would be answered.

Shri Jawaharlal Nehru: They may
send it to me informally and I shall
send a reply.

Shri Mohammad Elias (Howrah):
May I ask a question?

Mr, Speaker: No questions mow,

Shrli Mohammad Elas: I want a
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clarification, It will take only one
minute.

It is in regard to Bertrand Russel's
suggestion to send a ship to Christmas
Island to offer satyagraha or some-
thing like that. The Prime Minister
has not yet decideq whether it is pos-
sible for us to send a ship like that.
I have got a suggestion to make.

Mr. Speaker: He can pass it on to
him.

Shri Mohammad Elias: It will not
take more than one minute.

Mr, Speaker: Order, order,

Shr, Mohammad Elias: If it is not
possible to send any ship officially, it
can be sent non-officially, He has said
that there will be difficulty in find-
ing the way to take the ship to
Christmas Island. So I make this sug-
gestion. You know I have got 18 years
of my service in the shipping line....
(Interruptions).

Mr, Speaker: Order, order.

Shri Mohammagq Elias: I offer my
services to take the ship there. (In-
terruptions) .

Mr. Speaker: Order, order. He can
communicate his proposal to the hon.
Prime Minister.

Have I to put any specific amend-
ment separately to the vote of the
House?

Shri Mohammagq Elias: The hon
Prime Minister wants to say some-
thing about my suggestion,

Mr. Speaker: No, no.

sShrimati Renu Chakravartty: We
would like amendments No. 38 and
No. 65 to be put separately.

ot TREAw g (ITERT)

geng AL, TF AgA AEAYS oA-
-

Mr. Speaker: Let him wait,
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Shri Surendranath Dwivedy (Ken-
drapara): We would like to divide on
the question of prices. Amendments
Nos. 5, 115 and 36 may be taken to-
gether.

Shri §, Swamy (Kopal): Amend-
ment No, 56 may be put separately

Shri N, S. Swamy (Kopal): Amend-
ment No. 1 may also be put separate-
ly.

Mr. Speaker: I will now put
amendment No. 1 to the vote of the
House.

Amendment No, 1 was put anid
negatived.

Mr. Speaker: I will now put
amendment No. 65 to the vote of the
House.

Amendment No. 56 was put and
negatived.

Mr. Speaker: I shall now put
amendment No. 65 ‘o the vote of the
Buouse.

Amendment No. 65 was put and
negatived.

Mr. Speaker: Amendments Nos. 5,
115 and 3* relate to prices. Shall I
put them together?

An Hon, Member: They may be
put together.

Mr. Speaker: Yes.

Every hon. Member has got a seat
allotted. He shall have to stick to that
if this process is to be
operated. Every Member should
occupy the particular scat assigned to
him. Otherwise the aivision results
would not be recorded correctly.

As every seat there has been pro-
vided a push button set—three press
buttons and one push switch—when
the gong sounds, this will be a signal
for Members to operate their push but-
ton set.

Members must press the particular
button—Ayes or Noes—as they want
and the nush switch simultaneously
using both their hands and keep them
pressed {ill the gong sounds again
after ten seconds.
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Old Members may kindly help new
Members sitting near them,

Both hends are to be used, one at
the switch, the other at the button.
One hand should be put on the rele-
vant button that the hon. Member in-
tends to push. Now, all the Members
should decide for themselves and be
clear in their minds which button they
have to press, Ayes or Noes.

W IAR@IER (FATA) TR
= et ® s @ fam snw @t
T |

weqy wgey ;- ferd # 3 & gam
2ATE |

aF g’ &1 qew § AR U q”
FT FeA g | St Y [T T AT § 9T
9% UF g @ 9T o g8 ey
feaw a¢ g | sgigr SuT g2 a9y,
I T T I AT FT T & AR
GIAT Iq 9T g 9q g@d 4 aw
STy |

% AAG @qEq . UFEIA ¥
faq Far g ?

eIy WEEW . § ) @ar &
Fg @1 a1 f5 waddmew 4 g o
TR HE g A @ ¥ oagi |

T § 39 ARE F @A g |

Normally when a division is desired,
the Chair has to put one particular
amendment to the vote, but because
the House has agreed unanimously
that all the three amendments might
be put together, there is no harm, and
and I am putting the three together.

Shri Radhelal Vyas (Ujjain): Even
if the House agrees, would it be pro-
per to put three different motions to-
gether? It would be against the
rules. Even if the House agrees, it
cannot be done.

Mr. Speaker: They relate to the
same subject, they almost have the
same identity in them, therefore it is
almost one amendment. I{ is identical,
and when the House decides, there is

no harm.
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The question is:

(i) That at the end of the motion,

the following be added, namely:

“but icgret that in the Address
neither any anxiety has been ex-
pressed regarding the ever increas-
ing prices of essential commodities
nor any steps have been suggest-
ed to cneck them.” (5).

(ii) That at the end of the motion,

the following be added, namely:

“but regret that in the Address
there is no mention of the steps
Government propose to take to
check tne rise in prices.” (115).
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sities of the common people and

the necessity of formulating and

effectively implemenling a comp-

rehensive price policy.” (38).

*The Lok Sabha divided:
Mr. Speaker; As it is the first
effort, I will certainly aliow correction

of mistakes if really there is any mis-
take.

Shri B. N, Mandal.

wgR WA ;. AEAG qEw R
#9 a1 T g9 fFar av ?

rose—

=it Wo ATo AURH (TTAT) : Toa

(iii) That at the end of the motion,
the following be added, namely:

“but regret that

does not contain any refcrence to

thc  Address

the rising prices of the daily neces- ful.

Division No 2]

Bade, Shri

Bagri, Shri

Banerjee, Shri S. M.

Barua, Shri Hem

Barua, Shri R.

Biren Dutta, Shri

Brij Raj Singh, Shri
Chakravartty, Shnm.m Renu
Chatterjee, Shri H.P.
Chaudhary, Shri Y S.
Dasaratha Deb, Shri
Dwivedy, Shri Surendranath
Elias, Shri Mohammad
Gauri Shankar, Shri
Gopalan, Shri A. K.
Gounder, Shri Muthu
Gupta, Shri Indrajit

Gupta, Shri K. R,
Imbichibava, Shri

Jha, Shri Yogendra

Abdul Wahid, Shri T.
Abdul Rnhld Bakshi
Achuthan, Shr

Alva, Shri A. S.

Alva, Shri Joachim

Azad, Shri Bhagwat Jha
Babunath Singh, Shri

Bal Krisna Slngh. Shri
alakrishnan, Shri

Jalmiki, Shri

Barupal, Shri P. L.

3asappa, Shri

Basu, Shri G.

Basumatari, Shri

Herwa, Shri

Bhanja Deo. Shri L. N. .
Birendra Bahadur Singh, Shri

g AYES

oya,
knshmp.xl Singh, Shri
Kumaran, Shri M. K.
Kunhan, Shii P.

Lahri Singh, Shri
Mahananda, Shri
Mahida, Shri

Mandal Shri B. N.
Manoharan, Shri
Maurya, Shri

Mchta, Shri J. R.
Mohan Swarup, Shri
Mukerjee, Shri I1. N
Nair, Shri N. Srcekantan
Nuaur, Shri Vasudevan
Nambiar, Shri

NOES

Rist, Shri J. B. S4

Borooah, Shri P.

Brn)uhv\ ar Prasad, Shn

Brij Basi Lal, Shri

Brij Raj Smgh Mahtruykumnr
Chakraverti, Shri

Chanda, Shrimati ]youm
Chaadak, Shri
Chandraaekhar. Shrimati
Chandriki, Shri

Chaturvedi, Shri S. N.
Chaudhuri, Shri _ Sachindra
Chavan, Shri D. R.

Ch'lvda. Shrimati.

Chettiar, Shri Ramanathan
Daliit Singh, Shri

Das, Shri B. K.

T N ¥ FTO0 IFTE AL g1 1 {
“E"T” a; ﬁ‘[’: E
Mr. Speaker: There is

mistake I suppose.
prised that the first effort is success-

no other
I am rather sur-

[13.37 hrs

Nath Pai, Shri

Patnayak, Shri K.

Pillai, Shri Nataraja
Rajaram, Shri
Ruameshwaranand, Shri
Reddy, Shri Eswara

Reddy, Shri Narasimha
Reddy, Shri Yallamanda
Sezhiyan, Shri

Siddhanti, Shn Jagdev Singh
Singh, Shri J. B.

Singha, Shri Y. N.
Sivusankaran, Shri

Swamy, Shri \

Umanath, Shri
Vimla Devi, Shnmnn
Vishrum Prasad, Shri
Yadav, Shri Ram Sewak
Yainik, Shri

Dusupnn Shri

Dass, Shri C.

Dey, Shri S. K.
Dhuleshwar Meena, Shri

Dighe, Shri
Dinesh Smgh Shri
Dixit, N.

Dube, ;hn Mulchand

Dubey, Shri R. G.

Dwivedi, Shri M. L.

Gnek\vm] Shri Fatchsinhrao
Ganga Devi, Shrimati

Goni, Shri Abdul Ghlm

Gopal Dutt, Shri

Gupta, Shri’ Shiv Charan
Hansda, Shri Subodh

Harvani, Shri Ansar

*The result

ments.

of the Division is applicable to each of the three amend-
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Heda, Shri
qbal Smgh Shri
adhav, Shri M. L

Jagjivan Ram. Shri
amunadevi, Shrimati

edha, Shri

eousfu. Shri J. P.

ajrolkar, Shri

Kamble, Shri

Kappen, Shri
Knruthnruman, shn
Kayal, S

Kedaria, Shn C ‘M.
Khadilkar, Shri

Khan, Shri Osman Ali
Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Kindar Lal, Shri

Kisan Veer. Shri

Kotoki, Shri Li.adhar
Kripa Shankar, Sh
Krishna, Shri M.
....klhmlklmhamma, Shrimati
.[.nhx. Shri N

va Prasad, Dr.
Mahtab, Shri

Mahishi Shnmnn Sarojini
sultnn Shrimati

alhortra, bhn Indcr]
allick, Shri

aniyangadan, Shri

aatri, Shri

aruthiah, Shri

asuriya bm Shri

athur, Shri Harish Chandra
enrucs, Shri Braj Bihari
irza, Shri Bakar Ali

ishra, Shri Bibudhendra
uhru Shri Bibhuti

{ishra, Shri M. P.

{ohiuddin, Shri

??Z?ZZ??ZZZ <2

Morarka, Shri

More, Shri K I

More, Shri S

Mukenee. Shnmm Sharda
Murthy, S . S.
Muthiah, 5hn

Naidu, Shri V. G.

Nanda, Shri

Naskar, Shri I. S,

Nehru, Shri Jawaharlal
Niranjan Lal, Shri

Oza, Shri

Pandey, Shri R. S.
Pandey, Shri Vishwa Nath
Pant, Shri K. C.
Parashar, Shri

Patel, Shri Man Singh
Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri Vasantrao
Patnaik, Shri B. C.
Pattabhi Raman, Shri C. R.
Raghunath Singh, Shri
Rat Shrimati Sahodrabai
Rai Bahadur, Shri

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ramsakrishnan. Shri P. R.
Ramaswamy, Shri 8. V.
Ramaswamy, Shr V.
Rananjai blm,h Shri
Rane, Shri

Ruo, Shri Jaganatha

Rao, Shri Krishnamoorthy
Rao, Shri Muthyal

Rao, Shri ‘Thirumala
Raut, Shri Bhola

Reddiar, Shri

Reddy, Shrimati Yashoda
Roy. Shri Bishwanath
Sadhu Ram,
Saba, Dr. S. K.
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Sabu, Shri leexhwar
Snmnnn. Shn S. C.

Sanji Rupii, Shri
Satyabhama Devi, Shrimati
Satyanarayana, Shri

Shah, Shri Manabendra
Shah, Shrimati Jayaben
Sham Nath, Shri

Sharma, Shri D. C
Sharma, Shii K. C

Shastri, Shri Lal Bt\hadur
Shinde, Shri

Shree Nnr.\yan. Das, Shri
Siyamshah Shri
Shddenanjappa, Shai
Sidheshwar Prasad, Shri
Singh, Shri K. K.

Singh, Shri R. P.

Singh, Shri S. P.

Sinha, Shai snya Naray an
Slnhnsnn Singh, S
\uhramanyam, ﬁhn T.
mut Prasad, Shri

.S amy, Shri M. P.
Swaram Singh, Shri
Tahtr, Shn Mohammad
Thimmaiah, Shri

Thomas, Shri A. M.
Tiwary, Shri D.

Tiwary, Shri K. N

‘T'ula Ram, Shri

F'[v agi, Shri

Ulaka, Shri

Upa:. Jhy.l)n Shri Shiva Dutt
Vaishya, Shr. M. B.

Verma, Shri K. K.

Wadiwa, Shri
Yadava, Shri B. P,
Yusaf, Shri Mchamma.!

Mr. Speaker: The result is: Ayes
58; Noes 177. The Noes have it, the
Noes have it. The amendments are
negatived.

The wmotion was megatived.
Shri S. M. Banerjee: Why should

they clap on their defeat? Morally
they are defeated.

Speaker: Then I put all the
other amendments togcther.

All the other amendments were put
and negatived.

Mr. Speaker: The question is:
“That an Address be presented

to the President in the following
terms:

‘That the Members of Lok
Sabha assembled in this session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to

both the Houses of Parliament
assembled together on the 18th
April, 1962".”

Those in favour will
“Aye".

kindly say

Some Hon. Members: Aye.

Mr. Speaker:
say “No”.

Those against may

Some Hon. Members: No.
Mr. Speaker: The Ayes have it.

Shri Ram Sewak Yadav: The Noes
have it.

Mr. Speaker: I will ask the hon.
Members for Noes to rise in their
seats. Five. Those for Aye. There
is a preponderating majority. So, the
Ayes have it, the Ayes have it, the
motion is adopted.

The motion was adopted.

13.39 hrs.

*DEMANDS FOR GRANTS-—
RAILWAYS

Mr. Speaker: We now take up dis-
cussion and voting on the Demands
for Grants in respect of the Budget
(Railways) for 1962-63.

The House will take up Demand
No. 1 first. That is normally the

*Moved with the

recommendation of the President.
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desire. A large number of cut
motions to Demand No. 1 have been
received. Hon. Members who desire
to move their cut motions may send
slips to the Table within fifteen
minutes, indicating the numbers of
their cut motions which they desire
to move. I shall treat them as having
been moved, if the Members in whose
names the cut motions stand are pre-
sent in the House, and the cut motions
are otherwise in order.

One other question has to be
decided by the House, namely, the
splitting up of the 11 hours allotted
tor the discussion of the Demands for
Grants bhetween the various Demands.
From the list before me, I find that
the largest number of cut motions is
to Demand No, 1 regarding ‘Railway
Board’. I would suggest, if the House
is agrecable, that out of the 11 hours,
we may devote 8 hours to Demand
No. 1 and 3 hours for the remaining
Demands.

The time-limit for speeches will, as
usual, be 15 minutes for members
including movers of cut motions.

The Minister of Railways (Shri
Swaran Singh): Sir, may I clarify a
small point before the discussion
starts?

I may say, by way of introduction,
that in one of the Demands, namely,
Demand No. 16—‘Open Line Works—
Additions’,— there has been an un-
avoidable alteration in rtegard to
distribution of the provision betwcen
‘Charged’ and ‘Voted’ without, how-
ever, affecting the total provision
under the Demand covering ‘Charged’
and ‘Voted’ together. The provision
for ‘Charged’ expenditure has been
increased by Rs. 1073 lakhs, with a
corresponding reduction in the ‘Voted’
portion. This is also indicated in the
addendum which is being circulated.

The increase in the provision for
‘Charged’ expenditure, under Demand
No. 16, from Rs. 8:50 lakhs to Rs. 19-23

VAISAKHA 12, 1884 (SAKA)

for Grants— 2092
Railways

lakhs, i.e., an increase of Rs. 10:73
lakhs, is to cover the payment to be
made to a firm in satisfaction of
Arbitrators Award in respect of a
supply contract entered into by the
Ministry of Works, Housing and Sup-
ply, on behalf of the Ministry of Rail-
ways. The outcome of the matter
under arbitration could not be fore-
seen earlier. The receipt of the
Arbitrators’ Award, its acceptance
and transmission to the Railway
Ministry by the Ministry of Works,
Housing and Supply are developments
subsequent to the presentation of the
Railway Budget in the Parliament on
19th April, 1962. This has necessitated
accommodation of the amount of the
Award pertaining to the Railways,
namely, Rs. 10:73 lakhs, as additional
‘charged’ expenditure under Demand
No. 16, requiring additional provision,
since the ‘Charged’ provision under
this Demand made earlier was only
Rs, 850 lakhs. In order not to
increase the total requirements under
the Demand as a whole—i.e., ‘Charged’
and ‘Voted’ taken together, it is pro-
posed to make a corresponding small
reduction of Rs. 10.73 lakhs from the
total provision of Rs. 358 crores
(approximately) under ‘Voted’.

There is one other small matter
which I may clarify at this stage.
Shri Bade had pointed that there is
some confusion with regard to figures
and the Hon. Speaker had directed
that this should bs clarified. 1 may
be permitted to cla.ify this.

Shri Bade referred 10 the figures
relating to the statement of revenue
and expenditure of North-Eastern,
North East Frontier and Southern
Railways in the White Paper and in
the Appendices to the Supplement to
the Explanatory Memorandum on the
Railway  Budget, 1962-63. He satd
that two sets of figures had been
given, and he was not sure which was
correct.

It may be explained in this connec-
tion that the figures of revenue ana
expenditure indicated in Appendix
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VII of the White Paper were with
reference to the earlier Railway esti-
mates of March 1962 that is, on the
basis of the existing fares and freights
and without taking into account the
increase in Dearness Allowance which
has only since been sanctionzd. These
figures have undergone a change, as
explained in the Supplement to the
Explanatory Memorandum on the
Railway Budget for 1962-63. On the
earnings side, the cffect of adjust-
ments to be made in the freights and
fares from 1st July, 1962, has been
includeqd in the aforesaid Supplemen.
On the expcnditure side, the changes
consequent on the increased Dearness
Allowances to lower paid Central
Government employces, according to
the recent decision of Government,
have been shown. It is these revised
figures that have been listed in the
Appendices to the Supplement to the
Explanatory Memorandum. The
figures for 1962-63 to be adopted
would be the revised figures, conse-
quent on the changes referred to and
now shown in the Appendices to the

Supplement to the Explanatory
Memorandum.
Skri Bade (Khargone): Does the

hon. Minister mean to say that the
figures given in the Appendices are
correct and those in the White Paper
are not correct and they should not
be taken into account?

Shri Swaran Singh: I think I have
explained it quite clcarly. The figures
given in the While Paper, which it
should be recalled was circulated at
the time when the March 1962 Budget
was presented for 1962-63, could not
contain, on the expenditure side, the
additional amount that is incurred in
paying additional dearness allowance
and, on the income side, the addition
to the rates and fares was not men-
tioned there. Therefore, to that
extent, the White Paper should be
regarded as having been amended in
the light of the latest figures given
in the various Appendices and in the
later Explanatory Memorandum.This
is quite clear.
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DeEmAND No. 1—RAILWAY BOARD

Mr,  Speaker: Motion moved:

“That a sum not exceeding
Its. 81,84,000 be grant:d to the
President to complete the sum
necessary to defray the charges
which will come in couise of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Railway Board'.”

Shrimati Vimla (Eluru): Mr, Spea-
ker,  Sir, 1 have given many cut
motions on specific issues to be placed
before the House. I come from
Andhra Pradesh which is backward
in industries and communication faci-
iities.

The population of Andhra Pradesi
i1s 360 lakhs. We have got a coast-line
of 600 miles with one major and two
minor ports. Ours is a major agri-
cultural production area and we pro-
duce paddy, pulses, oidseeds, and
tobacco is plenty. We have manga-
nese in Vizag and Siikakulam  dis-
tricts; mica at Gudur, Asbestos at
Cudappa, coal in Singareni, iron ore
at Jaggayyapeta and Nayudupeta, all
at differant corners of the State. A
geological survey of Rayalaseema
would reveal many valuable minerals.
The geographical position of the State
is such that if it is industrially deve
loped it can play a key role in our
nation’s cconomy. But, unfortunately,
it has not bcen done so far.

13.47 hrs.
(MR. DEPUTY-SPEAKER in the Chuir.)

One of the main reasons for this is
lack of communication facilities.
Whenever we press for more indus-
tries the Union Government says that
there are no railways to back the in-
dustries. But, when we press for
more communication facilities, then,
they will say that we have no indus-
tries to feed the railway lines. Here,
I remember a proverb in our langu-
age. That is:—

fafew gahtmdsr afer #g,
Afewr sredmf fafsw g2eg
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That is, if a madman’s madness is to
be cured, first of all, he must gct mar-
ried; but, to get married, he mus:
get cured of his madness.

Shri Nambiar {Tiiucnirapalli): Well
said.

Shrimati Vimla Devi: I am sorry to
say that the Governnient of India
treats the Andhra Pradcsh State as a
mad person. This is how our people
feel.

Coming to the issue of more rail-
way lines, our State Government gav::
a number of lines to he taken up. But
the present Budget shows that not
even a single line has been taken up
this year or will be taken up in th-
near future.

The Madras-Calcutta line is a most
important line in our country. 1t runs
through the richest agricultural lan-:
linking the main sea port; it runs
through rich coal and steel belts and
connects the biggest sca port, namely,
Calcutta. The traffic on this line has
reached saturation point.

Similar is the case with the line
from Hyderabad to Bezwada. I am
glad to {ind that ther2 is a proposal in
the Third Five Year Plan to cstablish
a synthetic drug factery and a Heavy
Electrical Goods factsry ut Hyderabad.
The Singareni collieries are going to
be extended. A number of private in-
dustries are going to be set wup in
Hyderabad.

The traffic from and to Delhi, Cal-
cutta and Hyderabad has to come to
Bezwada and from there it has to go
to Madras and hack, counecting the
ports of Cochin, Vizag and Calcutta.

This region which is fastly deve-
loping and which ‘s the centre of com-
munication between the north and th2
south should receive special attention.
Besides doubling the Madras-Bezwada
line, the doubling of the Bezwada-
Vizag line and tae Bezwada-Hydera-
bad line also becomes essential. The
doubling of the Madras-Bezwada line
has been taken up half-heartedly and
it is being done here and there, piece-
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meal. Unless this is hastened and
completed, this bottle-neck will create
the biggest handicap in the whole
region.

A new line has to be constructet
from Hyderabad to Ongole, via Nagar-
junasagar. Telengana is a food deficit
area and this line is very essential
for the development of the Telengana
area. The only connecting line bet
ween Rayalaseema and  Sircars—th
two main parts of Andhra—is the
Bezwada-Guntakal metre gauge line.
Only two trains are run at a snail’'s
speed of 28 kilo metres per hour; ana
it takes sixteen hours to reach Gunta-
kal. All the dailies are published
at Bezwada and by the time they
reach Rayalaseema, the news is one
day late. The two main parts of
Andhra do not have proper co-
ordination in cultural and economic
aspects due to lack of proper com-
munication facilities.  Therefore, I
propose that this line be converted
intn broad-gauge and faster trains be
ran.

Another region which needs imme-
diate attention nad assistance is the
agency arca of Bhadrachalam. The
tribal people there live in utter
poverty and unhecalthy conditions. A
railway link between Nidadavolu and
Kothagudum will give proper fillip to
the dcvelopment of this area and will
also link the coal belt to the Vizag
port.

Ii I may be permitted to say so, I
would suggest that there should be
more third class carriages for women
passengers. Whenever we get into
the men’s compartments they ask us
io go to the women’s compartments
because there are special compart-
ments. Unfortunately for a popula-
tion of 50 per cent, only one or two
carriages are provided for women in
cach train. If half the carriages are
provided for women, we will never
enter the men’'s compartments even if
they beg us to do s2.. (Interruptions).
Till now I was travelling in the third
class.
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Two overbridges are to be con-
structed at Eluru and Thadapalligu-
dam as the railway line divides these
towns into two parts and many times
people have to wait for 30-45 minutes
at the closed gates. We representea
the matter so many times to the Gov-
ernment but unfortunately the matter
has not been considered. The work
on these bridges should be taken up
immediately. More wagons should
also be supplied.

Besides doubling and taking up new
lines an important organisational
charge that is required is the bifurca-
tion of the Southern Railway and
creating a ncw zone by taking a por-
tion of the Central Railway and a
small portion of the South-Eastern
Railway. Coming to the cxisting Rail-
ways in my State the bulk goes to the
Southern Rai.way. There are three
railway zones in my State, My objec-
tion is not to having three parts but
to the lack of co-ordination and quick
transport channels. We have the port
of Vizag on the South-Eastern Rail-
way which goes to link Calcutta. In
the south we connect the ports of
Madras and Cochin, All traffic that
is to be moved to and from these ports
are controlled by three railway sys-
tems, one with Madras, one with Bom-
bay and one with Calcutta as their
headquarters. The present adminis-
trative arrangement has proved ineffi-
cient to tackle traffic of such magni-
tude. ’

It has been admitted by the experts
that the Southern Railway with its
6000 miles of railways spreading in
the States of Kerala, Madras and My-
sore touching as far as Poona has
reached its climax in terms of capa-
city and workload. The normal point
of index figure measuring the capa-
city of railway system has been
crossed. The worst sufferer of this
present system is Andhra, The claim
for bifurcation of Southern Railway
has been canvassed by the Chamber
of Commerce, the Government and
the public of Andhra but so far it has
not been agreed to. The operational
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inefficiency, the Five Year Plan and
the development of industries in
Andhra and its neighbouring States
demand an early bifurcation of South-
ern Railway. The only hurdle which
stands in the way is the adm.nistra-
tive embarrassment of the Railway
Ministry. It feels shy of going back
from the recent regrouping of rail-
ways, Of course it has some difficul-
ties in breaking up the present sys-
tem: shifting of headquarters and per-
sonnel, reorganisation of existing divi-
sions, locating bigger workshops, etc.
These are not very great hurdles if
the Ministry has a will to form a new
zone, I have a suggestion to give in
this matter. The Secunderabad, Vija-
yawada, Guntakal, Hubli and Waltair
divisions together can make a new
zone, with Secunderabad as the head-
quarters, workshops at Hubli and Lal-
laguda and Secunderabad and loco-
sheds at Bitra gunta, Vijayawada,
Rajahmundry and Vizag. These places
can be developed to serve the pur-
pose.

Sir, I do not want to put this claim
on the basis of regional or linguistic
considerations, My main cons.dera-
tions are those of finding out quick
and efficient channe.s of transport of
goods and avoidance of bottlenecks and
transhipment difficulties. I, therefore,
strongly plead that narrow considera-
tions of false prestige should not stand
in the way of forming of new zone.

In conclusion I submit that the feel-
ings of people of Andhra Pradesh are
so bitter that they consider that the
Centre is neglecting them in all res-
pects. Industrially we are not being
helped in power supply we are made
to depend on the neighbouring States.
In the matter of rai.way transport also
we are treated badly. It will have
serious repurcussions and therefore I
submit that it is high t.me that the
Railway Ministry rises to the occasion
[ conclude, thanking you for giving
me this opportunity to say a few
words,
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Shri R. G. Dubey (Bijapur North):
Mr, Deputy-Speaker, as you know, in
th’s House as well as the other, voices
are raised these days that South is not
paid sufficient attention that it de-
serves, and that it is ignored. While
I do not agree with this kind of cri-
ticism I do feel that in respect of rail-
ways there is a feeling that the south-
ern part of the country needs more
attention and I am speaking from my
experience with regard to Mysore
State. It is more than two dccades that
we have been agitating for what we
call the Hubli-Karwar line. From the
map of India you will find that on this
coast lies the richest forests that near-
ly 90 lakhs of acres come under very
rich forests on this coast land. Nowhere
else have we such rich forests in our
country. The pre-condition for the
development of this forest wealth i<
the provision of proper railway faci-
lities, This demand was there even
before we attempted carnatak unifi-
cation and it is nearly 30 years sincc
we have been agitating for this. T
know that the Planning Commission
hag to face many problems, financial
problems particularly and also foreign
exchange., But how are we going to
satisfy the people? When the demand
is justified, peop'e must feel that some-
thing is being done. Nothing has been
done in respect of this line.

The Hubli Sholapur line is a very
important line but very little has been
spent for its development. When Shri
Lal Bahadur Shastri was the Railway
Minister he was kind enough to visit
this line and if I were to quote his
words roughly he said: I do not know
whether the train is moving or not.
The same position continues even to-
day, I come from that area where
cotton and other things are grown. No
attempt has been made to improve this
line, For instance, from Bijapur to
Bangalore which is the capital, it takes
26 hours a distance of hardly 350 miles.

14 hrs.

There is another important aspect
which I would like to place before the
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hon. Minister. At Bagalkot there is
a cement factory, I am told that the
Government of India have given a
licence for expanding this factory
which, within the course of a year,
will double its production, I am told
that if this additional product’on is
allowed, the question of transporting
the cement from Bagalkot to Hubli and
other places will arise, I am also told
that the Government of India will be
getting a lot of revenue by way of
Central excise in this connection. Dr.
Tendulkar, who is the Managing D'r-
ector of this cement factory, told me
that he wrote to the hon. Minister and
also to the members of the Railway
Board about this, namely, the proposal
that the Government of India should
make a provision of Rs. 2 crores for
this line. He is prepared to take up
the responsibility for foreign collabo-
ration for devcloping it into broad
gauge, So far as the foreign exchange
content is concerned, the Government
of India need not bother because he
wou'd secure the collaboration of the
foreigners. So, the Sholapur-Gadag
line could be converted into broad
gauge without any strain on the for-
eign exchange reserves of the Govern-
ment of India. I would request the
Government of India to consider this
aspect.

Now, if you take the railway map
of India. and find out Hubl’'-Gadag line
and Gadag to Guntakal line, you will
realise that it is a big area; so also
Hotgi to Poona and Hotgi to Gadag.
In this hilly area, except the Hubli-
Sho'apur line, there is a big gap which
has no railway link to cover long d's-
tances. So, there is really a case for
the Government of India to consider,
namely, for having one additional rail-
way line from Kudchi to Bagalkot on
to Raichur which is already survey-
ed,

There is another point which is im-
portant. I am told that the Alnaver-
Dandeli railway line is now managed
by the Government of India but it
is not completely under their control.
It is a very small section, 30 miles or
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s0, and it is in a very, very bad con-
d'tion. Actually, Dandeli is a growing
township. We have got ferro-manga-
nese plants and paper mills there. It
is a first-class industrial town which
is developing there. I am told that
the Somanis have made representa-
tions time without number to the effect
that the Railway Board should take
up the management of this line. I am
told that the Mysore Government is
trying to ask for some more money
or some more compensation, Pend'ng
the final allocation of money, let the
Railway Board decide to take up this
line and improve it in the larger in-
terests of the State and the country
as a whole.

With these words, I resumec my seat.

Shri Subodh Hansda (Jhargram):
Sir, many things have been said in this
House during the course of the gene-
ral d'scussion, but I should like to say
something about the wagon shortage
in the South Eastern Railway. The
Government is always saving that
there is no wagon shortage, but in the
South Eastern Railway I always find
that wagon shortage is there. Parti-
cularly the merchants of Jhargram
sub-div'sion are facing all these diffi-
culties. If an indent is made for a hun-
dred wagons, the wagons are not deli-
vered at all in time it takes more than
a month, and if at all they are avail-
able, they are not also available ac-
cording to their demand.

I would like to point out that there
is a lot of congestion nowadays. The
trafic has greatly increased. The
Government of India is trving to com-
bat this overcrowding in all sections
of the railwavs and a number of
trainc have been introduced. But in
the South Eastern Railwav no addi-
tional trains have been introduced;
particularly in the Kharagpur-Tata-
nagar section, there is not a single ad-
ditional train introduced. I mav sug-
gest that the one train which termi-
nates at Tatanagar, namelv, the Tata-
nagar.Nagour pas<enger—could easily
be extended up to Kharagpur in which
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case the congestion on this section
coulq easily be removed.

Shri Yogendra Jha (Madhubani):
Sir, on a point of order. I think there
is no quorum in the House,

Shri Nambiar: During lunch-time,
quorum is not insisted upon.

Mr. Deputy-Speaker: We do not
insist upon quorum during the lunch
period.

Shri U. M. Trivedi (Mandsaur): The
convention is that it should not be
questioned during this period. Other-
wise, quorum is necessary,

Shri Subodh Hansda: Then, I would
like to point out that in the South
Eastern Railway, particularly in the
section between Kharagpur and Tata-
nagar and from Kharagpur and Adra,
most of the waiting rooms, whether
they are first class, second class or
third class, always remain dark dur-
ing n'ght time, except wherc electri-
city is provided. Not only that: most
of the waiting rooms remain most
dirty, I would request the Railway
Minister to attend to this section of
the South Eastern Railway, particular-
ly, Kharagpur-Tatanagar line, so that
all the waiting rooms, whether first
class, second class or third class, are
properly lighted.

Jhargram is one of the most import-
ant stations in my constituency. The
station platform is not properly light-
ed. The first class waiting room there
is an old one which has not yet been
renovated. The annual revenue that
accrues from that station is more than
Rs. 1 lakh, I would like the Minister
to look into this aspect and see that
the waiting room is remodelled and
modern sanitary arrangements are in-
troduced therein.

There is one more thing. It is about
the level crossing near the Jhargram
station. It is causing great hardship
to the people. As you know, the
mechanical device has not been intro-
duced in all these level crossing gates.
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Once the gate is closed, it takes prac-
tically hours to get it opened. The
road there is the only main road that
passes through that line, All the big
institutions like the hospitals, courts
and post-offices, including even the
railway platform, are on the other
side of the station. Once the gate is
closed, it causes great hardship to the
people. I may quote an instance. The
hospital is situated on the other side
of the line. If a man is injured, he
cannot be removed to the hospital
within the specified time because of
the level crossing gate. Many repre-
sentations have beecn made suggest ng
either the construction of a sub-way
over the level crossing or other im-
“provements, but no attention has yet
been paid to this aspect. I request
the Minister to look into this matter.

I would then like to refer to the
catering system, The Government
have said in their report that the pre-
sent system has been very much ap-
prec'ated by the people. I find that
the sale proceeds have also slightly
gone up. Though the sale proceeds
have gone up, I would like to point
out that the qua'ity of food has gone
down. The quality of food is not much
appreciated. Not only that; the rate
charged for the meals is different from
one another in the different railways.
It is not the same rate that is charged
in all the railways. I do not under-
stand why this anomaly is there. 1T
request the Minister to see that for
the same kind of meals, the rates
charged in all the railways and the
railway restaurants are the same.

Lastly, I would like to refer to the
question bf representation of the back-
ward classes in the services. This as-
pect has been brought before the House
many times, but I have always found
that representation of the backward
communities ‘n the railway services is
rather decreasing. It is not increasing.
Though the attempt of the Govern-
ment is there to see that adequate re-
presentation bf the Scheduled Castes
and Scheduled Tribes should be there
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and should increase, I do not under-
stand why there is this lacuna and
why this shortfall is not decreasing,
instead the shortfall is always increas-

ing.

What I find is that this shortfall is
due to some of the officers being
against the interests of the Scheduled
Caste people, They do not want that
the Scheduleq Castes and Scheduled
Tribes should serve in the railways.
I would like to suggest to the Rail-
way Minister one thing. If at all this
shortfall ‘s to be filled up, if quali-
fied candidates are to be invited, there
shou'd be a member from the Sche-
duled Castes or Scheduled Tribes in
all the Selection Boards. I think that
if a member from the Scheduled
Castes or Scheduled Tribes is appoint-
ed to the Selection Board, then this
shortfall can easily be made up. Even
in the Railway Public Service Com-
missions, we do not find any member
from the Scheduled Castes or Sche-
duled Tribes. T would request the hon.
Minister to see that in the Railway
Service Commission bne member from
the scheduled caste or scheduled tribe
is put, so that the candidates who are
appearing for the competitive examin-
ations may not be declared unsu'tab’e
for these jobs on unnecessary grounds,

Shri Karni Singhji (Bikaner): Mr.
Deputy-Speaker, Sir, the railways are
the lifeline of this country and any-
body who wishes to speak on this
rather important subject must, as we
heard from the hon. Prime Minister
this morning, take a rather objective
view of the whole situation. When
we in the opposition wish to make
observations on the running of the
railways, we must naturally also consi-
der the debit and credit side together,
because in a vast expending country
like ours, we cannot just look at only
one side of the picture. I do feel that
whatever might be the problems in
front of our country, the railways
have done very well and the Ministry
of Railways definitely deserve a pat on
their back. However, there are a few
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make, which I consider will be cons-
tructive.

To those of us who are in Rajasthan,
the railways are perhaps one of the
largest employers of our unemploy-
ed labour. In the place where I come,
from, I know it for a fact that if it
had not been for the railways or the
railway workshops, thousands of our
labour would have been unemployed
today. We would only request the
Government that whenever we go in
for expansion, we should also take
into cocnsideration this labour pro-
blem and try to expand in areas
where there is no other source of in-
dustrialisation, so that the unemploy-
ad labour can be absorbed in the
same proportion.

Reverting to a couple of specific re-
quests that I wish to make, one of
them is to get a town in Rajasthan by
the name of Taranagar on the railway
maon of the country. At the present
moment, there are two towns—Nohar
and Rajgarh—which are connected by
the railways. I would request the
Minister to be kind enough to include
Taranagar in this network. It is not
very difficult, because the railway lines
are not more than a few miles away
and it is merely a question of con-
necting this place with those lines.
This place is situateq in the middle
of the desert and it will definitely
help to open up this area.

Another suggestion which I wish to
make, which is a demand ({airly
current in the area where I come
trom, is to increase the frequency of
the mail train between Delhi and
Bikaner—known as the Bikaner Mail.
I have raised this question with the
Railway Ministry. Evidently they con-
sider that the stage has not yet
been reached to increase the frequ-
ency. However, I would humbly sub-
mit to the Minister that due to the
overcrowding on this particular part
of the railways, this question may be
considered in the third Plan.

I would like to take this opportunity
of thanking and congratulating the
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Railway Ministry for having acceded
to our request for making the Gan-
ganagar—Hindumalkote line into a
broad guage line, which now forms
part and parcel of the third Plan.
But 1 would also like to request the
Government to consider connecting
Bhatinda with  Jansar by a broad
gauge line, because of the tremendous
traffic of fertilisers sent from this
area to Sindri, I belive we are the
largest suppliers of gypsum to the
Sindri factory and this would definite-
ly help in the transhipment problem.
If possible, I would submit to the
Minister that the Binkaner—Jamsar
line may likewise be made into broad
guage.

I would refer briefly to the problem
of corruption. I am sorry I have to
raise this problem, particularly after
what the Prime Minister said this
morning. He told us that India was
one of those countries which was
lcast corrupt. As a citizen of this
country, it definitely made me proud.
I hope that he is right, but there is
no doubt about one thing, viz., that
this disease of corruption is increasing
in our country today. The nation is
afflicted with the disease, but we do
not know how to diagnose or solve
the problem. I do not wish to say
anything on this maiter purely from
a critical point of view. I would like,
as a citizen of this country, to try to
help to find out some way by which
we as a nation can solve the problem,
so that we can make our country even
less corrupt than it is.

Shri Nambiar: Start from the top
and it will be done.

Shri Karni Singhji: The Prime Mi-
nister observed this morning that cor-
ruption is more at the lower rung of
the ladder. My hon. friend from Jai-
pur, Shrimati Gayatri Devi, yesterday
countered it and said that corruption
starts from the top. I am inclined to
believe that both are true. The peo-
ple at the top set the fashion and the
people lower down in the ladder due
to their low income are often con-
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strained to resort to corruption, which
they would not have had the courage
to do normally. However, that is be-
side the point.

The point I wish to raise is the
problem that an employee or a pros-
pective employee of the railways faces
when he wants to get a job in the rail-
ways. During the last 10 years that
I have had the honour to represent our
people in this Parliament, I have been
in fairly close contact with the rail-
way unions. I know it for a fact
that whenever a man wishes to get a
job in the railways, one of the most
pressing problems that he has to
face is to produce Rs. 100 as bribe,
before he can get the job. The Gov-
ernment may very well ask me to find
out who those people are. The answer
is not so easy, because the man who
wants a job badly would rather give
Rs. 100 as bribe than face the prospect
of not getting a job at all. But I think
that it is a matter of great shame for
our country and the Railway Ministry
in particular that we cannot find some
way so that every citizen who applies
for a job will get it on his merits, as
a matter of right when his turn comes
and not by producing a Rs. 100 bribe.
I am quite sure that the Ministry of
Railways are adequately equipped to
be able to find their own officers—
the watch and ward or whoever may
be the people in the hierarchy—who
will find out these corrupt people and
try to see that the poor man who
comes for a job is given the job as a
matter of right because he is a citi-
zen of India.

Qur Constitution embodies one of
the most important principles, viz.,
equal opportunities for all, a fact that
the Prime Minister was kind enough
to stress this morning. On this point,
[ would only like to say that when it
comes to a poor citizen trying to get
a job, very often the equal opportu-
nities are forgotten, because in our
country today it is the man with the
largest pull, a man who may have a
couple of Members of Parliament or
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Assembly members to pull wires for
them, who can get these jobs. That,
in my opinion, is a complete negation
of the principle of equal opportunities.
I would, therefore, request my brother
Members in Parliament and in the
Assemblies that we should completely
refrain from sponsoring people for
jobs. Nobody can deny the fact that
a Member of Parliament has a tre-
mendous amount of pull. If he pulls
a lot of wires, that man will get the
job, but at the cost of some other poor
man. So, if we are wedded tu the
principle of equal opportunities, we
may as well accept the fact that Gov-
ernment officers, Members of Parlia-
ment and those in politics should com-
pletely refrain from sponsoring any
candidates. Everybody has got equal
opportunities to get the jobs. Let the
jobs be given on the merits of the
individuals concerned.

I will very briefly mention sore-
thing about regionalism in the rail-
ways. I for one, during the last 10
years, have been a very ardent fol-
lower of the Prime Minister’s belief
in secularism and non-regionalism. I
want to see my country entirely fused
into one union. I want every Indian
citizen to feel that he is an Indian
and not think in terms of caste or
community. For that, it is important
that all the people who run our rail-
ways—whether they be labour, the
officers or the Minister—should look
at this problem in terms of one coun-
try and not in terms of regions. To-
day we hear of a Gujarati clique or a
Punjabi clique and so on. That I feel
is completely detrimental to the ex-
pansion of our country or our rail-
ways. I am afraid this correction is
not in the hands of the Minister. It
is in the hands of all the 44 crores
of Indian citizens who comprise this
vast land. If we make up our mind
today that we will look at everybody,
no matter from whatever walk of life
he may be, as a citizen of this great
nation, and look at all persons who
come for jobs to us in that same cor-
rect perspective, I am pretty certaln
that we will be able to eliminate this
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regiona] feeling which is detrimental
to the progress of any institution in
the country.

I would like to make another re-
quest, and that is not only to the
Ministry or to the Government bu
to the labour and to the nation as a
whole. Right now our country is ex-
panding. During this period of ex-
pansion our country will reyuire hard
work from every one of us, the 43
crores of Indian citizens, which may
be above the call of duty. I know
that everybody is so very conscious of
an eight-hour working day. I do not
dispute that. It is perfectly correct.
But, perhaps, many of us in the coun-
try would have the zeal to work for
our nation and work above the call
of duty, more than the regular cight
hours a day. I am quite sure that all
great nations in the world have grown
up because their citizens felt their
call to work above the call of duty.
Therefore, I would like to appeal to
my brother citizens in the couatry,
that when we want to build up our
railways or anything else, let us put
our shoulders to the wheel and work
above the call of duty. Let us keep
away from strikes as far as possible.
Sometimes strikes are necessary, I
do not deny that. But for the next
ten years if we start looking at things
from a different point of view, that we
leave all those things to our children
and let our generation help in build-
ing up our country, I am quite sure
that we would be leaving a much
better and greater nation to our
children.

Sir, we have a new Railway Min-
ister now, and I would like to wish
him the very best of luck. He has a
big task ahead of him. It is not only
the problems of railways that you are
confronted with today, but every
single year we are adding on a popu-
lation of over a crore comprising the
net increase in our population. We
are short of railway wagons, railway
stores and other things. Next year,
this time. you will have 1,10,000 more
Indian citizens to carry on your rail
ways. So the task is not small as the
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Prime Minister mentioned, anq all of
us in the Opposition realise your
problems very well. Therefore, we
would like to wish the new Minister
the best of luck, and we only hope
that your expansion will keep pace
with the great increase in population.

Mr, Deputy-Speaker: Shri M. B.
Vaishya—Shri Lahri Singh—Shri Sin-
hasan Singh.

Shri Sinhasan Singh (Gorakhpur):
Mr. Deputy-Speaker, Sir, because the
Deputy Minister who is present often
refuses to understand Hindi, I am
trying to speak in English . . .

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
Thank you.

Shri Sinhasan Singh: I am trying
to speak in English so that he may
follow what I am going to say.

I shall confine myself to three or
four points. First of all, I would like
to take up the question of the Railway
Board. With a heavy heart I have to
say that the Railway Board is the top-
most administrative body of the big-
gest concern in the public sector.
Formerly there were only four mem-
bers of the Railway Board including
the Financial Member. Now we have
five members and five additional
members on the Railway Board. That
means the strength has been doubled.
But I am told to my great surprise
that four out of these five members of
the Railway Board are those who
have crossed their age of superannua-
tion and who have been re-employed.
I feel this is doing a great wrong to
the nation, to have superannuated
men at the top, at whom anybody
could raise a finger and say that the
men at the top are there not because
of their right to be there but because
of the kindness of somebody else.
That leads to inefficiency among the
other officers and workers below him.
In that way, you not only strike
against the promotion of others, but
you really take away the spirit of
service from others who would be
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deprived of their right to come up
because the men at the top continue
through the favour of somebody still
higher up, namely the Minister or
somebody else in the Government.

Sir, so far as I am concerned, I am
very sure on this point, that any
superannuated man should be given
a government job. You can have a
pool of such officers who are so very
indispensable and they may be con-
sulted whenever necessary. They may
be provided some other avenues, but
let there not be any superannuated
man at the top who by his continuing
in service debars not only promotion
to his juniors but also further recruit-
ment. If superannuated men are
allowed to continue, further recruit-
ment is stopped, and this adds to un-
cmployment. They could have gone
elsewhere, rather than continue in
government service. We find that
most of the officers high up in gov-
ernment service, on their retirement
find jobs in the private sector. There
are avenues open to them. Why should
they continue in a job which they can
very well pass over to their subordi-
nates by which probably efficiency
will grow? I sincerely feel that a
convention should come up whereby
no man at the top of an administrative
body should be one who is superannu-
ated. If this convention grows, at
least no finger will be raised against
the men at the top saying that they
are there due to the favour of some-
body higher up, and much of the talk
of corruption and ineficiency that
prevail today will go. I trust the new
Minister who has come in will keep a
note of this, and a convention will
come up whereby no man, howsoever
able he may be, is allowed to remain
in office after retirement. His ser-
vices may be had in other wavs. He
may be taken as an adviser. We have
so many advisers in the Government.
If this suggestion is accepted, I am
sure much of the corruption and
inefficiency in the railways that is
talked about will be done away with.
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Then I would like to draw your
attention to the question of provision
of saloons. Sir, I have been here for
ten years and every year, when these
Demands come up, I have been saying
about this provision of saloons. We
have adopted a socialist order, and in
that socialist order we want to have
this discrepancy removed. In the
railways, we find over-congestion on
one side and on the other side we find
one single officer getting a eight-
wheeled bogie all for himself, nowa-
days an air-conditioned bogie, at a
heavy cost to the nation. If I remem-
ber rightly, some amendment has been
made in the Minister's Amenity
Rules. They have been asked not to
take saloons. I sent for the book but
I could not get it. I do not know
whether the Railway Minister is tak-
ing a saloon or not. We have now a
new Minister. We all welcome him.
When he was Minister in charge of
steel and heavy industries, I do not
know whether he was using a saloon
or not. If he was not, I hope he will
refuse to have a saloon now because
taking a saloon in the new Ministry
is not in any way going to add to
this efficiency.

In the olden days when there were
only four classes—first class, second
class. inter-class and third class—Shri
Lal Bahadur Shastri used to travel by
the then second class. Once he came
to Gorakhpur. I was surprised to find
the hon. Minister travelling in second-
class and the general managers and
other officers following him in saloons.

Shri Bhagwat Jha Azad (Bhagal-
pur): That is why he had to resign.

Shri Sinhasan Singh: But he was
setting up an ideal. I hope the hon.
Minijster and the two Deputy Min-
isters will not use saloons. If you
count the number of saloons in the
country, I am sure it will be in some
hundreds if not in thousands. If they
are converted into first-class, second-
class and even third-class compart-
ments with sleeping accommodation,
I am sure you will be able to remove
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a lot of congestion on the railways.
Why not have this done, and remove
over-crowding and deaths due to sit-
ting on the roofs of railway carriages?
This looks very awkard, at least in a
socialist society of which we hear so
much these days. The time has now
come when the saloons should be
abolished altogether and no Minister
or officer should use them. Let the
President have one. The other day
the Governor of Uttar Pradesh came
to Delhi. I was very happy to learn
from the Home Minister himself that
he came in first class. Though a
saloon is provided for him, he refused
to travel by it, but chose to go by
first class. He was no less a Govern-
or than any other Governor; he was
as much a Governor of a State of
India as any other Governor, although
he came in first class compartment. A
saloon does not add to the dignity or
efficiency of a dignitary, except per-
haps some discrimination that it
makes. Here is a man who says that
he is a servant of the nation, but the
servant enjoys all the amenities
which a master has not. T think the
Ministers will follow the example of
the Governor of Uttar Pradesh.

The increase in third class passenger
fare agitated hon. Members who spoke
on the Railway Budget. While reply-
ing to the debate, the hon. Minister,
like a lawyer, said that everything
that was needed could not be had
unless we raise the fares. There was
criticism and demand from every
quarter of the House that at least
third class passenger fares should be
reduced; but he was not prepared to
listen. I do not know what a demo-
cracy it is where all the sections of
Parliament want a reduction and the
Minister is sticking to his gun. He
may have his reasons. But I say:
look into your wastages. First avoid
your wastages and then ask people to
pay increased fares.

I was for some time connected with
railway labour. Take for example
the concrete roads, or concrete plat-
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forms. What is the life of a concrete
road? Have they fixed any life for it.
The normal life of a cement road is
about twenty years. But in Banaras
a cement approach road was laid to
the godown, but in a year it has been
reduced to dust and sand. The
General Manager who was with me
then asked the executive engineer
why the bill was passed and whether
the contractor had been black-listed.
The fact is that the cement road had
gone out of use within a year. Simi-
larly we see platforms being rejuve-
nated and re-cemented every third
year or fourth year. The year after
it is laid, only sand is there, no
ccment. These things are going on.
It is time therefore we examine whe-
ther we are properly utilising the tax-
payer’s money.

Quarters are built for the railway
staff; within a year they begin to leak.
I went to some of them and the
General Manager, who was also an
engineer was with me.

Shri S. V. Ramaswamy: In which
place is it?

Shri Sinhasap Singh: At Banaras. 1
have been to several places. A
quarter is completed. The next year
it requires repair; or else they fall
down.

So we have to see whether the
crores and crores of rupees that we
are spending are being properly spent
or not? If they are not properly spent,
we should look into it rather than in-
creasing the fares to meet the expen-
ses, What I am suggesting is this.
Let there be avoidance of all forms
of wastage. When concrete platforms
are constructed, let cement also be
used, not sand alone.

We are spending about three or
four crores of rupees on passenger
amenities, But we do not bother to
see whether the amenities we have
provided are properly used or not. In
third class we have provided fans; but
many of these fans are not working.
In first class we have provided shower
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baths. But instead of water, you find
wood protruding out of them.

Shri Bhagwat Jha Azad: They are
meant for show.

Shri Sinhasan Singh: If the ameni-
ties are meant for show, I have no-
thing to say.

Al] over the platorm you find boards
displaying the provision of iree clean-
ing service. But no such service goes
to the third class compartments; all
oi them approach only the first class
compartment, not even the second
class. You ask the people whether
they would prefer to have a good
waiting room, or provision of more
trains so that they may travel quicker.
1 think the majority would prefer to
have more trains, rather than waiting
at stations. But what is the position?
Since 1946 we have increased the
number of officers; we have increased
the number ot Members of the Board;
but the number of trains remain the
same. Three years back the Railway
Minister announced in this House that
it had been decided to have more
smal] distance trains. But I do not
think this decision has been imple-
mented. The only thing that has hap-
pened is that longer traing have been
split into two. There was one express
running from Agra to Barauni. Now
it is broken into two trains: one from
Agra to Lucknow and the other from
Lucknow to Barauni. What I suggest
is that the money provided for ame-
nities should be diverted for running
more trains, so that the congestion and
over-crowding in trains may be
reduced.

Mr. Deputy-Speaker: The hon.
Member must now conclude.

Shri Sinhasan Singh: I would like
to say a few words about catering.
When departmental cateirng was
introduced on the railways a few
years back it was a good show. But
it has deteriorated very much. In a
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booklet supplied there is mention that
it ‘had been decided that no pri-
vate caterer would have more than
four units. But there is a catering
firm known as Oriental Catering Ser-
vice which is serving most parts of
Bihar which has been allotted an
indefinite number of units. If the
four unit law is applicable to all, why
should this company alone be allowed
to run catering establishments at in-
numerable stations. They have got a
virtual monopoly. So, is probably the
case in the South. Government’s
policy with regard to departmental
calering was no-profit no-loss. I think
this is not a sound policy.

While introducing the Finance Bill,
the hon. Finance Minister stated the
other day that the Government con-
cerns have to be paying concerns. We
cannot always go on functioning on
“No profit; No loss” basis. Being
wedded to socialism, a time may come
when we may have all the industries
in the public sector. So, if those pub-
lic sector industries are run on “No
profit; no loss” basis, there will be no
funds left with the Government to
meet their other requirements. There-
fore, all the public sector undertakings
must be made to earn profits.

I will again repeat at the end that
while Government change over to
departmental catering from private
catering they should see to it that the
quality of service is also improved.

Shri M. R. Krishna (Peddapalli):
Mr. Deputy-Speaker, the railways
deserve our congratulations for their
good activities in some spheres, even
though there are many things which
can be said against the railways also.
For instance, there is an increase in
the amount paid as claims and it is
said that every year the railways are
losing to the extent of Rs. 3 crores.
When the railways are spending in
thousands for the Vigilance Depart-
ment and so on, I do not see any
justification for the railways losing
such a colossal amount every year.
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Another complaint against the rail-
ways is about the medium of instruc-
tion which they use for the children
of railway employees. Previously, in
the Defence Ministry also people were
complaining about the medium of
instruction to the children of the
defence emploees, but now they have
found a way out. I think the rail-
ways can also find a way out to help
the children of the railway emplo-
yees in the matter of the medium of
instruction.

Apart from this, there are many
other spheres in which the railways
have to concentrate their attention
and try to bring in good results.
When we look at the composition and
functioning of the Railway Board from
1904 till today, we find that the Rail-
way Board has assumed a lot of im-
portance and independence also. Shri
Sinhasan Singh spoke about the
strength of the Railway Board when
it started and the present strength.
I am not going to criticise the Rail-
way Ministry just because the strength
of the Railway Board has increased,
but I would certainly like to criticise
the Railway Ministry for certain
omissions on their part.

The Railway Board having assumed
a lot of importance, they have also
got the right to spend money as they
like. Today our railways are suppos-
ed to be the third largest railways in
the world and the first in the whole
of Asia. It is really a very good
thing and we are really proud of it.
But I feel that the Railway Board are
not spending the money on any ration-
a] principle.

When the Chief Ministers’ Confer-
ence was held in 1961, the represen-
tative of the Railway Ministry appears
to have stated that the money that
the Railway Ministry are going to
spend for the development of rail-
ways during the Third Plan has al-
ready |been earmarked. If that
statement is really correct, I do not
see any reason or necessity for mak-
ing various kinds of suggestions in the
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House, while speaking on the railway
budget or on the Third Five Year
Plan, as they have already made up
their mind as to what should be done
during the Third Plan. This state-
ment gives the impression that the
Railway Ministry function, indepen-
dently and generally do not take the
views or advice given either by the
Chief Ministers of States or the re-
presentatives of the various States in
this House,

While deciding the question of
opening new lines, they have given
a fairly big line to Rajasthan. The
Railway Ministry were quite justified
in granting that line ang the reason
given was for developing a backward
area. When that is the criterion
which they adopt for opening new
lines, I do not see why the same prin-
ciple or criterion should not be applied
while considering the demands of
other States when they are also equal-
ly backward.

Of course, the railways have first to
meet the requirements of defence.
Last year when representations were
made to the Railway Ministry they
gave the answer that the defence
needs of the country have to be made.
We have to provide a lot of railways
links in the borders and nobody in
this country would find fault with
the railways for providing railway
connections in the borders. But after
meeting the requirements of the Def-
ence Min‘stry, whatever funds are left
for beautifying platforms or construc-
ting new lines, that should be spent
on the recommendation of a committee
consisting of representatives of various
State Governments and the Railway
Board.

I would go to the extent of asking
the Railway Ministry whether they
were very fair in spending the money
in the first and Second Plan. For
instance, in the Centra]l Railways they
have spent nearly Rs. 94 crores in the
First and Second Plans and in the
Third Plan they are supposed to spend
Rs. 137 crores. I do not think the
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allocation to the various regions in
the Central Railways of this amount
is on the basis of any fair judgment
or according to the needs of the areas.
Therefore, if this committee is appoint-
ed, I think it will be able to distri-
bute the money for the development
of railways in that region in a fair
and satisfactory manner.

The railways have all along been
making the plea that they have to
provide railway lines to areas which
are industrially developed. The hon.
Member who preceded me has given
a story and stated that an area which
does not have industries does not get
a new line on the ground that the
railway line could be provided only
to those areas which have got indus-
tries. Similarly, when an undevelop-
ed area asks for industries, they turn
round and say that no industry could
be established in an area which has
no railway lines. So, we do not know
which comes first and which comes
afterwards,

The Nizam State Railway was sup-
posed to be the largest State-managed
railways in India. At the time of its
merger with the Indian railways, un-
fortunately, there was no elected Gov-
ernment in that area, with the result
that the Railway Ministry is not
sticking up to the promise which it
made to the Nizam State Railway at
that time. The Nizam State Railway
had in view a proposal to open the
Ramagundam Nizamabad line. This is
a line about which every Member
coming from Andhra Pradesh has
spoken. I do not want to base my
demand or argument on any flimsy
ground; I want to know from the
Railway Ministry whether there was
not a proposal for the Nizam State
Railway, before its merger to the
Indian Railways, to open up this line
and whether this proposal will be
honoured by the Indian Railways. On
a previous occasion I had taken the
liberty of saying that the Government
need not be so very careful or sincere
about fulfilling the promises made to
the Rajas and Maharajas, but they
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should stick sincerely and honour the
pledges or promises given to the par-
ticular railways or areas, The Nizam
State Railway, I understand, had kept
even some funds for this purpose. The
Railway Ministry may now say that
the fund was not enough to complete
the rail link. But that cannot be a
reasonable justification for the rail-
ways putting off the construction of
this line indefinitely.

I do not want to go into argument
and ask the Railway Ministry why a
particular line has been given in a
particular State but I would really be
entitled to know why this line has
been ncglected and has not been
taken up.

About the rise in third class fares
etc., many of my hon. friends have
voiced their feelings saying that it
should not be done. Coming from
the poorer class I should not fail to
voice my feelings in the same direc-
tion, There were various committees
which had been created to go into the
freights and passenger fares but none
of the committees have suggested to
the Railways to increase the third class
fares. Even if the third class fare is
increased some of my friends in the
Railway Ministry should see whether
the amenities provided for the third
class passengers are enough and justify
the further increase in the fare.

Now the maximum revenue which
the Railway Ministry gets is from the
third class passengers. One will not
find fault with the Ministry if they
get more revenue from third class
passengers by increasing the amenities
thereby also increasing the number of
passengers. That is a thing for which
the Railway Ministry would definitely
get a lot of credit. Now the Railway
Ministry do not like to increase the
number of passengers but they would
like to impose some more tax on third
class passengers.

Shri Nambiar: They increase the
number of passengers but do not in-
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crease the number of seats. That is
the difficulty.

Shri M. R. Krishna: 1 do not say
that they do not increase the number
of passengers. I want that before
levying this additional charge on third
class passengers they must attract
more third class passengers and earn
more. That is the way in which a
good businessman would like to earn
money. There are firmg which would
create scarcity conditions and thereby
overcharge. That should not be the
attitude which the Railway Ministry
should take. They should provide
more facilities and should make rail-
way travel a coinfort, and earn.

About the Supreme Court’s verdict,
I do not want to deal at length with
that point because I am sure the pre-
sent hon, Railway Minister will not
try to deprive these communities
which are enjoying certain facilities
of those facilities. There are some
people who feel (hat there may be an
attempt made by some interested per-
sons that because of the Supreme
Court’s verdict appointments to the
existing vacancies which would natu-
rally go to the Scheduled Castes and
Scheduled Tribes may now be declar-
ed open for everybody thereby making
the people of these communities sit in
the competitive examinations and thus
lose their chances. This may be a
genuine fear and I would request the
hon. Minister to remove this feeling
from the minds of the Scheduled
Caste Members of this House.

Finally I would stress the need for a
separate zone. That has been said
already. I do not want to go beyond
the recommendations of the Anti-Cor-
ruption Committee. The Anti-Corrup-
tion Committee has recommended that
there should be twelve zones. I think
that there are only cight zones creat-
ed. The Committee before recom-
mending this must have gone through
the whole working of these various
zones and must have found the need
for having twelve zones, So far the
Railway Ministry has said nothing
about creating the twelve zones. Now I
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think it is time for the Railway Minis-
try to this proposal and give a separate
zone covering a large part of Andhra
Pradesh. Now whatever is aszed for
the South, perhaps the Railway Min-
istry feel that it is for south of Andhra
Pradesh. Similarly, whatever is asked
for in the Central Railway for the
north goes to north of Andhra Pra-
desh. This is how this State is neg-
lected. This may be just due to an
oversight. I do no; have to complain
against anybody.

Shri Sinhasan Singh: Where is
Andhra, in the north ur in the south?

Shri M. R, Krishna: Andhra s in
between. I do nnt have any ill-will or
doubt about anybody in the Ruilway
Ministry or the Rai:way Board, but
there may be various other reasons fo:
neglecting Andhra Piradesk. But now
a time has come when I hope the hon.
Railway Minister will take a vevy
lenient view and try to do justice to
this long neglect:d State.

Mr, Deputy-Speaker: Shri Lahri
Singh.

Shri Bade: He will be coming soon;
he has gone out for lunch.

Mr. Devuty-Speaker: Shri Bade.
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FT 47 | ZHY FHR A AT & f A
7 oY e A & 1 gel o o I
ATEA A AT I9 FY A9 A
FAMAFTEARAF G oMY §
AT AR TEAERT FT FoG AT
FHM AR aga glaur & awnft | wh-
fow & & ag guma <@ & 1 afs w4 Sh
T EF F F a1 =gy § MiE a8
FTET WX A% 7€ AET o § 5k
TEl UF R % A Arar W g | 7w |y
%?t%%ug ofear (e & s gf
T |
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g SuTeaw wged,  fewie
FrET ¢ ¥ F Fmar § 5 SO g
IgT @ BT & | T/ I 9T TR
ew wor faq M &, WA gu-ts
T WY 9ged TRY &89 framg W
F IR T E T 0 A
¥ AT & 1 F IR T 9T A @
o st faen ot i oF o9 FHEy
a7 | 39 @l {6 § T A F ey
g, it o 9T g g § | qafen &
R GEY AFT T 43 AT g 4 A
TR g & FTI ITF IATE T2 2 |
& F7 A1 @ T TF TRY G §
w7 I5i 313 W fHET ARG FT AL
WAt Fev THT W ST ar SHEH!
FFE 2 & AT & AR AT TR @
Jew1 ger fear s g AR gER #
g FT faam A & 1 & ¥ o
woq Wigw § #2191 fF g7 R
S #1 qeAe A gl R s
fe Wt ot 7 w99 AN | g9 A
¥ g5 7 FaT |

Fym g fF ma § s
feaeeife fpar st & SR gaw aform
ag grar & FF 9 oY F g & Iy
g qTET gER ARAAT F @ fa
s & fomat &1 AT A g | a8
FY =R AR Gear @ @0 g | 37 FI0
w=Ieat § wew # g9 99 § AR
T FER TG Erav | g8 fag gET @
¢ f5 Ff are mE A @ W faw
7@ fea o A ME gy S
oY qg T FEITEA TN & FTT Fav
¢ AR @ A BOFAT T
s & f et faeeie saa A1
AT & SR IR WA @@ @

s A § wefor faew & ae
T FAT ARATE | K A @ R Y
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T ATl & U o =T et @ A S
17 AT & AT 9 T qret & foag
St = & S g g M A & g6
g & | 98 T @F g & PR A ar
IF! TG 9 TFAT | St & 7E fag
T & W] e 2 A W
Fa w9 | M dfae g & fw
T & AR AT A F gy =977 ferfy
g1 = T 7 ®qU AT o I W
2 &Y {7 F7 fear mn ¢ foaw fF s
T g1 9fF 3@ Fw F1 /7 R A 9
afam o wer & gafaT A g A
&1 T g1 fear mar & ) g6 a W
g9 Tt # a4 9w
et & o o =@gr frar & AR
TEH FT GTA AT FTH 3T
qear g | a1 30 A & e 9 qee
Figre 1 fawew a1 3@ B ITE F]X
fear s it g efar qanfed
FT AW 3T § | ATRA @TF F TR
2 & zofaw 4fase #1 awmw wgm
qeaT § 1 ¥ fAae @ fe W S=far
98 FA9 TEl & T SF A &
HEE FA HIT dfae 79 & fag arag
31 g1 A &, 3% o qF gy FE
i T & Hifs ag a saw dur A ?
THd £ |

39 T @ W9 FAAIET A
gSATE * Y | I fafeenrgarma fean
1 @ & 1 o arew feay s @ @
IT% AT | W1 A7 @ & o Sw e
ot & marpfa ft | wE=fEl #
A7 & qF ug QT 1A & o @ ey
¥ wgpyfa € a1 wgfe @l ¥
agRIfa A a1 FEw ¥ qgrpyfa 4
T THFR A 99 FT AW $Y a9 fomr
qET ) AR FF gL AW w1 o
I q@ & g § 91w A v 30
# I TRTET 3 FHAT § AfT gafeg
& T wga e s fafemgdaw
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foFrar ST | ST OF S A fa @y
SEe A fgg, wgreT & S § AT
ST FE AT g7 et |/ g ar
FEH! AF 9 g ar fegr AT |
A faaefy @ wore g war fafeewgda
FU A1 999§ a3 | THY AW A
oY & 211 7T 9 TGN 937 | gafen
¥ faaga & & o= &t G o
AGFT A1 7T FA & fqQ gga FY
N ITH AT F AT ¥ w4
ST #HR IA&! BT 7 A 9x @rn
WY | a9 Tq4T & qA FA g |

st o ATo AT (MwTeRisr)
JATETE WEIEE, § A9€ I T ¥ T
fafaee< qrega F1 0F Fo7A AT IFAT
g, 78 g% f g3 grow ¥ aga & " A
B & WK 39 TR AT a1 WX TS
X 17 AT F &Y AT & AT IT /4T T
sara fafaees area 78 & @ | 3fa
7g grm fF o1 ava 3w fad ar
foraaY faerae g AT 99 avaey & afz
fafreet a1ga so= 7 ¥ 9§ W
N F1 7 fggraa < fF ag 37 1 59
I Jw FY A famr F11 W I
faeraa @ gR0 @1 IAF ATEH &
FTQAT AR 2 gHE 7T 2 IR 3F
ferram g @1 I A g S
f& Far foer m@m | T €17 & samEr
dfeadaa gr0 1 & gwway g fF g
qgT HEC I3 |

TR AT AA g § e A
TG FASGAT § FH FI @& T
Tt fF 39T Q1S & A F1 T g
T § A TR agT 9 o TET @Y
w1 gt i s e ar fiw an
wefafrga w1 § afys s
T80 T | TP W R W/E |

wgr ot § f6 gD g

VAISAKHA 12, 1884 (SAKA)

for Grants— 2128
Railways

TR e WE feee-ut
F AT 42 T TaHT ARy fear w@m
Y g dfeahr foamar @ § fe
T T qga Y w3 @ § | e
? aY @ g fF a9 qedo—4t ¥ W@l
™ AN G g 9gd A § 1 oaq
28Yo—Y} F FEAT FT Tw Q¥
AN g AT d | 4 franies,
7 ege—%! H AW = ofiw
15~ franiteT @ ok Wfex A9 &
83-9 fadilex | &t g QT
T 84 o~4 ¢ & 9T § ar 9 § gEHT
1Y F=RIAT T H |

& wAAE e o 2few Ay
e

ot gro Are frart : Efew i
§ 1 afFm ew ey & fr @ @
TR 4 Iy ut g §1 war
ST § fF qErE 93 | § FfET
§ 99y IoeT HET &

A aTd FAEET F QR
& SR ¥ Ay gfY @ 1 S fpaTer o
g = fear v @
Page 59—Passenger fatalities and in-
juries in train accidents on all Rail-
ways. 1950-51: Fatalities 21; per-
centage, that is per miluor passengers
0:02. 1960-61: Fatalitieg 28; percent-

age, that is per million passenger:
0-02.

&Y TaY a7 JaT § fF T A
Wgttga O Qrgt s T
¥ g AW & FI A wqn A 7
% § oI 9w SRT 9w ¥ AN
T ¥ 5 wrwy dvw dfeadea
P Ao xR E

“Tt will he seen from the above
table that the number of injured



2129 Demands

[ o 10 frrid]

per million passengers originating
was the lowest in 1960-61.”

7g dfemda & AT 195 fad
7Y Fg1 fF e § Froedgdr o1 T8

Shri S3waran Singh: That is correct.
if you compare the number injured in
relation to the total number cf pas-
sengers. You may not like it. It is
arithmetic.

Shri D. N. Tiwary: It is arithmetc.
The result is heve.

Shri Swaran Siagh: Because, the
number o passengers has increased,
therefore, as compared with ike tcta
number of passengers, it is correct as
regards the percentage injured.

Shri D. N. Tiwary: The percentagu
is given there. I said about percent-
age. In 1950-51, it was 0°02. In 19:0-
61, it is the same 0'02. Where is thc
decrease?

TR g7 ' feg wrs gasTa
A gfegm TamET IWET e go-g 1"
w1 @Y & A gwent § 1 9WH
9T FET AT ¥ —

“While lne ralio in respect of
collisions during 1960-61 has in-
creased 3s compared to the pre-
vious ‘years, the incidcice of de-

railments per millicn train miles
has recorded a significant decline.”

Jgi IT*r fawma v oA @
gl /O OF JIAE FY AT FIFAT
ag wftad gmwd &1 ag Tl
Ay &gl collisions Ll
ARTE FAATHT a7 T § AT 96 7R
g% T &[T § ) 9g Awafa I
TE @& | Collisions ¥V A
oY wfY ¥ SHHT wET T XY T "4
T qEQ I ¥ew Sfewdwm ¥ fag
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g & ot § 1 qg Y Qefufaedam
Fr A

‘zai @ deX gmw sy’ #
FI0F ama arf fF S g w7 F fag
TR 28s-4E A W A oY g gy
1 7E 1 fagrer & faw F sTow aqars;
qZEH  Fo ¢ W fF gz S
T gEds ¥ qqF T@ar ) &
LeUS-4R § MY H FewmE fas
F CFRAT F1 A W A qE "9
7% T T8 g€ R 1§ o gW k@A §
& Sew1 § F3 fear T @ 1 T AT
F SR § 9T % A 2

T TR T 1848—%o ¥ faramgm
9 qQF qa9 A1 FEAEx faw awm
) @ A FfFT I i s9Er W
3 F3 faar w@r 1 FAT Faer gw A
F TEINT Y F faq g7 N1 F7 forw
&< fear smar § a1 gw FF #7198 A<
&9 & fau g=T 9g= a1 arfaer &%
fear ST @ AR feT @ ¥ ger fear
AT | TES TG THIH TEAT WL e
AR YT FTAT A GHA F Y AT A |

d&ord eufAdIwr 1 92t g% "
g &w @y g fr afee wa 3qe o
¥ z@ A § 9y AT TAT AR
fear 911 98 W W gw @I
iffsamial (uFm @&
Marge fF 1@ § | 3 U 74T
g fdow eAfg & I <@ ST
%1 9T o 9w fR /W F aEEe
A Y gear AR £91 F7 geaT 77
T g aw g 3 FOT w9 wfw ad
aifat #Y gfaar & fad w@wT %570
% Sfaq § ! W WY €ag 99w gy
& % 99 groa ¥ 9g™ FYHTIT dEIR
xfads a@f ar w3 ? S ar
7% 91 fF §%E 1 F HES 98 oHT
¥ 919 79 7% ¥ SqTET T4 &7 Sifaes
@ |
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TR AFT GF AG Joqr § "X
o fod s gw ¥ wfuw
AT WY & A T Ao JfE for
g & wra g i afg F3 & Qafade
3t aeEet #T@ | mi ww A §
gear g feeet §7 # &% FT @I AT
ar 9 @ i ardy 39 § wuET A |
faodfl uad # @TgE A oY 1 ey
g oI T Y | 97 gz 3@ &I
oI JT O AIE AT | ST
F o fax & gae fat aF o FY e
# F qAr AT 9t 9% FE qEr A
araT AgY 97 | 9T I AR F AT UF
fede Fe@ex ¥ Fg1 fF a9 AT
AT g @ Ay & wafwa ggr e
faams & amd #15 W HEHT AW
Rl FATHET A E 7 a1 AT aqenar
& g ag 17 & degt FTH FYAT EWT |
T 9T AT FFAC TF qa9F TN AT qT
I qar @ § FrE aifearie g
q1 AR g FT IX FAz IF qF
T of AR G5 IEE wo fawraw
T FT A | T A FT A 2
A qE g 2 wE a1 A
T a3 fag &9 g Sy & # I
TITH I QT F1 AGI & FIAI(F €6
N oafad (v TR aET A T
wmd faar & fF Q¥R oxd@e w@rE
qafre ¥ afg gf & few A AE &
fF 37 9 Fg W @A Tifgg S
foF oo ) famms Far

sgi a% f&wa # afg #1 99 §
7 wwwar g fF o a7 agd R
HTTFT FTH I 6T 47 | frgeda a7
T & M WA § 739 & fawfaer
¥ o faoher Iot § SEW & FIE
FAFFUR & aEEm {60 AT Ao
aat Y QU FT AFAT 4 |
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gt aw faeha %1 qaT § g a8
2 % §IFgT WX qereTe e § wgT S
# fog 1% s wgar @ @adEar g
R F IR F TGT HTR T FAAT &
q A 5 W gamEa I9E TE
FT A A T )

ard €eed W9 H wEe #T awe
FATT FT FEO & TGT 9T FT FILT 97
gar & 3w # feaw w5 fag @ §,
fasey & woq fagmer forg 7 & 1| ww
stifgT & fF g 1w @y qoF faswre
g FIfF ITE Tt F A% F fawe
T AEY & | Fedl F1 TET IS TR T
Ty § MR F S AT ogEy &
IAFT AT WY AT ) WAT WAIT H
7q FFI A7 AT #1 AT IF A
arAY fHTT agT #1 TG & T T2]q7T,
A HAT HIT FATAT TG TR §
FAT fewme Y grar M NfE &
UFAM F& g0 39 afg & A=
T AT FT qHT A6 gH fFat o
FTNA FTF FAqT T qqA FQA |

vad gfaw wfama # ae § 78
uF fAdeq &A1 & ) fawre & fHfeaw
o1 sFE fet £ fagr mar § 71X
agl & 933 99 fage & FIge Aty Ay
qaTT H FAFAI, FTATRIR AT WY
TEl 9T 91 § wigt 5 Afeaw wmw
FTEFIA qASY & AT I TAMT F AR
F qFEA W IA6T ST § qwe
gar aer qfewe g g fage
faamer s & fow w2t fw A S
g, feed AT 9199 feed WE W@
FY 8, uF W9 gfqw wfama w1
grT aga a&d ¥ aifs agt ¥ w9F
A F qAETa ferieaew # A @ |
a1 afz gEd smg FFNGEE & g a1
IHT oIfAe SR Aifsaw &
fvd gt arfs az Iaw awtagd safre
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= gTo aro faardy

L TF | AT fTgR F 9% oY F
YT ¥ A wnx € forwdy fr difew
T FEqfem AqGsy gar & 1 39
ATHT F AW PY FEE FT TFF T
faasr f& Mifsaw ams ggam @
T 1K T F amy 4 faweafwaar
AT | AT A7 Feed & i grrATw
&1 "ifsaw g faar [d——fagr i
F1 agr fagg AT afy gar= fad 90,
A TR AT H TA@A 2 D
T f& IR @y fer # fo9, wR
FAAT | T TOF ¥ IT 7 OfpEear
HIA g qFAY & | ag wEA™faw g 5
faq gt T fg=dr & a0er 99 *Y
q qaq w0 faat ww g was
# faar arf &, 37 B WemE 427
grir 1 s day 4 far s oA g
@ fwe fage @dw & fag s wem
giag wfama a9 faar g | o fagr
F A® H1 g wroad fxgr s 5 F
fedY wgar swiasn feer war ® fore
aFy &, a1 99 waeqr ® fage & fov
FAAT FIGT FHIAA FT TG AT T )
T g9 S sqaedt §, 9@ ¥ fag ¥
At F1 T wfsArE FToATHAT
FETR @ I1gm g
FAHAT F AT qfaw FHwT # fagr
F foa® wegF 1 &, 97T § ¥ 59 qREe
@A F qg FE TG FT TR AR
fra® TqTq FAFAT T IATA ATAT HT
T &, I fagre aret w Ay faer
T F TGT Ja79 FTAT A1(3C fF
M oA # feedfeamam A Y
S RB-fr@ weF ol 3 WY &,
st fr @7 $g I § AT NTHTI T,
afea s Hfeaw v F Fwr 3
A F arg FEdE A FT an, ow
F FTO0 I | grafaw gt § | AT
FA A ¥ IE AW T[T wfEw
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Mr. Depaiy-Speaker: Now, Shri A
N, Vidyalankar.

Shri Bade: May I point out, Sir,
that there is no quorum?

Mr. Deputy-Speaker: The bell s
being rung—

Now, there is quorum. Shri A. N.
Vidyalankar may start his speech.

Shri Namhiar: The cther side has
not moved cut motions; the cut motions
have all been moved by us, but the
other side is teking all the time.

Shri A. N. Vidyalankar (Ilosiuar-
pur): irst of all, I take the oppul-
tunity of welcoming the p.csent Rail-
way Minister to tne Railvay Ministry.
Sardar Swaran Singh i1s au able and
experiencel administrator, end I fully
hope that under his admunistrativa,
many of the difficulties that have been
pointed cut here will be easily re-
moved, and the administration will
make a lot of improvemrent.

I shall not refer to marny of the
points rais2d here by my friends, but
{ shall refer only to a few points to
which I want to draw the pointed
attention of the Railway Ministry.
First of all, I would submit that there
are areas, such as backwa:é areas and
hilly arcas which have not been pro-
perly linked up with the main centres
of civilisation. In my own constitu-
ency, there are hilly areas which have
no connec‘ioas; no kind cf transport
exists in those places, and they «cre
practically cut off from the rest of
the world. I do not mcan to say that
immediately railway links and new
railways lineg shou!d be vpened up
there. But I do feel that it is time
that the whole srea is properly sur-
veyed, and the Railway Ministry
should have s concrete long-range
programme as regards areas that
should be tsken up first, and proper
priorities should be fixed up.

I do feel that when we fix the prio-
rities, man of the backward areas are
completely ignored. For example, in
my own constituency, there is an area
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from Garbshankar to Rupar, There
is no rail link between these two pla-
ces. If the railway line is extended
from Garhshankar to Rupar, and then
Rupar is connected with Chandigarh,
there would be a link from Jullundur
to Chandigarh which would be really
useful, specially useful for those areas
which are called sub-mountainous
areas or backwardq areas. I do not
mean to say that immediately this rail
link should be openeq up, but I do
feel that a proper survey should be
started, and when the next plan is
formulated, these areas should be kept
in view.

Another point which requires a lot
of attention and consideration at the
hands of the Railway Ministry is the
Ludhiana-Chandigarh rail link, about
which the Punjab Government and the
Punjab people have repeatedly appro-
ached the Railway Ministry. If
Chandigarh is to be properly put on
the railway map, this link is very
important and very necessary. I feel
that the Railway Ministry should re-
consider their origina] decision with
regard to this link, and something
should be done to bring Chandigarh
on the main line.

I would also submit that there should
be proper arrangements at the level-
crossings. This is a general com-
plaint, and I know af many areas
where transport bottle-necks are
created, because there are no arrange-
ments at the level crossings, either by
way of overbridges or any other
means to connect the areas on two
sides of the railway line. I know of
a particular case, namely the railway
line from Rupar to Nangal. When
that line was constructed, certain
areag were so divided that there were
whole villages on one side, and the
cultivable flelds of the village peo-
ple on the other side. These areas are
so cut up for miles and miles; there
is no road for communication between
the two sides, there is no overbridge,
and no level-crossing, and the people
feel great difficulty in this regard.
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Shri Nambiar: When the hon. Mem-
ber was a Minister in the Punjab
Cabinet, dig he raise the question of
having an additional line?

Shri A. N. Vidyalankar: The Pun-
jab Cabinet has got nothing to do with
the railways.

Shri Nambiar: Was any request
made?

Shri A. N. Vidyalankar: The Pun-
jab Government did refer this mat-
ter to the Railway Ministry.

The whole area is so cut up that
people feel great difficulty in taking
their carts and bullocks to their culti-
vable flelds, and they have to travel
a distance of miles in order to have
proper communication with their
lands. I feel that there would be other
similar areas where such conditions
have been created. 1 feel that the
Railway Ministry should look into
these matters. It was about twelve
years ago that the people had made
their reprsentations, and they have
been repeatedly making representa-
tions, but so far they have not receiv-
ed any proper reply; and if at all
they receive any reply it is that the
matter is under consideration. I do
not know for how long the matter
will remain under consideration.

Then, there is the question of edu-
cational facilities for the children of
the railway employees who are posted
at smal] wayside stations. There are
thousands of railway employees: who
are posted at such stations, and they
feel a lot of difficulty in getting their
children proper education. I think
that something should be done in their
case, I know that schools cannot be
opened everywhere, but I do feel that
the Railway Ministry has got a cer-
tain responsibility to discharge in this
matter and give facilitieg to these em-
ployees who are so poor that they
cannot send their children to any
hostels in the big cities.
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(Shri A. N. Vidyalankar.)
Therefore, something should be done
in their case.

There are many other grievances of
the railway staff. My hon. friends
have referred to many grievances. So
I do not want to repeat them. But I
do feel that it is very necessary and
essentia] that the railway staff should
have confidence in their officers. I do
not say that Government can meet
all the demands and remove gll the
difficulties. Perhaps they are doing
whatever they possibly can. 1 accept
that. But what is very essential—but
this is wanting—is that the railway
employees should have confidence that
their officers and the Ministry mean
business, they feel for them and real-
ly and genuinely want to do something
to remove their difficulties and grie-
vances. I do feel there should be open-
hearted cooperation. That co-opera-
tion should not be one-sided, but two-
sided. If we ask the railway employ-
ces to co-operate with their officers, it
is most essential that the officers,
particularly heads of sections, should
also seek the co-operation of the em-
ployees; they should create conditions
in which it should be possible for the
employees to give their co-operation.
The most essential thing is that they
should be treated with sympathy.
Their difficulties should be properly
understood. The employees should
fee] that the officers are anxious about
them, their mind is exercised over
their difficulties and they wish to re-
move those difficulties. If we think
in terms of co-operation, that co-
operation should be two-sided and
mutual confidence must be restored.

There is a lot of talk about ineffi-
ciency and corruption. I personally
feel that that it is most essential that
nefficiency should be removed—in-
efficiency of all types. Just now my
hon. fiends were referring to con-
ditions that we daily come across in
our railway travel. If Members of
Parliament who mostly travel first-
class experience these difficulties, you
can vey well imagine what would be
the fate of those second and third
class passengers. Generally they are
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not attended to. I have experienced
that even first class passengers, even
MPS, are seldom paid any attention
to. Attention does not mean that just
before the train starts, some officer
should come there and just apologise.
Excuses may be many, They will al-
ways pleaq difficulties and say, ‘I am
sorry. They difficulty will be re-
moved’. Though the are attendeqd to,
the difficulties still remain.

Therefore, I feel that there should
be cfficiency. Today efficiency is
lacking. T do not mean to say that
only the workers or the staff should
be efficient. The officers should also
be efficient. There is lot of corruption.
If T have to choose between an honest
officer and an inefficient officer and an
efficient officer but not so much re-
puted for his honesty, I would choose
the officer who is efficient, because it
is inefficiency that creates conditions
that encourage corruption. Most of
the corruption is duc to inefficiency.
Where an officer is inefficient, he is
indiffernt to his duties. More corrup-
tion prevails there. As I have said,
Sardar Swaran Singh is an able and
experienced administrator, I do hope
that under him the efficiency of our
railway staff and the overall efficiency
of the administration will imporve.

There are also other difficulties
pointed out here—difficulties of the
passengers as well as of railway staff.
[ hope they wil] be properly attended
to, I would suggest that we should set
targets of efficiency, e.g., within such
and such time, such and such thing
will be improved, such and such state
of inefficiency would be removed etc.
Railway traing are not running in
time. They shoulq fix a target date
and say that after that date no com-
plaint would occur wih regard to late
running of trains. We all mean busi-
ness and the Railway Administation
should also impove their efficiency, be-
cause ineficiency gives a bad name
to the whole nation. Even people
coming from foreign countries travel
on our railways. If this state of affairs
continues, they carry very bad impres.
slon about our administration.
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People always go on complaining.
This morning the Prime Minister re-
ferred to complaints and criticisms.
Sometimes, I agree, criticism creates a
kind of demoralisation and discourage-
ment. I do feel it is high time that we
improved our administration and re-
moved inefficiency, because much of
the criticism of people is based on
day-to-day experience.

Shri T. Subramanyam (Bellary): I
would like to suggest the taking up of
some new railway lines in the south.
‘We are informed that in the matter of
production of locomotives, coaches and
other accessories, we have attained
self-sufficiency. Chittaranjan and
Tatas are producing enough locomo-
tives and the ICF in Perambur and
HAL in Bangalore are also producing
enough coaches. So in thce mait- of
these railway components, we are
self-sufficient today.

For some years past, we have been
suggesting the taking up of some new
railway lines, We have been urging
that in view of the rcorganised larger
Mysore State, the requirements of de-
velopment do necessitate the taking up
of these new lines. We have been
urging that the line from Kottur to
‘Harihar should be taken up, Another is
the line from Raidurg to Chitaldrug.
The survey for the Kottur-Harihar line
was about to be ordered. In fact, in the
budget :peech of the Railway Minister
in 1956, there was a specific mention
that survey would be undertaken at
that time. But it was passed over for
other reasons. With regard to the
Raidurg-Chitaldrug line I learnt that
the survey was completed previously,
but it may probably have to be done
again in view of present conditions.
Therefore, 1 suggest that these two
lines are necessary. They will link up
the new areas merged in Mysore with
the old Mysore State and will con-
tribute to further development. There
is a lot of iron ore in that area. That
also can be moved freely and more
speedily to the ports. I would also
suggest that the Hubli-Karwar rafl-
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way line should also be taken up.
That is an important line. Karwar has
a good harbour, and the Hubli-Kar-
war line will vastly improve the ex-
port of iron ore and also help in the
development of that area.

I welcome the taking up of the
Hasan-Mangalore line and also the
Salem-Bangalore line, I hope the con-
struction of these two lines will be
expedited and they will be put to
use as early as possible.

With regard to the Salem-Bangalore
line, I may say that we have the most
precious iron ore in Bellary District
that can be taken to Salem and from
Salem we may obtain lignite or up-
graded briquettes, so that at both the
ends of this line, one in Madras and
another in Mysore in Bellary District,
we may have two new steel plants.
We wil] get great value out of that, as
it will be difficult to get the iron and
steel required for local agricultu-
ral and other purposes from the north
and distribute them in this area. With
regard to freight also, it will be more
convenient, and this line would be very
helpful.

It has been proposed, and sanction
has also been accorded, that there
will be a new broad gauge line from
Guntakka) to Hospet. I hope this
will be taken up early and completed.
Some amount has been sanctioned in
this year’s Budget. That will help
the lifting of iron ore and improve the
development of business and industry
there.

Then I suggest having some more
trains in that area. After reorganisa-
tion of Mysore State or Karnataka,
the people of this area have to go to
Bangalore for come purpose or other
because it is the Capital of the
State. As I have already saiq,
for the last five or six years I "ave
been suggesting that a new fast ex-
press should be arranged to start
from Bijapur to Bangalore via Gadag,
Hospet, Bellary and Kuntakkal. That
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s absolutely necessary. In fact, I tended to with greater attention and

took up this matter some years back.
I was informed that there were not
enough locomotives, not enough coach-
es, and a train could not be startied.
Now we are informed that thcre is
absolute self-sufficiency, and so on this
ground that should not wait. Already
a few hundreds of new trains have
bcen started during the last few years
both in the Broad Gauge and Metre
Gauge. It is a good thing. Oniy this
train has not been started. I earnest-
ly urge that in view of the great needs
and rcquirements conscquent cn the
reorganisation of the larger Mysore
or Karnataka State, a train should
start from both ends, Bijapur and
Bangalore, There is very great need
and there is heavy traffic in that arca.

Then I would suggest that an over-
bridge should be constructed in Bel-
lary near the Hospet bus stand. The
vehicular traffic is so heavy there
that there are queues of cars and
carts waiting therc for a long time.
It is an absolute necessity. 1 suggest
it should be cxpeditiously taken up.

In the rural areas I find that the
gates at some of the level crossings
are closed in the nights. The gate
keepers do not sit there. They mercly
lock the gates and go away wherever
they like, and the villagers are put to
very great difficulty. Once 1 exper-
ienced it. The gate-keeper was not
there. It is not once, but several
times. Therefore, if thcre is not ade-
quate staff, they should arrange for
it because the villagers are put to
very great inconvenience. Whole
nights they have to suffer, and this
can be easily avoided. I suggest
that some effective arrangement be
made to prevent this sort of inconven-
ience,

The servicing of trains while in the
yards should be more efficient. I find
that the lights fail. Then, in the
toilet rooms also we find that the
water tanks are leaky. We have such
experiences. One thing I would
strongly urge, and that is that the
third class passengers should be at-

care. Their compartments should be
checked, swept, and they should be
cleaned at every junction, and then
the lighting system also should be
secn to. Sometimes I have seen them
going in darkness. This sort of thing
can be easily avoided.

1 hope my suggestions will receive
consideration.

Shri P, Kunhan (Palghat): I am
speaking on the cut motions standing
in my name on Demand No. 1, regard-
ing the construction of new lines in
Kero'a.

During the First and Second Plan
periods, the Railway Ministry provid-
ed a certain amount for construction
of new lines, and out of that only 77
miles have been provided in Kerala
State. So, I rcquest the hon. Railway
Minister to consider construction of
more lines as rccommended by the
Kerala Government.

If I am correct, for the formulation
of the State’s Third Plan, the Kerala
Ministry constituted a study group
consisting of some Members belonging
to all political parties. That group
recommended to the Government of
India the construction of certain new
lines in Kerala, but unfortunately it
was not accepted by the Railway
Ministry as well as the Central Gov-
ernment. I would like to ask the hon.
Minister how long it will take to con-
sider this question.

During the last ten years, my State
has been neglected in the matier of
railway facilities. For instance, an
industrial centre like Alleppey, where
so many coir industries, and some
other small-scale industries are located
is not connected with the railway
system, A large number of workers
are engaged. But the condition of
the industries remains as such and
there is no scope for further develop-
ment due to lack of railway facilities.
Therefore, I request the hon. Railway
Minister to consider this matter, so
that it may bring about better condi-
tions and give encouragement to
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industry and business.

Another important line that is re-
quired is from Olavakkot to Nilam-
bur via Mannarghat. I am mention-
ing this as a matter of vital import-
ance because the vast majority of the
people living in that area are tribals.
Places like Attappadi and Mannar-
ghat are suffering very much. Un-
less we provide some benefit to this
backward area, we cannot improve the
lot of the backward people. Since
our Plans have started, the only new
lines that have been added in Kerala
are the Ernakulam-Kottayam and
Kottayam-Quilon lines.

Another point 1 would like to bring
to the notice of Government is over-
crowding in passenger trains, especia-
lly in the southern region. A large
number of third class passengers are
crowding in the platforms and corn-
dors due to lack of accommodation.
Even though we arc producing more
third class coaches according to Gov-
ernment’s own figures, the passengers
are suffering for want of trains. 1
would request Government to provide
more passenger trains and more third
class coaches in order to tackle the
problem of overcrowding.

Another point which I want to bring
to your notice is the level crossings
and over-bridges. There is a level
crossing near Parli station in the Ala-
vakkot division. A number of acci-
dents are taking place every day. I
do not want to take up the time of
the House; but I will only mention one
instance, the Parli level crossing.

The Shoranur-Palghat road is very
busy from the point of view of road
transport. That is also the road that
goes further to Coimbatore. There is
a lot of goods and passenger traffic
therc. It must have been the ex-
perience of anyone who has travelled
on this road that sometimes they
have to wait for one hour and more
before the gate opens and road trans-
port is allowed to pass. This is not a
very happy situation. 1 request the
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Railway Minister to tackle it more
seriously,

When anybody demands that a train
should stop at a particular station, it
is not taken seriously. People sitling
in Delhi do not realise the difficul-
ties of the people there. The case I
am referring to is a very interesting
one, far more interesting than the
case of a train not stopping at a sta-
tion. There is a station named
Cheruvathur beyond Cannanore on
the way to Mangalore. The Madras—
Mangalore Mail, both ways, stops at
this station, because it is a wataring
station. It stops there for 5 minutes
for filling the engine with water; but
no passengers arc allowed to get in
or get down. It will be a blessing to
the people of the area if the passen-
gers are allowed to get in and get out
of the train at this station.

An Hon. Member: Passengers are
not water.

Shri U. M. Trivedi: Why is it so?

Shri P. Kunhan: This is a point
which 1 wanted to bring to the notice
of the Minister; and T hope the Minis-
ter would pay some attention to the
Kerala State.

st ®ewt avd (fawaeTe)
fecdy TfiFT gea, § ¥Wq F AV H
I FaAT ARAT £

ZATU AT+ET W3W aga <87 T &,
IAH 3 FAT Yo ATE FI FTATE § M
IaFT Srewt gfiean aga @var ¢, 5T @t
fastia aga sameT gar 1 ag %
aeiEz @B & | TR g ¥ faew
¥t aga e & e dew aa T A
frery faad aoe\® QAT & | 98 39
ot F% § o< AT g agt e @
3% fAu F19 §7a T faad |

To% worar ¥ fafaeec qga ay
Fasag ¥ ag a9 a1 9gd! g sy
AT 8T ¥ 1300 W  vuTET 9@



2145 Demands

[Pt eraTs)

g oY | fergeam & AR el ®e |
A A WE AR @ @ o
gamarz 2 ¥ 4 | AfFT Q¥ qT e
T AT AT I 9T ATRA FY F forar
AFHA o1 IF Ig IAN T, THT T A
agY sgrlt Wi | F awwd § 5 oo
TG 9 T4 O | AW R A TF A
fY 7% =7 g a) adh &

QAT AT TRT FT Ffed
Fgi &7 AT AT &, WIS AR
T AW IR qHT F7T & | a8 QI
o g 1 3fEF wIT gw dawEr ¥
AT, ATAR T ATIE  JAT AR
GRRE 3 M1 £G AN M - -
RITATT ¥ AT ATATEI AT FTeAAE
9T JAT FI AT Argr  freeAr F
TEE F A>T B ITRT qGFHEA
AT 3 AIF AAZ H FTT 7§ AR
qi 92T 9% TEAT 9%AT & | g9V
AE T AIM T IR HIAT FY Ay
FEOGT § I 90T 92T &HT TIAT
qTam § RITATE § ATNIT ATATIY AV
TEHT HATFT 5ZAT 95AT § AR
qEaE A ATT FrAT AT FT THSAT
qTAT ¥ 1 ZITETR F qFEE T AR
A ATy § TEAT AT M AW Y
3T FeFd WY ¥ IY qFSAT
ar ) a1 gAR fAag # s
ga agl § saar Ay, feawm fY
gl | fafaeet a1 @ A 5@ 9@
A @Y frogd zwoawg &
feaft feawa g & ) e fag
g Y g AT

e gt TE Wa W
#t | SERI /Y AT AR, T
g AT TNt ) ogAR fam ok
TR 9 A L ¥ | wawME I,
femgw wifg |
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AEAfad RFTTT FY 45 GAHL
arya gy dflew w17 & fag
FAT & sao arga M g,
fafer g7 2 o wfad wx
FE T ARG AYEFAT TEATR |
ear adf gAar Aifgy | o da€
feeq @ ST®) aT® SATRT qIOWg QAT
aifed Sw fF fiwe T B T
STET JEaSWg & ST g &w
gqUHt #ZTETF AMIR W @d
g TfeT g7 39 aTF 1§ qgog &
AR T HT A FAX F
g Wragh & fag saq AEd g
MNT gz FIgEe oA ¥

faeel & 919 77 B3GR KT A
qrggqare ax ¥ g mEr § e
&= g g Fdsr gg garn
E fF ¢ TF TT F FIAGE F IqET
TATE W7 TR G SAT 94T
2 Fgifs agi G s13famy agf &
AT qE AR IR aw  §q fesar
HETE ¥ AET & @ ITAIT
rafar gguarg #fau whfgr s
Tgar @gd wafas g

ZAT JEl & 97 I agT WA §
f& gadr T smga & o fowEy
WHIAT HIOHRT FTF HET & W
IR faT £33 i T a3 | g fag
T =rg@e I oAgy € O lE
NE F ArGT N @A F ooma §
zafaw 39%1 &7 feasal F1qaragi
IART FIAGE § IAT FT @AY
qrqH  grm fe gwe Fav a9r fRagd
AU

73 aga7 ¥ W 9 T &
faga@la @ G 175dIsT ¥ agma
g |\ 79 § qEE 19T T9E WA &
ad q¢ 9w & qEfEd ) gea
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gy Af foedt w@ma W dY
d X %@ fe 99 F sgH A e
F AR FA drETE RO Awl
amt Mg Ffod TR g
qreafag frga Fafeg & & wmawt
T ¥ SART AW T g1 HI
FE AT ¥ W@l AOH R0 FOT
Ry et & agi wSFAw A
qEOEY QoY FUUT AT WS A A
SuTET  AEEAY gy ¥ sfET we
A A F AT ) 9 T qAl F
fag gmifas  sfeaem A&V faan
T & 1 gg agT qd A ?

ggge afedt ¥ foo am gfea-
IWM  FA FTAEIT@ F | IAF AT
Fsv Y g7 &, 9T giar g, AT
FIT FAT GIAH AT E AV To4T 3T &
faw oF @ T & gare W mod a1
qEm T Ed afgat F ow
@y & 1 g9 fesqr wifady gar 2
gafae g aF 9 AT A 9ge
qaT M IAET fegwa gt & 9w
¥ fesd ¥ N FAOQ AT ¥ IERT
e & & fag wfox ad fawarn
RyT 9T ¥ NG AW A ag
faaar & 1 &7 T aX®  qEvE FAT
afgw | A@ SR AT F@ @ E
e gfmamm @ A s
FfgAl #Y I E WIOHT agq qaswg A
wifgn w@ifF 97 & feve & wow aga
dgr fawar & a4ifF 97 F g Fr
qafeat wwat &1 9@ afeql & fag
W S 9T W« afgal o A
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g g ft d37 Ml agi deT
T qFAE AT ¥ |

16 hrs.

[SHr Mool CHAND DUBE in the Chair]

sRfm T a7 e fadea & f
9geT I HYET  TAFT TANMH WV
FET AT AT 21T GAEATE
fe w7 Wgm™g Fm 7Y Wy /iA-
g Fraaw w1 N ammR EEr
ST TERT T AEl " aETn
qERT | WIT AR T g 97 &+
AT AFY @@ R | afEE &
YR TAH] FAAF AR F A
g oA w® A3 AT 4 oA ®ad
e 2 fF vgaArAm &) euEedr
g AT W wy mE P T
g O mEr 97w FgzrEA
afvard g1 & % 9z aqd gqd a7<
T TAT | TEA A1 TAET | T
a Al I WU Rt A AT
foF @39 gAr a1 Afew =ma
T owE 2 fE e fasw ot
g% o' faqr 79 fqar AT 2o 3w
Faa g7, faedt afwg wedt 2
TEE | A a1 fE Faw
TYAT  ATHIA A qF AT A F
@i w@ T oqm v fear
g W oW oA ged § fF fEa
o, fiEdtaraw A Aw e

# agt e 'ﬁqmﬂ‘w
el § |qTY A g AT
WA aEw @ ommE @
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[sfereft st an€)
Faedr g fF W W wdew
T WT N A oA aww
AR I H AEE qUR aGET
i

FRSR = 1 g A% a0 &,
= T ogET T 1 W OH
fesm w@wm v Aaw A gEr 2
st f& L @y an =/
gar | fed #1 mwew § oax
F@ & fag A A
T AR feomm T @ A= AN A
v frewa amrfm wa 0
g *0 gt § ggaEga &
gma g 1 afar A ggw e
fesd & Wz o7 AT @, A qig W
M FEgW N oF e 7 oTUm
Fax FFC g AR

T oI 7 AT H AT GAT
aEg L # 9t A FgETEnE
g0 RER T Fw @ @
(R AEM F gAE Foad L&A
= & uF w79 fesd § FOER
¥ qEET g5 T | wER & daT
T ATMFAIAT R I SUELRIGAA
SR @ fawm@r 1 R A ISy
T L UF AT WA MA@ F )
A F Ig FR ANGT AT owar 4T
SUTET A FUG TRA @EE G | WY
q| a0 fAar nE agr @er
g0 7 T § zEeHD 3wd 9x
BERE G S A RS LA AL
4 TR FZA G (o GTOATAFAE
avet  § # el wTe fug o e
2T g A ATy egafa W A g
faar wgem W fF /@R ¥
aifrg w1 @ g a9 zETE
v av  fere @dew & fad 9
# @ W9 oAEH Ao ¥ oA
T 71 fraga w1@ dAaw
fod tade @1 fesn @1 ) R fae
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F1 feer men faam o SRR @
3N faie 1 g fesar @y 3 g g
Wy FrAe AfaEr) @ T
AT Yo ®F AT ART  HR IT FMN-
frar wemg 1 @ wd w1 AR
HHT T AR LT 4 IGT T
R gm o fFagaem mawd
Yo-%o T & AT FT HIHIA T
T E T AR 9g anfaw Ay
smar 1 zafad Ao e @ fE e
TAFE KT I HIT QAT ST 7
39 % A gEal I AFAW  FA
% famr sfemamer s =ifeq
73 fzAafauss o ¢ oo
qr W AT swmedy g SfER
AN HEE FPAr fF o3 FRER
= Hgwn #raAnes gaemw fEr
g 1 fes &1 #WEX FET X
aFa & faw # Sw & o gy
aifed St fe wrer A @ &
o fear w77 F a7 A A X
FTO AT /AN FEAT B AR R &
AR A F Alg A A & gEfee
femm WU ¥ qee w9y qrEAv
T & fa gaemm AT Tifge 1 gEE
Tl YA &Y a<E § artaal #y
et & ok 7€ FaT TH T =l

feesfl g Mg gw @ Hdax & av
Za@d §f& oge, 4 afiveg afET Al
# 48 & miwits a1 ag wifed v ot
g3 wWE P T W w,
@t wfe 79 =k =N W
foar 9w fFag i gar A WK
I Hoaew  fomw s ag 19«
% G ¥ SA9T  q feemar S @
g & & owqw §AF
aw @ &, Wu % &
g % <@ faar  omr ¥
tr s #woma a4 Y qram
HR HEIQ g9 9 {99 F 19Q
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o fegraen & vwoew g gfe
wEE  fagg s@ d g § -
IE T IH 2| R FATY
1 39 AR & foeder ufgwfat a1
Sfem fada 3 =ifgt anfs et @
W "US g A § ag 3
I

Il % T@EAT H WCITATT HYAT
A F AT § AA @ ¥ @A
ag ¥ g3ar & f& WF sHafat §
FHT FTR AT 2 | F79 FY Aoars
F A # grem ag & fw Adw gifaw
F & fod smmarfegt &1 arrasr fag
I qEar 2 1 @iv fwaw fa@
I Fiaw g faag &

FEF FATAT (AT FRT AT ATHIA
FIAT AT & 39% FT6r forhd g )
N F 79 & qrT @A F7 AT
AT FT WA & | § WA FFTC QY FAT
f& W 7 wrer gufa &1 2 wiw faaay
& 7 emfeai o Al =9 @aet
amifs #1 faaior ot gom & few z@w
a1 & ag 7 foar a1 fawz § x5 e
T TF F LHIAGTQ 7 ATEAT g
H

FITr FY Y AT F TG gTer
Y 9ot & WX g ag & fF o 2
gt afs 3 & dMmar Ay A g
IR A A @A | IRAT R &
wET S0 71 foar smar @ Wik @
fod @@ 71 w1 e & Sar fr
oo qIHET geedy T wr fr e
AT F 49 # qoArd F fod -
qif@l ¥ aFger 9T 3 g=Er aEy
v faw ot @ 1 & wvedt g R R
TR 91T 7K WP W AR F
TEnEs T ¥ 0t gd sTna

VAISAKHA 12, 1884 (SAKA)

for Grants— 2152
Railways

Wi fogaErd #1 ax F@ F ol
aewTe afpa F39 J5E |

o # qYgT A1 Ay FRATGHT B
qraq A wd FAT AFA | EIER A
Tt Gy ¥ ey ¥ 0F Qg Wl
€ qeAT & | g TE A7 FIATIE
T 2 AR g 9T ATEY Td F AT
agl ¥ ST @ 1§ wwer Freeed F
AT 7 a<E ¥ @R AAY AT §
wfier vt § 6 qige W 2w AifE
T AT g § qet 9T OF s WK
qra<fast AT stg | & Sy §
e fad gw A fAea AT F3 T@H §
IEF H @ frar s W) g
9T OF §E I AT | qIY Y qgT 9%
sta<fast Wt a9 w1fgd arfe W A
TT F A TR wHTEC AT § WK
qF(TSza g1 9T F & 9% T aF |

A0 A § a8 AT FIATARA §
f& fasroare z fage s anedt ¥
5T 97 fawge g F qm@ oF gl
€2qF gamar a7 | fage o) e
@A Jrfgd 1 Y agRy ¥ aran g fE
T ZHHT AT FA |

3T gYE H §3qAR g qFAE ATRA
9T TS A1 qgHId & ETFATET § agr
97 g¥aE QHATG T Free AT A1MEA |

TEfer F1T FaR & F agw Ar
w FT W § 5 gafr agmear afy
T | qIAY WX @A T I qTq
g A § AR R §F aram F qiy
wH @I M feragi aad @ § 1
g A Fa% HF A ...

waafa wghay : aAAT qEear o
qHY GHT T 4T § | W9 ag "9AT
wmugw'aﬁ‘nw

-ﬂmﬁ &su’i l'tf . & eger g fane
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[t et ané]

Fama &AL A = o+ @
AAAE

S aE AR g & SaE 4y ar
AT FTAEF T E ) IAH Yo, Yo
a1 Ty W ofas e w®a § ) afE
g EfFImaRamem A QY
TIEH FHAT ATIE ATH ATST /A & |
qUHET T Y 97 TS @A & H I EHY
H qTEY AT AT § F I Ao At
¥ ®Ygm ¥ Ta w1 Y arfaat &Y
fevra ARG AT &1 wd gA UWe
frsro fF g sar & wfafafs g9 &
T Iy e A E Q@ o9 3 TR
AR F gAY FATH FIA § A1 I§ A=AG-
FF IAL AT F{5T Y AT § | I9 7T
W AN &1 &Sy Ff5ArE &1 "TAAT
FET qAT & | A wyrdar 2 fw A
BT AT AN T |

§ITETE F AT TG ATAE AT §
frag oF aga & w=9r g 2\ q@T
9 FAAT ALY AT AR & | v A
¢ f& T | Az AT FT @A
oIfhd T ST | qF A g A
seagy 9y aga frefFz

o ¥ § AR agd GeFAIR 4
g o I qR arerT w1 s faar
@ wrn & 5 4% 91 9= 0F gEe
wd § 5\ ait I A7 # 99 o e
¥ gro mgafaEs feare fen
T |

Mr, Chairman: There are certain
selected cut motions to Demand No. 1
which the hon. Members may move
subject to their being otherwise
admissible:

Failure to reduce the serious dispari-
ties in existing salaries of the
different categories of employees in
Railways
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Shri Yallamanda Reddy: Sir, I beg
to move:
That the demand wunder the
head Railway Board be reduced
to Re. 1. (1).

Failure to recognise the importance
of providing a Railway zome to
Andhra Pradesh

Shri Yallamanda Reddy: Sir, I beg
to move:
That the demand under the
head Railway Board be reduced
to Re. 1. (2).

Failure to allot sufficient number of
wagons for coal transportation for
industries in the country.

Shri Yallamanda Reddy: Sir, T beg
to move:

That the demand wunder the
head Railway Board be reduced
to Re. 1. (3).

Increase in railway freight and fare
from 1-7-1962

Shri S. M. Banerjee: I beg to move:

That the demand wunder the
head Railway Board be reduced
to Re. 1. (4).

Failure to provide further amenities
to third class passengers

Shri S. M. Banerjee: I beg to move:

That the demand under the
head Railway Board be reduced
to Re. 1.  (5).

Failure to move coal expeditiously in
the country

Shri S. M. Banerjee: I beg to move:

That the demand under the
head Railway Board be reduced

to Re. 1. (6).
Failure to reduce over-crowding in

trains
Shri S. M. Banerjee: I beg to move:

That the demand under the

head Railway Board be reduced
to Re. .. (D).
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Increase in railway fares and freights

* Shrimati Renu Chakravartty: I beg
tuo move:

That the demand under the
head Rajlway Board be reduced
to Re. 1. (8).

Inadequate transhipment of coal

Shrimati Renu Chakravartty: I beg
to move:

That the demand under the
head Railway Board be reduced
to Re. 1. (9).

Need to re-constitute the Railway
Users Consultative Committee so as
to give representation to all the
political parties having representa-
tives in State Legislatures.

Shri Vishram Prasad: I beg to
move:

That the demand under the
head Railway Board be reduced
to Re. 1. (10).

Policy in not fixing maximum salary
of high officials at Rs. 1000

Shri Ram Sewak Yadav:
move:

I beg to

That the demand under the

head Railway Board be reduced
to Re. 1. (11).
Insecurity of passengers and their
goods in trains
Shri Ram Sewak Yadav: I beg to

move;

That the demand wunder the
head Railway Board be reduced
to Re. 1. (12).

Over-crowding in trains

Shri Ram Sewak Yadav:
move;

I beg to

That the demand under the
head Railway Board be reduced
to Re. 1. (18).

ATl v e

o AR
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Failure to reduce the over-crowding
in third class compartments.

Shrimati Renu Chakravartty: I beg
to move:

2156

That the demand under the
head Railway Board be reduced
by Rs. 100. (14),

Failure to implement the recommen-
dation of the Central Pay Commis~
sion regarding decasualisation of
casual labour

Shrimati Renu Chakravartty: I beg
to move:

That the demand wunder the
head Railway Board be reduced
by Rs. 100. (15).

Failure to pay enhanced minimum
wages as decided by West Bengal
Government to  railway casual
labour in Kharagpur, S. E. Railway

Shrimati Renu Chakravartty: I beg
to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (16).

Failure to maintain the locomotives,
tracks and bridges in satisfactory
condition with sufficient man-power
for over-hauling, inspection and to
eliminate collisions and accidents.
Shrimati Renu Chakravartty: I beg

to move:

That the demand wunder the
head Railway Board be reduced
by Rs. 100. (17).

Failure to fill up sanctioned posts of
Assistant  Engineers, P.W.Is. and
other staff in maintenance depart-
ments of raillways
Shrimati Renu Chakravartty: I beg

to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (18).

Removal from service of employees.
under the safeguarding of National
Security Rules in Kharagpur, S. E.
Railway and in Kanchrapara Work-
shops, Eastern Railway
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Shrimati Renu Chakravartty: I beg
ito move:

That the demand wunder the
head Railway Board be reduced
by Rs. 100. (19),

Large-scale transfers of officials of
S. E. Railwaymen’s Union.

Shrimati Renu Chakravartty: 1 beg
{0 move:

That the demand wunder the
head Railway Board be reduced
by Rs. 100. (20).

Meagre numbers of Class IV staff
given promotion and the lack of
uniformity or principle in the pro-
motions given.

Shrimati Renu Chakravartty: I beg
to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (21).

Employment of Class IV staff in
skilled trade without giving any
formal promotion or remuneration.

Shrimati Renu Chakravartty: 1 beg
to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (22).

Acute shortage of water at Nimpura
and Mathurakati railway colony in
Kharagpur.

Shrimati Renu Chakravartty: I beg
to move;

That the demand under the
head Railway Board be reduced
by Rs. 100. (23).

Appointment of casual labour in Loco
and Carriage Sheds at Kharagpur,

Shrimati Renu Chakravartty: T heg
to move;

That the demand under the
head Railway Board be reduced
by Rs. 100, (24).
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Increase of house rent of old I & II
type quarters, electric charges,
elertric consumption rates, conser-
vancy rates.

Shrimati Renu Chakravartty: I beg
to move:

That the demand wunder the
head Railway Board be reduced
by Rs. 100. (25).

Need to have a mew halt between
Shyamnagar and Kankinarrah in
Eastern Railway.

Shrimati Renu Chakravartty: 1 beg
to move:

That the demand wunder the
head Ralway Board be reduced
by Rs, 100. (26).

Need to have a halt for Baranagar
station on the Sealdah main line
suburban trains.

Shrimati Renu Chakravartty: 1 beg
to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (27).

Deleterious effect of trying to reduce
the passes and P.T.Os of railway-
men.

Shrimati Renu Chakravartty: I bee
to move:

That the demand under the
head Railway Board be reducca
by Rs. 100. (28).

Need for constructing an over-bridge
at Belgharia crossing and Sodpur
crossing on Eastern Railways,
Shrimati Renu Chakravartty: 1 beg

to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (29).

Need to connect the Baraset-Basirhat
railway directly with Calcutta.
Shrimati Renu Chakravartty: I beg

to move:

That the demand under the

head Railway Board be reduced
by Rs. 100. (30).
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Need to give more stoppages Of
suburban trains at Belgharia in
Eastern Railway.

Shrimati Renu Chakravartty: I beg
to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (31).

‘Over-crowding in all Meail and
Express trains.

Shri S. M. Banerjee: I beg to move:

That the demand under the

head Rallway Boarg bg reduced
by Rs. 100. (32).

Failure to re-instate all employees
who took part in the general strike
of July 1960.

Shri S. M. Banerjee: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (33).

Need to reduce the cost of platform
ticket from 10 naye paise to 5 naye
paise.

Shri S. M. Banerjee: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (34).

Need to provide a stoppage of 1 UP
and Down express train from Delhi
to Howrah and vice versa at
Govindpuri (Kanpur).

Shri S. M. Banerjee: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (35).

Need to have a few over-bridges on
level crossings in Kanpur.

Shri S. M. Banerjee: I beg to move:

That the demand under the

head Railway Bomrd be reduced
by Rs. 100. (36).
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Cases of victimisation of railway
employees under Security Rules.

Shri S. M. Banerjee: I be gto move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(37).

Working of contract system in railways
Shri S. M. Banerjee: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs, 100. (38).

Need for abolition of contract system
in railways

Shri S, M. Banerjee: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (39).

Implementation of  decasualisation
scheme in Railways.

Shri S. M. Banerjee: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (40).

Need for promotion of Class IV em.
ployees to Class III posts.

Shri S. M. Banerjee: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs, 100. (41).

Need to check growing accidents on
al] railways.

Shri S. M. Banerjee: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (42).

Need to attach one third class bogie
to Delhi Kalka Howrah 1 Up and
2 Down train from Kanpur to Delhi
and Howrah,

Skri S. M. Banerjee: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (43).
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Need to provide wutches to guards in
Madurai Division.

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (50).

Need to increase passes to retired
Class IV employees in ex-S.I. Rail-
way.

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (51).

Nedd to revert to pre-1947 practice
with reference to passes to retired
Class IV employees.

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs, 100. (52).

Failure to rectify the cut of Rs. 5 to
II fireman in ex-S.I. Railway of
Southern Railway.

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs, 100. (53).

Need to bring parity between the old
driver C and New driver C in ex-
S.ILR. of Southern Railway.

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (54).

Need for further milage allowance for
running staff in ex-S.I.R.

Shri Umanath: I beg to move:
That the Demand under the head

Railway Board be reduced by
Rs, 100. (55).
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Need to increase the conductor guards
to the old number 17, between
Madras and Waltair with head-
quarters at Vijayawada.

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (56).

Need to reduce the number of unman-
ned gates in Madurai Division.

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (57).

Failure to man the unmanned gate at
Anupanadi near Madurai.

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (58).

Need to fill up vacancies in keymen
and maistries posts in Engineering
Department from among gangmen
in Madurai Division,

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (59).

Need for constructing a new line from
Dindigul to Gudalur.

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs, 100. (60).

Need to Introduce an Express train
from Tiruchirapalli to Madras, leav-
ing in the Morning.

Shri Umanath: 1 beg to move:
That the Demand under the head

Railway Board be reduced by
Rs. 100. (61).
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Need for an Express train between
Madurai and Madras starting in the
morning.

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (62).

Need for introducing a new Janata
Express between Coimbatore and
Madras,

Shri Umanath: I beg to move:
That the Demand under the head

Railway Board be reduced by
Rs. 100. (63).

Need for introducing a new Janata
Express between  Madurai and
Madras.

That the Demand under the head
Railway Board be reduced by
Rs. 100. (64).

Shri Umanath: I beg to move:

Need for introducing free sleeper
berths for III Class pussengers for
distance mnot exceeding 400 kilo-
metres,

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (65).

Failure to replace the rickety diesel
coach with a new one between Need-
amangalam and Mannargudi on the
Southern Railway.

‘Shri Umanath: 1 beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (66).

Need to set up wvuccum squad in

Division centres,

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (67).

Immediate need to fill up vacancies in

Locoshed in Madurai.

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (68).

VAISAKHA 12, 1884 (SAKA)

for Grants—
Railways

Inadequate supply of engine spare
parts in Madurai Locoshed.
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Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (69),

Need to pay night duty allowance to
loco staff in Madurai as in Villy-
puram.

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (70).

Need to reinstate the retrenched
Engineering staff in Kalpadi, South-
ern Railway.

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs, 100. (71).

Demands of the railway guards of
Madurai Division in the matter of
working hours, T.A. and transfers.

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (72).

Failure to consider the demands of a
deputation by the railway guards of
Madurai Division,

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by
Rs. 100. (73).

Need for increasing the promotion
avenues to railway guards of South-
ern Railway.

Shri Umanath: I beg to move:
That the Demand under the head

Railway Board be reduced by
Rs, 100. (74).
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Failure to rectify the difference in T.A.
between railway guards and running
staff in ex-SI.R. of Southern Rail-
way.

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(75).

Need for providing sleeping berths jor
third class in Janata, holiday special,
Express and Mail Trains.

Shri A, K. Gopalan: I beg to move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(76).

Need for facilities for reservation of
seats from all stations where Ex-
press trains halt, between V.T. and
Poona, Cochin Harbour Terminus
and Olavakkot and Mangalore and
Calicut.

Shri A, K. Gopalan: I beg to move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
.

Need for removing hardships in the
holiday specials,

Shri A, K. Gopalan: I beg to move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(78).

Provision of a train halt at Siria on
the Calicut-Managalore line, bel-
ween Manjeshwar and Uppala

Shri A, K. Gopalan: I beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(79).

Need for giving direct representation
to Kerala Railway Users Associa-
tion on Zonal Committee of Sou-
thern Railway as well as on Madu-
rai Divisional Railway Users’ Con-
sultative Committee

Shri A. K. Gopalan: I beg to move:
That the demand under the head

Railway Board be reduced by Rs. 100.
(80).

MAY 2, 1962

for Grants—Railways 2166

Over-crowding in trains
Shri A, K. Gopalan: I beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(81).

Need to provide one or two direct
coaches between Cochin and Delhi

Shri A. K. Gopalan: I beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(82).

Need to open a mew line between
Ernakulam-Alleppey- Kayamkulam
in Kerala State.

Shri A. K. Gopalan: ] beg to move:

That the demand wunder the head
Railway Board be reduced by Rs. 100.
(83).

Need to open a new line between
Tellicherry and Mpysore in Kerala
State.

Shri A. K. Gopalan: I beg to move:

That the demand wunder the head
Railway Board be reduced by Rs. 100.
(84).

Need to open ¢ new line between
Trichur and Kollengode in Kerala
State.

Shri A. K, Goplan: I beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(85).

Need to improve catering services on
the Southern Railway and to close
refreshment rooms at Katpadi and
Villupuram
Shri A, K. Gopalan: I beg to move:
That the demand under the head

Railway Board be_reduced by Rs. 100.

(86).

Need for doubling up the line from
Cochin Harbour Terminus to Ola-
vakkode in Kerala State.

Shri A, K. Gopalan: I beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(87).
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Desirability of extending the Quilon-
Ernakulam metre gauge line to
‘Ernakulam Town station and to
Ernakulam Goods sation.

Shri A, K. Gopalan: I beg to move:

That the drema_r_x_d under the head
Railway Board be reduced by Rs. 100.
(88).

Need for introducing a rail train from
Mangalore to Bombay.

Shri A, K. Gopalan: 1 beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(89).

Need for an additional Janata Ex-
press from Madras to Managalore,
starting in the morning.

Shri A, K. Gopalan: I beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(90).

Increase in the number of accidents
Shri A. K. Gopalan: I beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(91).

Need to cinstruct an over-bridge at
Cannankore railway crossing at Kan-
puram on the Southern Railway.
Shri A, K. Gopalan: I beg to move:
That the demand wunder the head

Railway Board be reduced by Rs. 100.

(82).

Need jor doubling of track from Can-
nannore to Shoranur.

Shri A. K, Goplan: I beg to move:
That the demand under the head

Railway Board be reduced by Rs. 100.

(93).

Need to introduce regular weekiy
Mail train from Cochin Harbour
Tirminus to Bombay.

Shri A, K. Gopalan: I beg to move:
That the demand under the head
Railway Board be reduced by Rs. 100.

(94).
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Need for attaching one each of the
Cochin-Madras bogies of the Cochin
Express to Grand Trunk Express,
De-Lure and Janata at Madras.

Shri A, K. Gopalan: I beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(95).

Neced to commence without delay the
works of over-bridges mear Erna-
kulamn Town station, Ernakulam
South Junction and Shoranur,

Shri A, K. Gopalan: I beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(96).

Need to construct a public road on
the Eastern side of the railway line
between the level crossing near
Koratti-Angadi station, alternatively
construct over-bridges.

Shri A. K, Goplan: T beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(97).

Need for constructing a new line bet-
ween Tinnevelly and Cape Comorin
via Nagercoil.

Shri Umanath: I beg to move:
That the demand under the head

Railway Board be reduced by Rs. 100.

(98).

Need for construrting a new broad
gauge line linking Neivelli with
Salem, in view of the contemplated
establishment of a steel plant in
Salem.

Shri Umanath: I beg to move:
That the demand under the head

Railway Board be reduced by Rs. 100.

(99).

Question of bringing the Delhi sub-
urban travel fares to the level of
rates in Bombay, Calcutta and Mad-
ras, for Season ticket holders.

Shri Umswath: I beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(100).
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‘Need for laying dohble track between
Madras and Tutocorin.

Shri Umanath: 1 beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(101).

Need for laying double track between
Madras and Cochin,

Shri Umanath: I beg to move:

That the demand wunder the head
Railway Board be reduced by Rs. 100.
(102),

Need for laying double track between
Madras and Vijayawada

Shri Umanath: 1 beg to move.

That the demand wunder the head
Railway Board be reduced by Rs. 100.
(103).

Need for increase of frequency in the
running of rail coach between Tiru-
chirappalli and Karaikkudi.

Shri Umanath: 1 beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(104).

Need to give up the contemplated in-
crease in fares and freights as in-
dicated in the Budget speech.

Shri Umanath: 1 beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(105).

Need for abolition of air-condition
coaches and replacement by third
class bogies in all Express and Mail
Trains.
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Shri Umanath: I beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(108).

Need to construct a railway link bet-
ween Trichinopoly and Salem on the
Southern Railway.

Shri Umanath: 1 beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(109).

Need to stop recruitment of casual
labourers to work against permanent
vacancies.

Shri Umanath: 1 beg to move:

That the demand wunder the head
Railway Board be reduced by Rs. 100.
(110).

Need to introduce a daily Express
train between Trichinopoly and
Madras Egmore on the Southern
Railway.

Shri Umanath: I beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(111).

Need to fix a ceiling of two thousand
rupees on the salaries of officers
including the Chairman of Railway
Board.

Shri S. Swamy: I beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(112),

Need to provide a new line linking
Kollangod with Trichur and Curu-
vayur on the Southern Raflway.

Shri P. Kunhan: I beg to move:

That the demand wunder the head
Railway Board be reduced by Rs. 100.
(119).
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Need to construct ¢ new line between
Olavakkot and Nilambur in Kerala
State.

Shri P, Kunhan: I beg {o move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(120).

Need to construct a new line between
Ernakulam and Alleppy in Kerala
State.

Shri P, Kunhan: 1 beg to move:

That the demand wunder the head
Railway Board be reduced by Rs. 100.
(121).

Need to provide 2 sleeper coaches in-
stead of one on the Madras-Manga-
lore Express on the Southern Rail-
way.

Shri F, Kunhan: 1 beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(125).

Need to construct over bridges on
road crossing near Olavakkot and
Parli Railway station on the South-
ern Railway.

Shri P. Kunhan: I beg {o move:

That the demand under the
head Railway Board be reduccd
by Rs. 100. (126).

Need to regularise the stoppage for
watering purposes of Mail and Ex-
press trains in Cheruvathur station
on Southern Railway for the pur-
pose of passengers alighting and
entering,

Shri P. Kunhan: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (127).

Provision of covering to the Broad
Gauge platform at Ernakulam
Junction,

Shri P. Kunhan: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (128).
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Need to introduce more through pas-
senger trains from Coimbatore to
Cochin Harbour on the Southern
Railway.

Shri P. Kunhan: I beg to move:

That the demand under the
hcad Railway Board be reduced
by Rs. 100. (129).

Need to introduce sleeper coaches on
the Cochin-Mangalore Express
train on the Southern Railway.

Shri P. Kunhan: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100, (130).

Need to provide 2 sleeper coaches
instead of one on the Madras-
Cochin Express train on the South-
ern Railway,

Shri P. Kunhan: I beg to move:

That the demand under the
head Railway  Board be reduced
by Rs. 100, (131).

Dispurity in the scale of pay of
Stenographers

Shri U. M. Trivedi: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (140).

Increase in the number of steno-
graphers from 53 to 73

Shri U, M. Trivedi: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (141).

Need for revision of the high scale
of pay of members and eight direc-
tors of the Railway Board.

Shri U, M. Trivedi: I beg to movc:

That the demand under the
head Railway Board be reduced
by Rs. 100, (142).
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Need for reduction in the number of
Directors and Deputy Directors

Shri U, M. Trivedi: I beg to movc:

That the demand under the
head Railway Board be reduced
by Rs. 100. (143).

Failure to implement the decision
regarding the seniority of assistants
in  Railway Board’s office which
was notified on Tth November, 1960.

Shri S, M. Banerjee: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (144).

Indiscriminate grant of extensions of
semvice to top officials of Railway
Board.

Shri S, M. Banerjee: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (145).

Grant of ad hoc promotions in various
categories from U. D. Cs. to Sec-
tion Officers.

Shri S, M. Banerjee: 1 beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (146).

Need for providing proper avenues of
promotions to the staff of Railway
Board’s office as well as on the
Zonal Railways.

Shri S, M. Banerjee: I beg to move:

That the demand under the
head Railway Board be reduced
by 100. (147).

Abnormal increase in ex cadre posts
in the Railway Board’s office.

Shri S, M. Banerjee: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (148).
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Necessity for the revision of the scales
of pay of Inspection staff on
Railways.

Shri S, M. Banerjee: I beg to move:

That the demand under the
hcad Railway Board be reduced
by Rs. 100. (149).

Curtailment of the existing privileges
of staff by imposing restrictions of
travel by certain trains.

Shri S, M. Banerjee: I beg to move:

That the demand under the
hcad Railway Board be reduced
by Rs. 100. (150).

Delay in confirmation of staff in
Railway Board’s office.

Shri S, M. Banerjee: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (151).

Need for reinstatement in  service
and cancellation of all punishments
imposed on employees who took
part in the General Strike of July
1960.

Shri Nambiar: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (152).

Need for review by a Tribunal of
all cases of remowval from service
under rule 149 of the State Railway
Establishment Code.

Shri Nambiar: 1 beg to move:

That the demand under the
hcad Railway Board be reduced
by Rs. 100. (156).

Need for compensation for increased
cost of living to the pensioners

Shri Nambiar: 1 beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (157).
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Need for restoration of yearly pass
facilities to retired class IV em-
ployees who have put in twenty,
years’ service.

Shri Nambiar: I beg to move:

‘.

That the demand under the
head Railway Board be reduced

by Rs. 100. (158). .

Need for giving training to unskilled
labouners (khalasis) in workshops
and locosheds and to promote them’
as tradesmen and skilled artisans.

Shri Nambiar: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (161).

Withdrawal of the facility of cleaning
compartments of trains at Mavli
Junction.

Shri U, M. Trivedi- ' beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100, (186).

Closing down of water taps at Ratlam
station platform Nos, 1 and 2.

Shri U, M. Trivedi: I beg to movc:

That the demand under the
head Railway Board be reduced
by Rs. 100. (187).

Operational difficulty resulting in
down trains from Neemuch made
to wait at outer signal for 20 to
30 minutes.

Shri U, M. Trivedi: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (188).

Closing of bed lights in first class
\carriages running between Ajmer
and Khandwa.

Shri U, M. Trivedi: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (189),

Railways
Need for a cloak room at Godhra

Shri U, M. Trivedi: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (190).

Levy of unequal charges on catering
contracts at the same station

Shri U, M. Trivedi: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100, (191).

Disparity in expenditure between the
various Railway Service Commis-
sions,

Shri U, M. Trivedi: I beg to move:
That the demand under the
head Railway Board be reduced
by Rs. 100. (192).
Inadequate supply of wagons
Shri R. Barua: I bcg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100, (193).

Large-scale loss of and damage to
goods in transit

Shri R. Barua: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (194).

Inordinate delay in transporting
perishable foodstuffs.

Shri R. Barua: 1 beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100. (195).

Failure in eradicating corruption in
administration at higher levels

Shri Yallamanda Reddy: I beg to

That the demand under the
head Railway Board be reduced
by Rs. 100. (196).
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Reduction in the speed of trains on
the Malva section of Western Rail-
way.

Shri U, M. Trivedi: I beg to move:

That the demand under the
head Railway Board be reduced
by Rs. 100, (197).

Need for providing a through train
between Ratlam and Jodhpur via
Chittorgarh, Malvi Junction and
Marwar Junction.

Shri U, M. Trivedi: I beg to movec:

That the demand under the
head Railway Board be reduced
by Rs. 100. (198).

Need for comnection of Haldia
Port with Kharagpur

Shrimati Renu Chakravartty: I beg
to move:

That the Demand wunder the head
Railway Board be reduced by Rs. 100.
(199).

Stoppage of payment of city compen-
satory and House rent allowance
according to the Central Pay Com-
mission since October 1961 to about
400 employees of Kanchrapara
workshop living in city of Cal-
cutta,

Shrimai Renu Chakravartty: I beg
to move-

That the Demand under the head
Railway Board be reduced by Rs. 100.
(200).

Failure to construct a new railway
station mnear Kavutaram village,
Krishng district in Andhra Pradesh.

Shri Yallamanda Reddy: 1 beg to

move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(205).
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Failure to extend the Needamangalam-
Mannargudi metre guage line to
Madurai via Orthanad, Karambak-
kudi, Alangudi, Vennavalkodi, Tiru-
mayam, Poonamaravathi, Sugam-
punari and Melur.

Shri Umanath: I beg to move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(207).

Need to provide a train halt at Kodu-
munda between Pattambi gnd Palli
Puram on the Southern Railway.

Shri Nambiar: I beg to move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(217).

Need for reduction in pay-scale of
high-ranking officers without impair-
ing efficiency.

Shri K. R, Gupta: I beg to move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(218).

Handling of passengers and goods
traffic on Railways.

Shri K. R, Gupta: I beg 1o move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(219).

Failure in providing amenities and
facilities to the public.

Shri K. R. Gupta: I beg to move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(220).

Failure to construct new lines in areas
where there are very few lines at
present.

Shri Vasudevan Nair: I beg to
move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(221),
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Failure to provide for the construction
of any new line in Kerala States.
Shri Vasudevan Nair: I beg to move:
That the Demand under the head

Railway Board be reduced by Rs. 100.

(222).

Failure to provide for the construction
of a mew coastal line connecting
Ernakulam and Mavelikara in
Kerala.

Shri Vasudevan Nair: I beg to move:
That the Demand under the head
Railway Board be reduced by Rs. 100.

(223).

Failure to run enough special trains
from Delhi to Madras to meet the
rush in the summer season.

Shri Vasudevan Nair: I beg to move:
That the Demand under the head

Railway Board be reduced by Rs. 100.

(224).

Failure in providing through compart-
ments to Cochin and Mangalore in
the trains running from Delhi to
Madras.

Shri Vasudevan Nair: I beg to move:
That the Demand under the head

Railway Board be reduced by Rs. 100.

(225).

Failure to start weekly Janata trains

from Bombay to Cochin,
Shri Vasudevan Nair: I beg to move:
That the Demand under the head

Railway Board be reduced by Rs. 100.

(226).

Need for converting the unmanned
gate at the level-crossing within the
limits of Varkala Station, Southern
Railway, into a manned gate.

Shri M. K. Kumaran: I beg to move:
That the Demand wunder the head

Railway Board be reduced by Rs. 100.

(227).

Lack of proper arrangements of water

supply at Katihar junction, N.E.
Railway,

Shri Mohammagq Tahir: I beg to
move: —

That the demand under the head
Railway Board be reduced by Rs. 100.
(228).
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"INeed for an over-bridge at the rail-

way crossing at Katihar junction.

Shrji Mohammaqg Tahir: 1 beg to
' move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(229).

Need for construction of a railway line
from Purnia junction to Galgalia.
Shri Mohammaq Tahir: I beg to

move: —

That the demand under the head
Railway Board be reduced by Rs. 100.
(230).

Need for an over-bridge at the railway
crossing at Purnia junction on the
National Highway.

Shri Mohammaqg Tahir: I beg to
move: —

That the demand under the head
Railway Board be reduced by Rs. 100.
(231).

Need for posting the
employees in their
Zones.

Shri Mohammaq Tahir: I beg to
move: —

That the demand under the head
Railway Board be reduced by Rs. 100.
(232).

Need for running more express trains

on N.E. Railway.

Shri Mohammaq Tahir: I beg to
move: —

That the demand under the head
Railway Board be reduced by Rs. 100.
(233).

System of screening employees through

Police verification.
Shri Nambiar: I beg to move:

low paid
respective

That the Demand wunder the head
Railway Board be reduced by Rs. 100
(235).

Need for improvement in the working
of Railway User’s Consultative Com-
mittee at all levels.

Shri H. N. Mukerjee: I beg to move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(236).
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Inadequate and inefficient passenger
service between Howrah and Mad-
ras and between Delhi and Madras.

Shri H. N. Mukerjee: I beg to move:

That the Demand wunder the head
Railway Board be reduced by Rs. 100.
(237).

Delay in electrification in the suburban
section of Sealdah division, Eastern
Railway.

Shri H, N. Mukerjee: 1 beg to move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(238).

Prospects of electrification of the
Howrah-Burdwan chord line of
Eastern Railway.

Shri H. N. Mukerjee: I beg to move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(239).

Delay in electrifying the suburban
train service from Howrah in South-
Eastern Railway.

Shri H. N. Mukerjee: I beg to move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(240).

Delay in effecting improvements in
Sealdah station and its precincts.
Shri H N. Mukerjee: I beg to move:
That the Demand under the head

Railway Board be reduced by Rs. 100.
(241).

Need for reduction in the long hours
of work of the running staff.

Shri H  N. Mukerjee: I beg to move:

That the Demand under the head

Railway Board be reduced by Rs. 100.
(242).

Continuous strain imposed on low-paid
air-conditioned passenger attendants,
particularly in Eastern Railway.

Shri H N. Mukerjee: I beg to move:
That the Demand under the head
Railway Board be reduced by Rs. 100.

(243).
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Failure to increase revenue from ad-
vertisements in Railway stations and
precincts.

Shri H N. Mukerjee: I beg to move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(244)

Lack of initiative in developing indi-
genous production of ancillary items
essential to electrification schemes.

Shri H N. Mukerjee: I beg to move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(245).

Pre-occupation with luxury schemes
like the new coalfield Express East-
ern Railways before properly tackl-
ing the passenger amenities pro-
blems.

Shri H. N. Mukerjee: I beg to move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(246).

Inefficiency in administering the cheap
food packets scheme in important
stations like Allahabad, Northern
Railway.

Shri H N. Mukerjee: I beg to move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(247).

Failure of catering arrangements in all

but the main trunk routes.

Shri H N. Mukerjee: 1 beg to move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(248).

Desirability of converting three tier
into two-tier system in third class
sleeping compartments.

Shri H N. Mukerjee: I beg to move:

That the Demand under the head
Railway Board be reduced by Rs. 100.
(249).

Desirability of having the Eastern
Railway’s suburban train service
terminating east of the river in
Calcutta and building q bridge or
an underwater tunnel therefor.

Shri H N. Mukerjee: I beg to move:

That the demand under the head
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Railway Board be reduced by Rs. 100.

(250).

Need of expediting review of the pro-
blem of railway accidents,

Shri H N. Mukerjee: I beg to move:
That the demand under the head

Railway Board be reduced by Rs. 100.

(251).

Lack of facilities in Santragachi, South
Eastern Railway, for giving rail-
waymen’s children  instruction
through Hindi and Telugu.

Shri H N. Mukerjee: I beg to move:
That the demand under the head

Railway Board be reduced by Rs. 100.

(252).

Need for immediate taking over of
privately owned light raiways.

Shri H N. Mukerjee: I beg to move:
That the demand under the head

Railway Board be reduced by Rs. 100.

(253).

Failure to pay house rent and com-
pensatory city allowance admis-
sible to employees living in Cal-
cutta while working in contiguous
places like Kanchrapara, Lillooah
etc., Eastern Railway.

Shri H N. Mukerjee: I beg to move:
That the demand under the head

Railway Board be reduced by Rs, 100.

(254) .

Delay in dealing with representations
made by ex-railway employees cmd/
or their dependents.

Shri H. N. Mukerjee: I beg to move:

That the demand under the head
Railway Board be reduced by Rs. 100.
(255),

Mr, Chairman: These cut motions
are now before the House,

Shri Mohammad Tahir (Kishan-
ganj): What about cut motions 228 to
2337

Mr. Chairman: Nos. 218 to 233 are
there.

Shri Mohammad Tahir: Anyway I
do not want to move them.

Shri U. M. Trivedi: What about cut
motions 263 to 270?
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Mr, Chairman: They refer to
demands other than Demand No, 1.

Shri Prakash Vir Shastri.

+ft TwEEE araw - Al AR,
# gg FAT qedT g fF A Fwe-nwe
wragE, F femsamy ¢ qT

aurafa wgag ST oA

sty mret (fasEtT)
aamafa s, aifeeara & fato foasg
gezfa ¥ gum & IWF  qEe qW-
FIfqgT &1 &1 04T TG I@F FT AGY
faar, famar ag wi= &1 f& afsse
FY AT AT F AT AGRE QT AT
wqfas e m 2@ £ | &P fow oft v
¥ WA A AT A FG 39 T A
AT wagy qarv e T, fw ¥
78 gdm g1 fF W w1 arfEeam,
fsrs wzar ag wf o1, A7 A7 0F @
F faz a7 a7 7 7 # | g Y ATEmt
FTATT T qAT F ATE AT TCEEI
F AT Hgr YA-AET wqrfay FIT F
ATE 97 WY fa=r famar e 7o ) oy
AT A FTIHIT F T59 1 AFT AT AT
AT TIAL & FT707, FT ATATIO A G
ARA FTAT, IAF 7T gA fagelr qT
T a9 F 59 979 § woqq o oy &
THE A AT agT § AT AIEdT
7 AgA 1 IW AT H IW g F
fary faar gr A Fa7 41 fF I9*T
za & fad wafog &7 fgr omd ) 9=
TG & A AAT F TH A F A
§ faur &7 %11 W1 T T A AT
fear ar | &fgw 7 #aw § 9 7
AHEI 2—T I a1 H—T 79
¥ 937 98 T F-—I99 qAr 7 &
it a% ag & faarmie &) feg
qifeea & amq fggeaa & o Fg
qag o1 7@ § A7 qfeea= #Y w47 |
1 fareft AraAT @ 7 g7 safaa
qEY §, IEHT @A gR 4G WTATA® &Y
vrar 3 & wa 1 I ) @ & AR
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[ i weprerenix e |
FaTe %7 faar 9ma | § wew g oA
H AT ARRT TA AN FAIAT Fy el

TA 939 ¥ AF qum wf|a @ 9o
F0 f qifeea@ & 39 w1 AT ey
rarfaa #79 FY AT AT A9 F T TEY
2. 99 A Fr e & foa gre fagrman &,
T gas g gt 3o Mgt 7 917 an
€, 98 59 A9 & ATAHE qIEdl K1 0T
g 9% wraAr 8, faw &1 Axg-Any a7
qEHA g1 TR ¢

BTN FYFIT T agd & ¥z W0
X gg ara FY G190 F fFagw g vF
&N GHITETEY GUIST §1 F9A7 FAT
FEY ¥ | GEITETEY qATA & HIFTC T
wfasT qmaE ag & fF fa a1 & A=
%, ST F9V IIMAT I W7 A ag
FAT AT 9F E, IAwT 9rgr A A
o WY qeaw feafa ® gwiy qnrw 71
TFAT F ST | G Agh AR 7 HAHT
FT 99 &, SAF! TR J WAF FIAT
fr g Y@@ wA9F F1 WATIAAE Y
Taft gAGi g g f faaw weawi
&1 fanio g1 <1 2. v fow et av
ofafm eag P v g1 &, a mer &
Y w1 7= G A7 IAH g £ e
faqra srasasar 7EY o7 | 0F 0 S
aQy Tl g7 qATARI & A7 97 A
gt F1 afafva sag fear e w2,
g gAN AT I G WAl 7 qdqw
IV A AT EY Y, S I A g @
g

forgeY are Y 399 & a91e AT
§A /Y @ AT 7 A% frar qr 7w
IaF f7 SgeTan g i | At av,
T UHTLF BT T/ &7 w77 A
g, Aafenew § w7 39 wArerm
N w7y mfwt ) 5 glawd faest
Hfed, IFT *ft 7997 AT & | QAT
¥ Ffanars o gAY i F15T AT
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¥ | AF IAFT ATE AT T@T FT AT
foem | Azt 57 SHT7 # FE OF 24§,
sgt avav w7 iz v ag § oW
TG TF FAATT A qHA & fF 7L "W
A & ugmt # Al § st A
T WAt &, faasy T § g
G1e a7 g &, 29 F1 qATAr FA /
faat FfeATS T ATHAT FTAT qeaT T |
T gTY F aqt K § AT weawd -
1A F AT ITRT AGA TTE€ AgA FIA
TeR # 1 9vT Ay ¥ fF e Yad
¥ErET  AE-9% RNl 97 AE0 ®g
=% F7 TET £, 98T IAFI U G-y
ETEET T} 0T oA A= wnfgd, et
mg gfew w9 (SR TE) AT ¥
mfxat #1 aga asr gfaww faa awdt
ARG LR R G IR IECI LI
FY YA F HET H o7 wEw gufedq
FT THAT F |

T faaet gaass 2 I9dT 2,
3ITH T g A oA ¥ S e
ATA FTT ATEAL F1 FAGT TIYH F F Fhel
Fvga®t qrv gaTEwT afafa § of
7973 7 & W7 7Rt o Y I gea
FTAT AEAT § fF 18R F gt s
¥ oggw W1 FgergA oFsA fred @
wugA & foa sy o1, 97 e,
fas T o ARsRAIT AT ¥ oA
T O GET 41, €1FT TG I M F
75, AAGIYLT H 17 qEIIALT ¥ T
o4 e smat & oY age AT F A
T F71 I & fF 997 & 7§ g
gfraras /3t wfeard wfws al,
wfeT e R g N DY @Al ®
gFo a=% o § | 99T gy waen
1 | gafed Je1 gama € o ar ) sl
TFne w1 A1 fF faet & J|OgA F
foa st &, 98Y AR 97 qf@fas w1
fear s, smray og fear o fF §f
TFAT UF EATaq] 529 @ W g3
# gfoz & +f g% AEgw AR agr
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ag T &, gt faeet & Fregr ¥ fag
AT # faedte gR gd uF =l
U A W FT IW | W
% AL FAFT R GYHRIT F ATHA
I 39 THIT & Fe4Td /AT 47 W
99 97 agT gF AF e fog wd 4,
feq AT Fer o g for s # gAAT
F41 eqfrq #7 fegr @ | 37 gAE w1
Fraffeag &0 & 7 @daw 3T AT4T
FUST AfFTAT HT ATH G171 AT,
at f& ga g+ #v Iufug argai T
gFafaq & afes & Aegaqy TaEIH
feweit &1 vy Fros ff enfaa g asm

o7 F G ST & arfaai F araey
% $g ek FgaAr ARAE | # ar
A 77y AWAT gIEGT & TV § @
faaar avzan § f& avwm 3= Sforgi
F aifxat ax #fus faag 1 9t w7
AT A12AVE, WG g1 fF AT
oy F afxdi &1 a7 q37 77 famr
Jrar | fET g FY agd asgo
gAY FT arga g & e
%\ ;aT A 399 gfafead arer
>@ & Ak 3w f&ud @@ @ g,
a1 39 & 9rq g 3§ 3T ANTE F wfA-
feaq gfaad ot 37 &1 Fgor FHT
=ifgd | §7 qge N g% fear qr fa
F% Tqal T @r Tar § 5 ded
Rl & AT JT |A-TE 97 qTAT
& fag Ja §, @ 9gs a1 F@i A
Tga wigs grft @ v do7 & ford
tqrA 7Y g 8, Sfea w@e 43 gu
T HF AN AT E, T wET &
fr g = I X TF TFX IA
At F gF Hragfa Gt 0 7
argar § fr frg s&T 5= Afrgi %
fad weqex mE & I g W
T # AEh A & Pl & fad
ft arR-agEs v frg fed ond
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I8 FT §IG II7 AT I gONT fF S«
29 97 i A & AR AR
A ot F 70T ME O WG AR IF
g % I gFeAE W @ S E--a
3q feafq & av-agras gaar qAa O
AT FIgET F gt T XA,
gl 9T 3T FitAal & fasr &7 AR
T3 ¥ 1@ T AT | AT GFT
A A F fFug Ggw F ¥g
#ra I7FY Gfaar N agrad, av aa
qIAW & fF WF #Ay qgaq &
HA AT F a9 g, a1 F famy

FT A T & qraey § w1 JAY
L

77 § AL & A F X F w9
faax gFe FAT ARAT § | TES
¥g oAl feqfa a7 7€ € f§ @y
24 3\w A7F 9T T4 v off, Sfea
57 (w3 370 fafgemr oy ST & & 1
H ICTETW & & HUF g1 ML F7 Jood
FIATATZATE | FETAYRL § (IATEA
& fod oF qdy o 8, fog &1 am
g wEq vada | gg @r T § R
AR A TTH qF & AT d v d
¥Eqgq 93q &, ST g1 w@eel 9%
7z MY &9 A qE qE ZY FAE |
AAFGAT TF TTA-I10 95 fFadr de
gl Y g7, SEHT WA 6T €FE
M qFA 1 U AT A weA
faqmr @ g foe am & fogs 6:
AEAT H gAY ¥ qUAEAd IF
FA A qEe negnyg  fear fa
T TEH 9T AL, T AT W9AT
uqqH & f&  IgH wgmwr Lo wiam
feg ©F waww fadd o« fr ag da
wge ITRw A g1 gafad /v oy
&R ATE FT AW CqreEE’ oy
w fgar g1 & wgy § fv ag mA
N ¥z wwedt & fe ga® fad afy
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[ #fi wwTordi aresT ]
AW IqEAT & | MOEET F BT w4
st 1 fawrag § A2 f5d 1Y o w5
qrAANg  AIEFT A AAE AHA FE A9
@l &, TAF! ATTHT 7 F9A FT g7
Tgeq AT F1fgd | I97 F1 AT T@A
1 w¥er faz f& mfeat syafega da
¥ 97 @ E

ux fasfq 214 91 7 39 favqmm &
qeey § FgAT A1EAT g A7 fEeEr ¥
TR} T &1 787 g fagm Ata awgT
A AEAT & grdi & o471 IAF AT
gz fawmm wradm SasEd AT
F QA wgr 1 A AT Araarg wfaat
FXF wATew § W7 vAT 7§ mrafeyd
fasrt & s wrar fe=dY &1 wfus 7
afrs  Wreares 29 &7 fRo § oA
fear ) & i w2z A BF T w7
Tq 99T & FI7 aF A 1 IV
g 3R fEar, 3ad gw SR
FWX &1 Iq TeA & wafga afom
faget &, dar & A& ¥7 aF T F
qeg & =rgar g fr 3A% IATfaa
AATT g & fag o, v &
2141 ¥ w7 gz fawrr q@r 8, 39 99
F1 M 0 wfys gofr £ 1 FAE ar
W T FH % FfsAE F TNA ALY
i =nfea fw 3 & feaat av wei ag
foar wgar §, g AT, dved A9
U F1E A 7T T IqF 914 & q19
famaY % WY 3 Arw forer fad sy, v avd
safa  Agi v 1 HAS S F@r
fael QM T Ara & Ay fg of
fardY @M | gAY Tar AT g
W@ darew g faam # o gow g A
zg femr ® WY T W4T FI @I
g

wEw WY G gEY qvEy A 7 FgAr
qrgar § | Wt NAE fref
2gq 9T IITH FT YR w79 7= )
A% Fgiag @ fF dom ST AR &
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o TF AET A1E, AT IGHT AT I HT
I a1 399X ‘Tomg’ femr 9r o
qIET FY TEY, THAZT AT TAY AFI &
Y AWM v AN E, TAR W FV
IqAAT FIAT E 1 IART qAAS AH
& & ad faegw 91F fEar @
FIF TI07 FT @EAT ATH A T
g =fFa fs=m g 7 gg fomr & 9w
A A Ar--wER AZ oA
SqIRT T Al ar--fr FEEr wew
s o7 fAag fraragrg . o= oFT”
& a7 92 97 ‘g9 Az’ A" fzar
agrE L wa “qz’ &1 wfawrg Cafzr’
7 g affq azi 9v '’ faw fzar aar
far wfawm ‘ev” gem & w1
fae Y ST ATer fadart & s A ag
THET TZAT AT AET TH ATE F1 AN
F1 | F7FAIA ITTEE &Y F4T 3 11F
ag w1 fF g% qa7 g f5 ‘99 AR’
FIZAIT L A9 graT § AW gwwz’
FT g@0 1 WP 39 fT@m § avw 9
qufq £T 7@ § T2 W7 AT 77 G HY
VAT FT AT vATA T AT SATET G
IO

oF AR am| § FEe & e
F7T qfF F wrEew § FEAT AMRAT §
foget a9 S @ gEEg ¥
=i 9= 4t 7 §Eg F Al ¥
aqfe QW g%e foar q1 1 39 A99
aEAAm @y fag o @ fawer &
FHY F | AIYH I gAY qIT § FT
a1 f& wraer faer gaaT ofus w@r g
fe 3aaT T 7Y g fed, Sfer
AT 1T ALY Srar /v I feafa ¥
qATT 1 qFAT § | AN ¥ W
¥ fawmr W mrod grat ¥ wwmaw
¥ o W sy A ogArd W
FTH T & 1 w9 3w feafs & oY
fifaa & f& e w19 fawmar
a7 & A g9 feafa § o ofcfom @t
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g Fif 1 Fw fagara @ f g faam
F AT F AT A WA F 939 OF
% "X F wE weAv A FEA AT
qATT X ET FTAT AT F1I5 F 7417
F FMNO T I A FAT FTOATAT
g T &, 7z faz Srofy | g4 FEAT
oIT 23 AT Fqaw 5 fad, wfaa,
F FITATA, W 74T AL FIE AT T3
fax 36T F, 3T A AT OIARN
qrazqFAAT ¥ FAATT FrgAn faea
AT |

S g e s (ISHA )
IIEqT |IIZA, AN AIEGAT FF 19
qAT fr fags gg w1 § 390 T FT60
gafa # 7 1
16:24 hrs.

|MRr. SPEAKER in the Chair]

St fex o F16r | 2 fa= &7 77
S WY =ara f53 srA #Y wrasaEdar

g

fmT 3T F AT gAY ¥ ARy
gagfaar 1 o fage aR & ==
faqr smT Tfgd | gw AT AFEAT
9T @Y § fF agi 9T 9w F3T A
A |1 ATy & S qers st Y afed
Fdr @ g & 1 T A F Al
F - = oy & AR gwE w7
T & ST " Y T T MY W
gl fear ST 8 |\ 9 T AV ARfAAT
H FAI KT a9 F & THaT § H T
“Arafaal #Y T Y a9 ¥ 98 A AT
"R Y AN 48 FEA § w9 i g £
Fgr =i & wer% & o1 mree 1 &,
| mr w3 wT AT A ) A
qet I § W wwrE A § e
I Y ETE F AT 9T H F9 FAT
& ag gw @7 § WY gEwT A
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g AT & fF § AN SO TART A
FWE, TE FTAAEF | WX @R
F FHY FY awg ¥ 7g N ger Fav
e g7 Pear o wifgd o A
TEAT § o 38 AT AFT AT WA
T3 arfe =t &) forwraT w9 4
qrwr 7 77 )

mav-Fr3fen fag ov fqa agar
FrvEr & 0w F A FoAET
TEMFHIT TG H | AF @rfaae
F Zmr g fF mer § g7 My 9 ok
i Ferfam w3 gf oY 1 ad) g
ot Eag gy | g7 1 fa o< fam
afxgT #1 geaT T AT @Y &, @
T WY FIgHT =qF AT ATET AT
WIEATS FT FH FTA FT TAA ATIHY
o FEAT G | AE FG AT Af4F
mfgat I T &1 TFAT & AR TG
X I FTH H AT AT AR E
FE-FE q1 aga sarer e g @
AR 7 A & A1 TATH & IR AT
ar9eT sy egre ST g | #
ag M AEATE fF UF a9 A avw
q F@Er IEr e w77 J@r I
Tfgd fF Fei-wgi varaT A% § "I
g7 9¥ o femd| &9 WK $Y wfvw
TqE ST gE A1 A @A e aga
g W &9 g wwd & faE
f &1 W1 mfear aet § 02 T Iqav
g, uFasa g1, A T g1, TAT §  FTHY
AT @A &1 [|IRE vEmw 7
g€ WIT TEAT @ | FAE4T UEANg ®
FEH @A &1 9w Fwifad #77 ag
g 2 5 qmaf § N 4577 Ay ¥
@ ¥ F A ATY & T TR ¥ v A
frdt w1 gH e A faedt &
2 T wifas g go f gz
fafedz 2oq N & a8 F wfxgT A
AN To TEY e & 1wt faeel
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[ = wqame = ]
¥ mfeat @mMT T &, T g1 T
FIT IZTET TFAAT H, 777 TR
FEw gu it g AT e § AR iw
F aifagl Y 1€ g A faear &)
T F9 TG F A TF AT §,
AR g wfus Jg agrEr oS gwar
g1 T F oF gETa AT ARATE
Z TAT ST A F§ I FAT
FIT AT N FT g & IGF AT &V
qmg A FT T4 W N w7 w7 faar
AT ;T AT A AT FI & fad sT
g a AY Fad Ffagd N IMI®
T § | afe = gar fearar wa
e & fF aga g7 st &1 giqen
CARE i

7 ot fadmeqR TEEE & 3T
aX# FIY Few ARATE | IAH
L AC B Lt LA S |
yfeT 9@ W™ § WA WA @
g ME TR ¥ wWET e @ Wi
IR W9 ST ST FEEr Sar g
A1 IV A AT F AT & A ARG
AR aamfam AT 2 7 S A
g @mar s oaifer | g A
d oA &37 9§, IS ¥ W1
arfl §37 a1« & F WO 1 ang
& T A gEN & A A a9
gl WX A F7 fR e e #
IET qgT  wEfANES g & HIT
ardy Fg A% SugE A A A
1 @ T faawgR vEE A
g gue gfs mo 7 I, @ w=gr
gr

RG-YIW  FH qE €T T |
TG 9 e W FERIEE A F
¥ | g} AU 3 wA A o OE
#7 ®1 o7 FT W A I AGA g0
fF J-a¢ eF qeq-NRW § qF & 9@l
N AF TF WA PR &
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AT WE-NIA ST &A1 A1 q9 €L
foamiarggs= FHga 73 79 AR”
o et g1 A fomr g1 @@ )
HoF W@ dA1EA ¥ ad fow & 9g
IF T4 & TAT 9T W ATEA AT
IS AT AL A | g qgNar I
ag & f& wAE @ WE AR &
FATA AT @I E | AfFE | & ag
I g o) qamar i f& g 9w A}
W AEWHA o GAT &1 qTIRaEar
g1 g @yl wtaay # @ qew
A wgeR &1 UE A1 A7 g foragdy
Fl, nF TG T fa F1 A S
g faagr #11 vs wEfEe 3SEA
™ AEA W g famh wsw & 97
AV-TIIA Z3A A TETE L sfaw-
FIT FAT K THT HTO Sq_gH T
AT ATgAl & 9@ WX AT W
gis A9 Az FwAT | B F A
ffs dd I A FH Y w9 F
AT F EATT qI FT QY AIAT A00EA
t 1 Ffew gEEr #5 of faw A
AR GO UM o LG Ok G E R A i
aifdl TH AR H T E | I AR
A ¥ g9 39 W & AR IO« 9 937
F1 I oW @ & e gy W A
A fawar & w9 g  fF o
ST FTE ATAS & IEF A A A7
T AF ATFA q4TE Ay A
FrE TOTT FFT T gEERY | 48 faar
mr g A Tmarg e
ATET TFT FT Q99 a9 @) & T+
AN ST HOET ? RAY 1 W A
za fegfa # ff 98Y & % 27 99 wvzat
F g1 R MifF T gUAT 228 ow Y
T F §, mfrgr @z AT A §
mifear @z ¥ 99 F WI ARA
deq maARE &1 & a1 IEw AT
TF FOT wq@r W S fr faws
femfa: A *1 a1 , 78 faar A%
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™ A1 G 47 ag 4 fzar | ag gH
BT AEI RT3 A o7 femrE @
o e fd O & Ay wAr &
gafed =t o9 uw mmy e e
qEasiy ST ¥ afEsA #& aqn
FarAsyr & | WU gAE 2 f@ @m
AT AT =rfage & fae amEa @ 99
AT FE AT ATRH FATE NF W7
I¥ TIET F AT NG | IH F AT
FTART §F ATEA4F FF F1 IEAT |
feezm oY F7 &) TFAT & A wEw
7 AT &1 AT AT 2, A AT fF owErT
¥ E &7 IR A€ FW E1 A |
T @9 W &4 qE W WA W9q
#, AT A A E, 7Y gfar g

A AYE 3999 § JEATFI 270
F7 AW FAMEE T AT IETE FI
fa= faar g 1 3@ § 7 AT A
2 AFAT E aqilE 9w g2 A9 ARd
4gd AIATIE FE |

ZH( A § AfauR-faagr aEA
g, T FT AW AT AT & AGTE ATHYT
ar Frer & famr fear g o o o
FT FTET AT EFT | HTH AW H
TG AFATE gAY | AEGET AMTA
g far @ amaaga A g, =ataga
g swE N FHERT

THA T AT A% F1 FATHE
ager ¥ F ) gARAT 7 AW ¢
ISHA { A AF FN A AL IR ATTA
& 39 £ Had g1 qHT & AR F wwwar
gfF w3 % 3w & fwio @ #1
w99 gral st om0 AfEA
™ aaad wmAamm e g fE
FT g ATZA FEAIE g F g1 IF &
g9 AT § Y F7 omfeaT aF @l
AT F A9 TgA A TF L NI 7
IF F AT A A g arfw g
T B Az I &1 |y 5w oA
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IG HI I Y OF FAU AT AZERN

fa ST AT 7Y FMEA 93 W FY WIfEE

F faEge & @= F § ag Y gz s

o TH gwg o W FH § A F

g omad 1 A9 qF & A § A

e faggaR ox =W & AR 99

I e TH gAE FIAEd g

F I®T FT

T Ig WA gl A
wWa A &1 wm wgwiva fwar
wE wifam Fared F oft e
g fe W wfer 1 Rl W
FEAR § T FTN qEers gl
g1 Sz gar & agiax Aeda g
gar &1 faare Fal qx & e
ar GEAT T FFAT § | &HAT
T #Thr mfsar Ay §, aWH TE
e gRY &) TAH ME W oAEA
BT FL TH FANT G QAT a® AT
FTOTHT FT JAAT 9IAT . TT FE
IHFY SRR AT g W g
gremr 2 AR M 9w gRY §)
AR KT AFAT FIL 1T g1 AT IHT
IGEI RGN FX WA Gy
et &1 a8 wEm e & grd
gl T gHaT &) Q¥ FE e &
Jg 9T IH A T gar g
FrEAT HTET g g | wafad g
agt gt w ifew war ¢ W
FqE @1 TTHT FEAR qAedr
g fed 1 gy ST oW T
AR FAT AT T THAIE HT
R P arage S« w@H g
g9 TET A0 NfEA ATRAT & @A
N wyEEqT W F T A =fER |
-+ @@ Fd Pd § T
ay w3 9% AT 97 ATAT 9 @@
% agi amt w ST aEEr § famy
FTH aes DAY &1 W A T
T Magy I T
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[ = wrdee =T )

qeEsT &9 Famx F A9
AT &, 9 &L q® FEAWE, fF
Frg d1g IsHT wTAwEr Fd=T
uF FAge wifed | wmw "EEa,
AAF! HqR=F grn f w8 " &
N #§ INF HI AL FHAT H
A mfsat ¥, Hfga amy @
g2 Hagh 9v uF T meEr Ag g
AW MTfEAT AW § Al E,
foT FAFma ags I g0 A
&5 T gH AT T TFAT, TAAT AT
afY, 4% 9 agi#r feaAa miea
g 3% foar Fe=z9 A9 &1 qgA
aifrr @ A fawfea &Y, v&9
I F1 faar, Afea 7 9877 W
g wiarfE w ¥Ed g1 TErdT-
qz1 a2z 7@ AT fE AT A
garagdt AT FTTH ¥ WFEI §HA F7
TH AYE FY AWAT AW WD F7
qmETE | Azt UxEvR A om™ #
FET & FATA FANT 4 A ATA FT
FT T%  IIATE | TAAT AT ARY,
TEHHA Fgeefzd FHALT  3AH A
®§ 3% fomr, &1 a8 90 AW
I9E Fegeefed FALN FIEH
TART ISET T | T HATT 1
degrw A AfF TRl mEgAT #
a8 TART TG FI 397 ) WS I A
farard ) 357 a7 & A1 7 I
war

It is only formal that we write
to the Railway Board, and there is
no reason why we should not get
the approval of the Railway Board.”

AfHEA 1t was turned down here.
IqF AT AT g ™ F quwar
a9 i odd ¥ E gwn, Afew aw
T IF AT TG T | T ANAL
NI fedfioae gufeddz &1 FgaTd
fe a8 fraw A wifed, dfemww
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iz ag =fed, 7@ ofew
Tifed | wTE &9 TEREE g2 1 A
fr o 7 T T T @2
T quw § adt @ & fw aar =
g1 AN WR IAT Al g,
I WY FRIaT fF @i @g g
aifed, afFw a@e i @& ag
TR 15 Al FAAR §OAG W
71 A TarEsE e g fwow
FAETE QAT gHETA A fowE g
qY  FAMHI A FET 98, I@ F AT
ofAfEd sgaeqT AFE 92 qTI9H
A9 37 AE AT Afed | 99F A
# Fedl T el gAY Arfed 1 g A
THEIAHISFIT ®1 A€W Agl 21
Fomearg 4 e wEhE ag e
oA ) odems 39 Y aga
FAEIA 2| AFET IT9H A FHIT W
wfzav g7 & fa1 & ase@ ag)
%, g9g FwAT UGS FAAE, IAE
frd & whems A& g, Ag
A 9 & fad 15 Fam @ ¢
1 gt WET TF ' @EH ST
TMea 2, A fag &% gfaaragi
A AT A § fmF A FE
= agt fear smar &) WA wTaArR
f& sedty wedt gdtmasT g7
ST |

A oggAT gEE gE € fF oS
f& g% agar st fzan ar, fF wa awg
ST & gt FvAem A% S
ZAA A SEE! WWOIE qF UFHIT
fear s fedfremw gufedede
Tt T aga g fwmr oqm) AW
TIH & A9 AT o FIER
A% JWIE IR TR F W
4T TEAE w7 faar I AnEr
RS A AR I9H a¥RT A%
TREE fraT o | G| FIF 97 qEet
AT 27 a1 AT | gy faw
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ATRTAR IGA™ Fd= 3¢ Ho qF
3IqAT ZFEIT FET TSAN T
WE W oA Wt aga agr |
e A0 gaw & W& A fF Ag
1 7 fFar AT | SATET Wegr 4g
g fF HewsEe WO Fdw
A CAwAa 27 TT TZE | A T8
FAE & 9% awE WA AT g
gAFT X a@ WA, d19aH
fafeag &7 & sgrmr smEAT g0
M SART AT IFT ATH FST AR |
AT FZLF AT FIHT K@ AT

FRIET FAaq FAH AT FT
T® fors fFar ) 3599 77 ®IEETT
Fadra FwT sy T R &
R FRTFAWT AT ATEAT AM
W gasiar wAtFE AT w€aA
Y &, 3z waW oAT FEadag
FztafeET wifer FETE0 FET 3%
g gar 5 Fzisar AT =Ed
FE A1 F1 TF IR0 | AFT T T2
FAar [fed | wE 2o g A9 q
Faag 2, afwa Hergr 2o @ a4
AT |

wreaer RgEd - 09T @A f R
afF AT AgT Y A wEe £ |
FEd 15 QO Agigrr ) v
ATIE g qr gr AT

ft ToET @y dAT A€
&y ard AATE 1 OF-gF, I
& g fr wiwAT g

% ATRAY qqeq ;. &% QL Agy
gE &

N AW ;P g |
gt & A I F A gt
g1 4% $3 ad fagd aval § el
g 9 & %7 awar g f& afusts
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qr g ¢ &1 faw ayarer & and
5....

e AP ST fAaAr A
wEr 2, gadr q@ g1 sm §ifsm,
THRT FAAT IB F@I JTEAT |

Nt oew feg (ETE)
T AgIRg, | HeT MTAE IF F
aafeds F8 AW T FET ATRAT
g1 HieT A9 It 9z #o Ao Te
"o ITEe WRo FEARIA, HIH
a0 a4 g Ffager &
TEr = o fomn gaw 9gw fag-
AW 7o 7 oufad aum ) "
Iq HlZT AXF HAIT g ¥
I9FT §g fewar deed | ¥ AR
TG AEE Ia # g1 aar 2 HfEe
IAH H1E wreaieea gy g oy
AT AN w1 AFAOE FET F
T FFY qT FAWAE | F: A
AT FRIH A A1da faeeh ¥
Tl gEE A fzEw g
WIET AT IAH T ¥eF FTT FT qeA
WE ° fgem afFa @ wwq &)
qF A7 I F RAL, TAG qQF
TTIHRT FEEH (AT KITARA I@aH
FizTTgT § 1 99 & fgry @91
ATRA IAA) & IART ARH ING H
feamr mar Mv gw@r ey a@y
Feed wa  faamr var g, Sifs
AR A4 F7 I 9w AT F AR
THEGH g T £ | FET T qE Jee
WE g1 SE gEA AMT &
fagraa Asd® g1 @ &1 WA 39
feer &1tz a9 Faom # & fean
a1y, e dx fefiam o & o
qANT T AT FET THAT L IqHT
foT gaht & wefag & foms a4
aifgd qr1gEy |z WE &1 I
o wgfrga grft | I Eid e
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AT FT qIA IST 9 qOF  AHHA
wrafaal 1 #Haw g Tefafwga
Farg T wFA A o, AfFTagt
g ft qF wrr de AR E A
e A T SAEr A FT A
1@ 4 o FEMT I AT F AAT-
fead | I doaTg €T N TE T
W|E TEATIS SR T WAL 47
Iq FFT AN Tg THATFE qR1 ISTAT
q1 AR gwW feamn mar oar fF
Tq AT FTAET ST FIE A2
sy TlF § fedfiomg war § &
uF fgear deed | 4 ¥AR UF
FO E F | gadT Adow T8 grar
g fr oqsme fefgse gewme &
e faech st mH fad &
fog aft & o qgi HAE szEd
gafag fF ag deed WF W A
g AIE TWH TATHAT g R
27wt wem f5 gz &iF g

e |

TF T ¥-30 qW T I
™ g R = 9§ @ ogEw fem
fre  gafesr ®om & 1 wER
T # 9% qAqT 97 FAfew uF
WE g Ty wf o S fEFoow
¥ qET €7 | g8 T gEE F
IEY oY | T AHE FAATRIEAT AT
AT AR AR FT AAE AR ST
A IF AT T8 A ATgT QT FOr
@ e IaF AT a® AT AAvAr
fF wgAT F g% T RN ¥ faaw
faar s N aga wEw ssfgaw
=T 2 | 7R gawr frardt ¥ foen
faar @mg S 430 HE F FES
9T | AT FIA ¥ qgT AT §Y
StraAt AT I AT FT FEAERT
A Far B | 3 2930 W ¥
78 W FeTERT § g ¥ Fife
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g Y ATYT & | ST I AT aw AR
T g o | @ A e we fE
3T Fqr AT | 3EF g aga a9 seE-
feFam & | #TOdt 359 gen fF oF
gy Ft FAwE H g faw
TET 47 | IF FFT A GG TR
F fafaee 4 1 JgreT &1 aga
azr afza ®a gar § fagd am@l
arE AIAT A & AT qg W gHW
ATZA F AT A7 wFT & AR TW
frar a7 Y zEEr SEfwFma g
FFAT AT | L He@ AT § IR_A
a1 farr w1 FEge w1 fgar aw
A IFAT 9T F AR fFgre 1 gqgr
F afesr 7N FEET ¥ 91 FHFT
I WT & Sfer  oww 39 F Y
FA F AT FAT FIAT TAT 2

nF 9T & wmer & oA g
#fFr I a6 T T e smarn
g wsfafrgaq #1 39 aww A%
FEAT AT | o LAAl & qE
% faweft wg=m wi @ oA @A
e 47 & T § Agw g fd o
AT FT TE TIAT TAFT W AT
F9 @I | T FA ¥ AT JIAT
g1 AU gstem w9 Sfwaw
A FT § IT O WA AT A
F1 gfaq o frar <o ¥y &
ot &1 WX AR FET F fag
Tl & W= e Sfae {) |Fa
g 1 it ot #Y FHY #Y a9 §
e qAET F U F @Al
o dfew g F g0 TRT @ar g
@ dr 1 F F fag wgA @
g9 73 AR § ¥o¥ qaE #1
faar oz #7 sFar § f& wwr N
9t aft 9T 9% AT ¢ IEy g
g4 T @ w7 Y frwey ®
TR AR ot & At ¥ W W
fawrad & Sy § § g g sl
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BaHl & arg ¥ owrga w2
wat & faswdt ¥ 0 Afew WI
AT X TG AT TOFT W aF
T WI g |

oF I agd 95> A FEr W
g AR F wwaar § f& amifaw
0 fgg grgd ¥@d fafaez 3@ ox
N FG &5 a9 78 935 =Ee @
fra®r a9 S g9,
I T97H gATL, IS AT FAT, AT
N T A aF g >fFA 1faww dar
fFft @@ aog ¥ § W9 €9 ¥
7, TR TR W 99 qiT e
F @S 9T § | AT qW I
fegrd Aanfear wwmed ar mgwr
werw grm fw sad w7 omar g fr
78 A9 IAe fFar sgofw g
Tt # gfEm aifee @ @g At
AT F JYT LA TEH TAT T AR
ITFT fFar W3 i WE ) qF
fear Imo | gEE W FFAE O
FIT M FTEEEET W gt g o
§gq €T WG F AqdF A § |
frame & a1 9T w9 I FFdreA
FErE ®1 & ANfog | 78 W Law
Fog g AT & &9 9T | A
wOsT WS faamr oF fasqe s
g @ mawr =few fr agt oF qien
qIfed AW FX AT LqT aF F
fag @@ =1 gfaam &I |

TITET W €T ¥ AT g
AT AT F EES G AT F oA
Fear fF 39 AT 9 WY A fEar
T | qE BN 98> wefufrRam
¥ FF FT AT AT g | Gefafrega
¥ gy oya feur gor & Sfe gw
7T ARSI AE) &) &1 & | gafay
& % w forar for 38 R fram s
348 (ai)LSD—3
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Fgr g TIAET FY T qW @@
F AT & HEWIT | IF X A
e faeelt dz a% @€ I7 AT g,
9T A qgr aF e § Y pe3y
FT g NIqTore O fRargwr & fF gaw!
TS FIF [TAET IF fRAT Q|
aT= ¥ w9, Q¥ y ¥ gt wifafes gyEw
g mr wmifs qgmE # gwfre
feat & sz ot geafem awt dam< g
¢ g auw #1 quw fooet #T
e ¥ 7T orar § S ow fagraa
S AT & A W F EES
# g 79 g2 T 9 ¥ T4qT FE@T
qgar & | ¢ Ay @i &
Wt oFare &) Y F1 AT g gen
arfey o feay N fooet $2 &)
AUy T | T & 39 g Fi faeet
T A Ffagw ¥ AW
& 2 d9fs g § ooF o
fear few &1 wgfaem feit @
g fao o A w7 we AT«
AT TH AT A § )

TqF A9 WY §9 § OF qgioaq qg
M get 2 fF SUTRT Y gra™
9 § #9—7 3y fefgw O
a1 39 a9 Jer AL giqeH § G —
M =1 W WIEHT  wET w7 Sl
FrorraT Y FT AT AT F W E,
aga g A% fage & S W &
Tq aTA F 999 § I9%T @gfoaa g
Tt ¥ wifE @A ¥ a
§ ag FATSAS gTU @ 9T mR
mit 3§ W W & fau g
feedt SawET gqeaT & WX @@
aFds Io qTr & W OE faA
FF FET qEAT & | U qeT
a9 @ ¥ Wy IE A9 # qerfeen
T TFT & A | g § 5 Ia4
w1 fegrd g &1 @ fag w9
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[5f et fag] M A A | K Fg gwA g fE
FEM F AN AT § & 79 9§ g @ fgae gwew afeqra
agfaaa & a&dt § # @ma AR T AF

Fem fF dier A9 F aX F A<
Afqwr 9z =rf dmer e =fan fE
W OF & S A @ e A fE
A fT wg ater Im
et fewra @Y ¥

ot wgd few (G ¢ e
qEE  q9Tg e FT aIH OAT AT
W ¢ F =9 femede sTam @
TR Aew F Feary § Ogw dqg
TATHT ST A FEaT F Z0OL 91 ;AT
g AT H GO @EF SATET 4T |
WHFET AT AT E AT A=A
F @A & oAgy A | wfET a%-
9 F g ArET 9 A FaT Ay
T T FA 59 gAw #
1 QAW F AT § 1 @ AT
¥ AT TR IAAE o HEA w
fae w wewEn < wEE § e
da & STE W TR G
M gHa 5 g@ o § feaar aeen
qar WM | ATEAIT W Ay
1 oF ST § fgrgea Y d90 w7
I AT | Agl g g W FA
dar T @ WX FI@ErEl #
& faedt oft | AFFA W w5 AT
TMEERT § TEITITMIEHC § |
€ WY F WET W OF R Y
I 9 dgi #T ggd agT  THAT
TG T AT [T WG AR AT
F& W axx fF ag o e
AF J[|WHRM WS AWAET A
FO9 sq@ W W Te——aw
A WA ST & SW AT vy
e yefEE wEa FAT
AT QT FT AT I FOH FARHA
g wieed gfssw @1 @nfea
ad W wreEr ary faeer ® €

wY q frepd W amege ¥

FT FAHT gAY FI AW B
MM )

A ag & fF woawd agr
I F(E TE W gEa wA™ g@Ay
AR ¥ fargm s agAeE Fyae
fram & 0 F7 wdnm AfFw agr
9T | AT WA agd wfgEan
FIT W R 19T ATy FE
FATT IH TR HqET Y WO
A ™ O AR FAR W
R 1R 1D D S B B IR
QA wEM wWitE 3 wE e
w qEea §1 o &1 & qg
AT §fF agi a% ¥@A &1 g
T ENAr ag ¥ frEE T §
ZENZ % 1 G A7 aF ) A
# Iy fra w1 & agr oW
T grndr e @ feer
A A W A g afew
I WX HAT F AFE O |
WE FE AZ WA M g
TEM 99 | I Ggi 9 R
a9 9 A A A fFEE & f
wEEr g qes ¥ faw feedi ®
FAS  q@AM dgt g A W
fadm o @Az @ gy W@
FIqT W |

TF FEA I5N F A A [E®
g oy & At i Fqw oA
oA T@T Fr agfem A
¢ frg &Y g ¥ aga @ owAW™
gua NA T 0¥ gew
97 fF A wAWagR ¥ Emar R}
R wIE FaR Wagy s e
WHRE N I@ w9«
@z 7 AT AT FT AT
W T A TT FIF A §AA
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# 7l wrar & fF x99 w1 g &
F1 #1 agl @ A AR faadr
Iedr @1 T¥, feede ofaw #, wei
W T ey, a0 oA &
Sy, qIfF FARRE,  FRE@ET AT
aFF ¥ a1 feedl w1 aga Samar
®EIT GG |

/IS gW @ & ZT uw e
ey ¥ fag faedl &Y q¥% wrmEr
g, wifF agi = ¥ ¥ fad agfeaa
g\ gt ¥ A9 wr@ § aga
sefegaar 3aawiz gar | @A #T
IR A AT I § | AR qEE
T AT AT | FT AR A F qgt 8%
T g% & AR qg W IYAR [Aw
AR FUE 3T g <@y 2, AfwA a@wr
9T 7 @Y gsfegam 3qaqHz g1 aFar
g "R A I FT AT AT A@ T
oT g%aT & | 991 48 § {5 faeoy &
TdE A FaAr Mg g1 AR W=l
g W gsfeggw Iqauic o o@d
fFaT S | ASAX FT TATHT A Y
drg T #fa F HEAT 9T ) a8
ga-fefaga &, Afpr so &1 faenw
T F15 NAH Tg7 & | F w9
¥ ad T fF F7 § 9 99 gAF
F @@ IR T FI@ @A MY,
T G IAF H FH! AR F qUA
AT IFT &), T FIW AR Ag F}Y G-
T EY HR Y faeelt & a9 & AR
Iq F AT F¥ F fauw W
agfeaa A =fgd 1+ 37 @ At
FT GATT @A T TG €T FT FATA
¥ AET |ATA QAT AT |

T F A g W el
AR A[AI F T TATE ST Gy
F W gU feeoreg T a@ gu &

VAISAKHA 12, 1884 (SAKA)

for Grants—
Railways

I, AT F 7Y AR T qga @i
TF gET W | WX AT # 37 & @R
arzd 9 fAet o) F FREw T 99
T, AT HIY FAT BT 3% WE 9 A
9 §F, @ I F fag a@
ZNIT | et qTFR ¥ AgET BT
FXAMEU FAT JaTE, qgi Feves
TN F HEIT 9GAN F fAq WA
F1 Y T 9T AW FEAT A1 |
3 7§ fafgdada & 1| & gaa1 =N
¢ fF vl 7 g, feme w1
@ed F A0 aga Wl ¥ qar faaw |
HAT & g & AT § a3 qfew & )
F g Ig 3o wrd & s weg
AN AR AT T4 A5 A% $! G
FI WG & | g FATHT I9 & faen
AR TEAEE F1 Agar § q<@s
g1 | 3@d fauT #1 SaRT ¥ sanar
I ] FT qgT 9K AT AT A7 |

39 H 4eF #1 W gT ouF fagw ¥
HERT & 1

77 UZAF-MEMAT A5 F AR
® 3F A9 FTA ATEAT § | HA AR
AR TG % Agaw § Mgrar a a¥
aEA A | F FAET wrE g R ouw
FT A a0 W uF FETRES
AR foe gaw & & wR uw FOw
A AT R TF AT
faet g & & 1 99 & fag
A gl fF awdt § 1 9 A
W S g fr o w7 ¥ A
st @ a1 fgeT a9ar 8, 99 7T
T IR )T D A g
far & AR 97 & 9 & e A
Uea® qF AR 2 Y, A g
q afed qF &1 A w7 zw
T fear | 39 ¥ aive ¥ SR
PR fawr # wvE wraar - firer—



2209 Demands

[ = 7y ferg ]
Far 7% F fagma =) T
% fau @ ot fgewr & W
& fag 4

WF qATAT Jo flo Faqm@ AR
qgaw * TOFH AR w-A
T ¥ faafel 7 us Afew agod
g wraTr dogy free SR, S
f& T ey N9 FT AT § AR
qrted § faeelY w9T ar ey A
R} H g ar Jigad 3an, faadr
Taea 4 € 5 o dro F At A
e H A & fam 9vo W T
WEAT TG FEAT TAT | 3 IAG A
TeAT % a9 feawa § 1 HAW
¥ FFT AT HE-GAA  FI Tg@
arfg W= F1 zFer fomr o A,
JfF @ ®EAT AT FAT TR
w3 FfaAt ¥ 7z wAger &g
@ M FAF AT IR AN A Aed)
qU FI w1 a@ar fwar wamoAr)
zafay gawr It ¥ e qu fEm
I@ ) JE UF A AT g
TG qII9T AR TS T 9T |
aq f1 feeqes odFw Fawg @
wErET R Aqgad # oAEEr agd
@ s AR A MaAgy A
¢ fafrex agg v awmw gemw &
ofFs #1 d9e m@AEE N3 AR
#am-ar fa@ @ & Fgfamm
# T F g @ T g
# @1 fed ag Fg wewg & am
Fga g ol arga @R g
ot w3 gafan &9
frgraa wew ¥ TwaRd ¢ i fafaeex

HTge AEETT AT FT 3§ W AR
KT |

ST S€E FT ATH gAT WWE}
& § 5 g o 3@ A @Y
Ffmd v 7% o6 age ¥ A

MAY 2, 1962
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g1 zafed 9@ N 9o § I
g9 Aq1E+T J TEe faway =nfew )
T F amar fFargmr @ § @
X gudae @z & fod @® @
T Fg T@TE, AR A g wS FAT
AT E R owE qew R aww g,
T "7 H SART A7 Gfadt ¥
a<red /AT 1§ AuAT 9aR AR
g9 YT FT GIT | IAhT J-gowd!
gL 1 AT I IET W qIF @R
F1 g fFar | Ag-ET-ay w9 dhe
F1 IrEATFATET TAETAT 9 fgvwa
& W Iy ary & fwar ) we
AT AT AT AE Y X A F AT
T FY A, AT T WY TFE G FT
FRAl g1 F9 IR ¥ fafwet agw
F O agd g AAREH W ar ® § )
T H §F § SgTeT wefvad & 9@ & |
R FA O J, AW AT FT a9 o
ST R, A1 HEw B OFTE AFE G
JEAT 1 AW FEE, AEE AR
GEARTEAR & FTeqd & FTLETT FTeF F
fag facar @& AT gAOFT AR
e qUE ¥ wred WA AT @ e |
g AR #1249 F fag &% &t 703 R
g fra svg & gafad o g
¥ 919 qEAT T gHAT &, W fF @
Y & S ¥ AN 39S AT §
AN fagim g¥r e A & g,
Iq qATq €T K Th WAT FG a0
FT 393 feqredz oedl § ol FaW
IIIT |

17 hrs.

N FEI A AATE, A AN
T Fgl % A 9 §, AfH Ig AW
ST ET @ 5 ot ¥ & Traw dww Ay
FN FEi Ay [ F ogwEQ WY oo
F(FH QATAFIATRE ) A TEH
W ww ATy § A Reeelr oy E Wl ETew
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2T 9T T AHEIAL BT FETH FLATX
g feg awe ¥ Trgw 9w A W
§ T H AR AT ATEATE
q9 G fF OF QA a7 S Tl B,
qowed §, I TEIEET ¥ qANTR
I R L wE AT a9 R 9w 3A
¥ fm §t gsc sT gAT & & 49
e F o fF FE N F wHa 9%
R STERT § AR Agi ¥ IWH §EX
R aws ¥ "IT Y S oAnT S,
QT T VgaE & ATy &, ITET AT
Tg 39 TR A g1 faee
WA X AE T T WA 1 AR
T AE ST A &) T TR
T Q& fzar S @, gwr @wd
¥ gar Ay &1 afT mw 3w
9w 29 F1 warar g ar faeer ar
TERT H{IT o WA | TN, 15,
Ugasw ATfg § I 07 715 &, A
THRET ¥ ST e S g ww
™ ¥ TOm &1 /@ | AgTE § q4r
faeelt & =T AT § T F7 faoeit
w9 &30 ¥ fag 715 § 1 3w qfF
ggi @Y & faa swig WY faedr &
wfd 9§ gmaw F A ¥
W AR W & & o faeay =7
T E ) w weE # & dER
gag ¥ 373 N ¥ W § qfE
TERR # 3 g T IGT % | q9l
I §HaT ¥ faq owrg g et
g = wO¥ gag F Tad a misat
Jgaw § & & Ffww SaF A
oM HIE-HTE AT TG-59 42 qF 1%

VAISAKHA 12, 1884 (SAKA)
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TR AW E | T AT F) oy
TRAIE AT & FEET WY AT
TE | WG A T AT § qg W
oY THIAEAT F A T E | AT
Aafgd fF q ), T AT AT 37 2
F qrfe ami R A Y AR | #
qgas A & arg 4G F@r g afew
feesft & 9T qTF AT a9 F@IE |
St FE wrE € ar )y fafenada wd
¥ o foam B o) F19 ST gar
qeal arfaw qg=er g §, ST ot
ooH @ T afex | faad
W TET TNy § A AT w5 I
fad o= ¥ SATRT SNW 9 WTOET
ar wifgd ok o dw T g
T F a1 | ag g wfus T g
e | W AT qg A FT qHA
A FH T FA TEET IAAT A HY
ST agt 9T @ FT I ¢, fRewT ar
am g9 o faedra & SfEw
FE o AG fEAT AT 2 1 WIw qar
g FAT MW FAE § A aEY
AW TG fF AW AT s €
qy faedt & TR a6 F qAH W
G F, A7 AEI A @A | oqB-
HB AR 79T °E F aE Wk 3T ¥y
g1 g G T wy w9 fRR
TR eI § W F wr w@T §
f& m9 5@ M =@ JT |

17:02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, May
3, 1962 /Vaisakha 13, 1884 (Saka).
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[Wednesday, May 2, 1962/Vaisakha 12,

ORAL ANSWERS TO QUES-
TIONS :
S.Q.
No.

337 Newsprint Plant in U.P.
338 Unemployment in Goa

339 Administrative set up of
Goa, etc.

Chartered Accountants
Examination .

Report on Central Gov-
ernment Servints’ strikes

Cable factor) in West
Bengal .

State Trading Corpuration

Survey of uncmplnymcnt
in Kerala

‘Land Locked’ St'ucs

Death of workers in ex-
plosion in Gua

Wage Board for Workmg
Journalists

Dandakaranya schcmc

Rehabilitation of East
Bengal D.Ps. in Danda-
karanya.

351 Seminar on Planning

353 Prices of jute

WRITTEN ANSWERS TO
QUESTION

S.Q.
No.

. 345

Subgect

340
341
342

343
344

346
347

348

349
352

Small Scale Industrics in
underdeveloped  regions

Khadi clothes

Extension of Kerala Agra-
rian relations Act to Mahe

Industrial Estate at Nangal
dam . . .

Oilmillsin U.P.
Import of Santonine drug

Vigilance over the air
space on India-China
border .

State Trading Corpora-

350
352

354

355
356
357

tion in Kerala

Building of Dcfence Scc-
retariat

Coir fibre yarn

‘Cotton spinning’ mlll in
Alwar

Damon Mahanadn .
Situation in Nagaland

359

360
361

362
363

DAILY DIGEST

CoLUMNS

1947—85

1947-48
1948—53

. 1953—56

. 1956—60

1960—62

. 1962—65

1965—67

. 1967—69

1969-70

< 1971—73

- 1973—75

1975-76

. 1976 —80

1980-81

. 1981—385§

1985-2048

1985
1985-86

1986-87
1987
1987-88
1988-89
1989
1990

1990-91
1991-92

1992
1992-93
1993-94

5214
1884 (Saka)]
WRITTEN ANSWERS TO
QUESTIONS—contd.
S.Q. Subject CoLUMNS
No.
364 Indian Forces in Congo 1994
365 Utilization of human labour
in villages 1994-95
366 Nepamills 1995-96
367 Export promotion . 1996-97
368 Accident at Kolar ficlds 1997
369 Accident in Indian Iron
and Steel Co., Gua 1997-98
371 Lustrous wool 1998
372 Hindustan Housmg Fac-
tory Ltd. 1998-99
373 Export of tiles 1999
374 Woollen Spinning Section 1999-2000
375 Wage Boards for Plantation
Industry 2000
376 Newspaper cnrcul.mon
figures . . 2001
377 Censorship of films 2001-02
378 Jute Buffer Stock Asso-
ciation . . 2002
379 Uncmployment in lndla 2003
U.S.Q.
No.
452 Exporters 2003-04
453 Exports 2004-05
454 Sikh pllgnms to Pun;a
Sahib . 2005
455 Allotment of spmdles to
Mysore 2005-06
456 Industrial Lsmes in
Mysore . 2006
457 Sericulture Industry in
Mysore 100607
458 All India Scnculture In-
stitute bulldmg in My-
sore 2007
459 Dcvelopmcnt of seri-
culture mdustry in My—
sore 2007-08
460 Export of handloom fab-
rics . 2008-09
461 Liquid gold 2009
462 Film on the life of tnbnl
people . 1009-10
463 Bhopal station of A 1. R 2010
464 International Fllm Festi-
val . . . S0¥0eK1
465 Film Censor Board 2011
466 Paper mill at Panipat 2011



2215

WRITTEN ANSWERS TO
QUESTIONS—contd.

US.Q.

No.
467
468

469
470

47
472

473
474
475
476

477
478
479
480
481

482
483
484
485

486
487
488
489
490

491
492
493

494
495
496
497

498

499

Subject

Export Scheme of Pakis-
tan

Prices of housc bunldmg
materials

Holi mela

Accommodation for Class
IV employees .

Supply of sugar to Con-
fectioners

Central Board of Pllm
Censors

Ashoka Hotels Ltd.
Laos
Rural Industrial I’rolcctq

Decvelopment of backward
areas in Uttar Pradesh

Price Control of cotton
Levy on land Holders
Public Sector Projects
African Common Market
Indian Doctor practising
in England without the
knowledge of Eng]ish
language

Purchase of Hyduabad
House . .

Khadi and Vlllage
dustries in Kerala

Trade marks .
Tibetan refugces in My-
sore .

O&MDmsnon

Imports and Exports

Land Reforms in Goa
Indian traders in Tibet
Study of expansion of
Indian Exports by UN
Council
Teaindustry .
Textile industry .
Indian cultivator kid-

napped by Pakistanis in
West Bengal .

Export incentives for tea
Tibetan refugees

Rayon pulp .

Nuclear power station at
Tarapore

Loans and grants to East
and West Pakistan D.Ps.

Bon Hooghly Colony,
Baranagar . ' .

[Darmwy DicesT]

COLUMNS

2012

2012—14

2014-15
2015
2015-16

2016
2016-17
2017
2017-18

2018
2018-19
2019-20
2020-21

2021

2021-22
2022

2023
2023-24

2024
2024-25
2025
2025-26
2026

2026-27
2027
2027-28

2028-29
2029-30
2031
2031

2031-32
2032-33

3033-34

WRITTEN ANSWERS TO

2216

QUESTIONS—contd.
U.S.Q. Subject COLUMNS
No.
soo Coirindustry . . 2034
sor Export of Indian tea to
Persian Gulf . . 2034
502 Export of Indian tea to
USSR . 2034-35
503 Air dmppmg of food in
NEFA . . 2035-36
504 Text books in NEFA 2036-37
505 Public Sector Industries 2037-38
506 Educated unemployed in
Gujarat. . 2038
507 Local dt.velopmcnt WOl’kﬁ
in Kcrala . 2039
508 Persons registered in Em-
ployment Exchanges in
Punjab . . 2039
509 Monazite . 2039-40
510 Export of Ilmemte 2040-41
s11 Unemployed in Rajasthan 2041-42
s12  Unauthorised power-looms 2042-43
513 Rehabilitation of rcfugece
in M.P . 2043
514 Industrmll‘.statu . 2043-44
s15 Industrial Estate at Agra 2044
516 Uncmployed in J. & K. 2044-45
517 Setting up of a Sheet
Glass Plant in Kerala 2045
518 Slum clearance in Kerala 2045-46
519 Ambar Charkha Trammg
Coursces . 2046
520 Assistance given to ]. & K.
State during Second Plan 2046
521 Export of hides and skins 2047
522 Labour Welfarc Centres
in Andhra Pradesh . 2047
523 Land for rcfugccs in
Rajasthan . 2047-48
CALLING ATTENTION
TO MATTERS OF UR-
GENT PUBLIC IM-
PORTANCE 2048—54
(1) Shri  Indrajit Gupta called

the attention of the Minister

of

Labour and Employ-

ment to the need to reconsti-
tute the Calcutta Dock Labour

Board

in view of the can-

cellation of registration of

the

in

three trade unions.

The Minister of Labour
the Ministry of Labour

and  Employment  (Shri
Hathi,) made a statement
in regard thereto .
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CALLING ATTENTION TO
MATTERS OF URGENT
PUBdLIC IMPORTANCE—
contd.

(&) Shri Indulal  Yajnik
called the attention of
the Minister of Commer-
ce and Industry® to the
requisitioning of large quan-
tities of high  grade cot-
ton in Gujarat by the
Textile Commissioner
for sale at thc present
ceiling prices. .

The Minister of International
Trade in the Ministry
of Commerce and Indus-
try (Shri  Manubhai
Shah) made a statement
in regard thercto .

PAPERS LAID ON THE
TABLE - .

(1) A copy each of the follo-
wing papers :—

2054—57

(f) Government of India’s
protest dated the 24th
March, 1962  regarding
violation of air space over
Bhutan by Chinese ;

(i) Chinese  note dated
the 7th March, 1962 re-
garding violation of air
space by Chinese aircraft
over Sherethang Sikkim ;

(1) Government of India’s
reply dated the 4th April,
1962 rejecting the Chi-
nese note of the 7th
March, 1962 ;

(#v) Chinese note dated the
14th  March, 1962 allc-
ging violation of their air
space and air-dropping
of supplies on Chinese
Camp ;

(v) Government of India’s
reply thereto (dated the
17th April, 1962);

(vi) Government of India’s
protest dated the 18th
April, 1962 regarding
violation of territory by
Chincse near Longju
in January 1962 ;

(vit) Cinese  protest dated
the 20th  March, 1962
alleging violation of
theu- air space by Indian

t;

(mu') Government of India’s

reply dated the 19th

April, 1962 rejecting the
Cﬁin;sc note above ;

[Dawy Digest]

PAPERS LAID ON THE
TABLE—contd.

(ix) Chinese note dated the
2oth  March, 1962  re-
garding violation  of
Indian air space by the
Chinese aircraft;

(x) Government of India’s
reply dated the 23rd
April 1962 ; .

(xi) Chinese note dated the
22nd  March, 1962 re-
garding India-China
boundary question

(xi1) Government of India’s

reply dated the  30th
April, 1962 .

(2) A copy of the Woollen
Textiles (Production and
distribution  Control) (Am-
endment) Order, 1962
published in Notification
No. S. O. 1052 dated the

7th April, 1962, under sub-
section (6) of scction 3 of the
Essential Commoditics Act,

1955 . . . .

(3) A copyeach of the follow-
ing papers :-—

(i) The Central Silk  Board
(Amendment) Rules,
1962 published in Noti-
fication No. G. S.R. 472
dated the 14th April,
1962, under sub-secton (3)
of section 13 of the Central
Silk Board Act, 1948

(1) The Coffee (Amendment)
1962 published in Noti-
fication No. G. S. R.
498, dated the 19th April,
1962, under sub-section
(3) of section 48 of the
Coffee Act, 1942

(i) (a) Annual Report
of the Hindustan In-
secticides Limited,
New Delhi, for the year
1960-61 along with the
Audited  Accounts and
the comments of the Com-
ptroller and Auditor-
General thereon, under
sub-section (1) of section
619A of the Compames
Act, 1956

(b) Review by the Govern-
ment on the working of
the above Company

221g

CoLuMNs
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PAPERS LAID ON THE
TABLE—contd.

(4) A oopy of Notification
. O. 280 dated the

27th January, 1962 making
amendment to S.O. 2838
dated the 16th November,
1960, under section 30A
of the Minimum  Wages
Act, 1948 . .

(s) A copy each of the fol-
lowing Notifications ma-
king certain further amend-
ments to the Displaced Per-
sons (Compensation and
Rehabilitation) Rules, 1955,
under sub-scction (3) of scc-
tion 40 of the Displaced
Persons (Compensation  and
Rehabilitation) Act 1954:

(1) G. S. R. No. 1454 dated
the g9th December, 1961

(i) G. S. R. No. 1480 dated
the 16th December, 1961

@#11) G. S. R. No. 1538 dated
the 30th December 1961

(iv) G. S. R. Ne. 96  dated
the 20th January, 1962.

PARLIAMENTARY COM-
MITTEES—SUMMARY
OF WORK

The ¢ Parliamentary Commit-
tees —Summary of  Work”
pertaining to the period 1st
June, 1961 to 31st  March,
1962 was laid on the Table

REPORT OF  BUSINESS
ADVISORY COMMITTEE—
ADOPTED . .

First Report was adopted.

| DaiLy DiIGesT]

CoLUuMNS

2057

MOTION OF THANKS
ON THE PRESIDENT’S
ADDRESS

The Prime Mmmcr (Shri
Jawaharlal Nchru) replied
to the debate on the Motion
of Thanks on the President’s
Address and amendments
thereto.

On three amendments moved

by Sarvashri Ram Scwak
Yadav, A. K. Gopalan
and S. N. Dwivedy the
House divided. Ayes 58 ;
Noes 177 and the amend-
ments were  accordingly
negatived.

All the other  amendments
were also put and negatived.

The Motion of Thanks, as
moved by Shri {Harish
Cgandra Mathur, was adop-
ted.

DEMANDS FOR GRANTS
(RAILWAYS)—1962-63

Discussion cn Demands  for
Grant No. 1 in respect of
the Budget  (Railways)  for
1962-63 commenced. One
hundred and  ecighty-six cut
motions were moved. The
discussion was not conclu-
ded .

AGENDA FOR THURSDAY,
MAY 3, 1962/VAISAKHA
13, 1884 (SAKA).

Further discussion on De-
mands for Grants (Railways)
1962-63.

GMGIPND LS IT—348 (Ai) LS—17-5-62—950.
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. 2057—40
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